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IN THE HON'BLE NATIONAL GREEN TRIBUBAL

PRINCIPAL BENCH, NEW DELHL.

OA No.306/2022

IN THE MATTER OF :

Harbans Singh Applicant
Versus

State of Haryana and others Respondents

Reply on behalf of respondent No. 4 i.e.Haryana State Pollution
Control Board through Sh. Virender Singh Punia, Regional
Officer, HSPCB, Yamuna Nagar.

MOST RESPECTFULLY SHOWETH

1. The Hon'ble NGT vide orders dated 06.05.2022(Annexure-R/1)
passed the following directions:-

‘5. Let notice be issued to Respondents requiring them to
file replies specifically responding to all material averments
made in the application within two months. The applicant is
directed to take requisite steps for service of notices on the
respondents and file his affidavit regarding the same by
email at judicial-ngt@gov.in.
6. In the meanwhile no mining activities be allowed in the
mining sites in question in villages Jhaidhar & Mandewala
respectively and Deputy Commissioner and Superintendent
of Police, Yamuna Nagar shall take requisite steps for
ensuring prevention of any illegal mining.

7. List the matter for further consideration on 28.07.2022.




8. A copy of this order, along with a copy of the application
and its annexures be forwarded to the Deputy
Commissioner and Superintendent of Police, Yamuna Nagar

by e-mail for compliance.

2. That reliefs claimed against the answering respondent is w.r.t. CTO
dated 23.10.2021 and CTE dated 25.10.2021 pertaining to mining
sites at villages Mandewala and Jaidhar, respectively. It is humbly
submitted that remedy against grant/refusal of Consent is statutory
appeal before the Appellate Authority under Section 28 of the
Water Act, 1974 and the Air Act, 1981, Therefore, the present
appeal is not maintainable and is liable to be dismissed.

3. That allegations made against the answering respondent are
untenable, unsubstantiated, false and thus denied in toto. The
correct factual and legal position with relevant record is explained
in succeeding paragraphs.

4. The applicant has challenged the permissions granted to M/s
Saharanpur Mines Management Services Pvt. Ltd. in respect of
Village Mandewala, Tehsil Chhachhrauli, Mandewala Block/ YNR
B-38, District Yamuna Nagar and Jaidhar Block/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District Yamunanagar. The status of

above said mining site is as under:-

| Sr Name of Mining | River | Area of | Capacity | Minerals Environment | CTE CTO Mining
No, Project bed/ Mining of Mined Clearance License
Qutsid | Project | Mining
e Project
River (TPA) !
bed
Mining ‘

1 M/s Saharanpur | Outsid | 15 Ha 240,000 | Boulder, EC Obtained | Obtain | Valid upto | Presently
Mines e Gravel and | vide MNo. | ed 30.08.202 | closed
Management River Sand (Minor | SEIAAHR?2 | vide 2 |
Services Pvt. | bed Minerals) 016/500 dt. | no ‘

Lid., Village 27.06.2016 HSPC

Mandewala, B/201

Tehsil 7/5466

Chhachhrauli, at.

Mandewala 11.08

Block/ YNR B- 2017 '
38, District |
Yamuna Nagar




| Mis Saharanpur | Outsid | 25.60 4,60.000 [ Sand Minor | EC obtained | Obtain | Vaid upio Presently
Mines @ Ha Mineral vide no.. | ed 30.09.202 | closed
Management River SEIAAVHR/Z | vide 2
Services Pwvt. | bed 018/1068 dt. | No.
Ltd, Jdaidhar 20.08.2018 HSPC
Block/ YNR B34 B/Con
Village Jaidhar, sent/ ;
Tehsil 31310 |
Chhachrauli, D421Y
District AMCT
| Yamunanagar | E1611
3178
Dated:
25/10/
2021

Status of M/s Saharanpur Mines Management Services Pvt.
Ltd., Village Mandewala, Tehsil Chhachhrauli, Mandewala

Block/ YNR B-38, District Yamuna Nagar:-

It is submitted that the above said mining unit has obtained letter of
intent (LOI) from Director General, Mines & Geology Department
Haryanavide memo no. DMG/HY/Cont/Mandewala Block/YNR-B-
38/2015/3937 dated 19.06.2015 for boulder, gravel and sand minor
mineral over an area of 15.00 Hectares. The copy of LOI dated
19.06.2015 is attached herewith as Annexure-R/2. Thereafter the
unit has obtained Environment Clearance from State Environment
Impact Assessment Authority Haryana vide no.
SEIAA/HR/2016/500 dated 27.06.2016 which was valid upto 5
years i.e. 26.06.2021. The copy of EC dated 27.06.2016 is
attached herewith as Annexure-R/3. The ministry of Environment,
forest and climate change issued a notification dated 18.01.2021
vide which the period of covid-19 (i.e. for 1 year) was relaxed and
as per notification the validity of Environment Clearance is to be
considered as upto 26.06.2022. The copy of Notification dated
18.01.2021 is attached herewith as Annexure-R/4. Thereafter the
unit applied for consent to establish vide application no. 3199153
dated 20.06.2016 which was refused by the Chairman, HSPCB

vide order dated 12.09.2016. The copy of order dated 12.09.2016




is attached herewith Annexure-R/5.Accordingly, unit was filed an
appeal no. 24 of 2017 before Ld. Appellate Authority of the board
dated 03.07.2017 and the CTE refusal order dated12.09.2016 was
quashed. The copy of order of Ld. Appellate Authority dated
03.07.2017 is attached herewith as Annexure-R/6.Thereafter, CTE
was granted to the unit vide letter no. HSPCB/2017/5466 dated
11.08.2017. The copy of CTE dated 11.08.2017 is attached
herewith as Annexure-R/7. The Consent to Establish was granted
to the above said mining unit after following due procedure and as
per policy of the board. The unit has also submitted NOC from
District Town Planner, Yamuna Nagar vide Memo no.
YRI/DTP/E/879/2016 dated 30.06.2016. The copy of NOC from
DTP dated 30.06.2016 is attached herewith as Annexure-R/8.
Thereafter, the unit has applied first time for the consent to operate
for the year 24.10.2017 to 30.09.2018 vide application no. 4634749
dated 11.12.2017 along with necessary documents.Accordingly,
the CTO was granted to the unit for the period 12.01.2018 to
30.09.2018 vide application no. 4634749 dated 12.01.2018. The
copy of application form, CTO certificate and note history are
attached herewith as Annexure-R/9, R/10&R/11 respectively. The
renewal of CTO was again applied by the unit for the period
01.10.2021 to 30.09.2022 vide application no. 16596404 dated
01.10.2021. Accordingly, the CTO was granted to the unit for the
period 23.10.2021 to 30.09.2022 vide application no. 16596404
dated 23.10.2021. The copy of application form, CTO certificate
and note history are attached herewith as Annexure-R/12,
R/13&R/14 respectively. At present, the above said mining site is

presently lying closed.




Status of M/s Saharanpur Mines Management Services Pvt.
Ltd, Jaidhar Block/YNR B34Village Jaidhar, Tehsil

Chhachhrauli, District Yamuna Nagar:-

It is submitted that the above said mining unit has obtained Letter
of Intent (Lol) from Director General, Mines & Geology Department
Haryanavide memo no. DMG/HY/Cont/Jaidhar Block/YNR-B-
34/2015/7086 dated 20.07.2015 for sand minor mineral over an
area of 2560 Hectares. The copy of LOI dated 20.07.2015 is
attached herewith as Annexure-R/15. Thereafter the unit has
obtained Environment Clearance from State Environment Impact
Assessment Authority Haryana vide no. SEIAA/HR/2018/1072
dated 20.08.2018 which was valid upto 5 years i.e.19.08.2023. The
copy of EC dated 20.08.2018 is attached herewith as Annexure-
R/16. The ministry of Environment, forest and climate change
issued a notification dated 18.01.2021 vide which the period of
covid-19 (i.e. for 1 year) was relaxed and as per notification the
validity of Environment Clearance is to be considered as
19.08.2024. The copy of Notification dated 18.01.2021 is attached
herewith as Annexure-R/17. Thereafter, the unit was applied for
consent to establish vide application no. 16113178 dated
16.09.2021.The copy of consent to establish application dated

16.08.2021 is attached herewith as Annexure-R/18.

That it is further submitted that the operation of said mines was
stayed from High Court in CWP no.1010/2018 vide orders dated
16.02.2018. Further vide decision dated 14.01.2020 (copy
attached as Annexure-R/19)in the said matter Hon'ble High Court
disposed of the matter with the directions to the state of Haryana to

pass speaking orders and till then stay orders will remain in force.




The State of Haryana (Mines & Geology Department) vide order
dated 14.09.2021(copy attached as Annexure-R/20)passed the
speaking orders and allowed the mining. However, at the same
time the complaints for the above said mine received in this office
through DC office. Complaint against Jaidhar Block B-34 is also
attached at Annexure-R/21. On the above said complaints the
Executive Engineer, Water Services Division Dadupur submitted
his comments and requested for non issuance of permission to the
said mines.Accordingly this office has raised the show cause notice
to the said mines through online consent management system and
they have submitted their reply and denied the observations raised
by the Executive Engineer, Water Services Division Dadupur. It is
further submitted that many observations in the complaint were
same as raised at the time of public hearing and replied by the
project proponent at site. Considering the whole scenario the
environmental clearance was issued by the SEIAA. The copy of
Minutes of Public hearing is attached as An nexure-R/22. However,
this office regarding siting verification of the mining block from the
structures of Irrigation Department, a request was made to the
Deputy Commissioner, Yamuna Nagar for siting verification from
the Joint Committee of Revenue and Mining Officer. The Deputy
Commissioner, directed the both the offices for the joint verification.
The joint verification reports submitted by the officers is also
enclosed as per Annexure-R/23.The unit also submitted NOC from
District Town Planner, Yamuna Nagar vide Memo no. P-2275 dated
08.10.2021. The copy of NOC dated 08.10.2021 is attached
herewith as Annexure-R/24. Thereafter, CTE was granted to the
unit vide letter no. 16113178 dated 25.10.2021. The copy of CTE

dated 25.10.2021 is attached herewith as Annexure-R/25. The




copy of note history of CTE vide application no. 16113178 dated
25.10.2021 is attached as Annexure-R/26. The Consent to
Establish was granted to the above said mining unit after following
due procedure and as per policy of the board. Thereafter, the unit
has applied first time for the consent to operate for the year
25.10.2021 to 30.09.2022 vide application no. 17349612 dated
26.10.2021 along with necessary documents. Accordingly, the CTO
was granted to the unit for the period 30.10.2021 to 30.09.2022
vide application no. 17349612 dated 26.10.2021. The copy of
application form, CTO certificate and note history are attached
herewith as Annexure-R/27, R/28&R/28 respectively. The renewal
of CTO was again applied by the unit for the period 01.10.2021 to
30.09.2022 vide application no. 16596404 dated 01.10.2021. In
compliance of order issued by Hon'ble Punjab & Haryana High
Court, Chandigarh dated 14.01.2020 vide CWP No. 1010 of 2018,
the Director General Mines & Geology, Panchkula passed an
speaking order dated 13.09.2021. At present, the above said

mining site is presently lying closed.

That the speaking orders passed by the Director General Mines &
Geology, Panchkula dated 14.09.2021 was challenged before the
Hon’ble Punjab & Haryana High Court, Chandigarh vide CWP No.
19286 of 2021. However, the same was ordered as dismissed vide
Order dated 28.09.2021. The copy of order dated 28.09.2021 is

attached herewith as Annexure-R/29.

That after the dismissal of CWP No. 19286 of 2021, the applicant
herein has filed the present Original Application No. 306 of 2022
titled as Harbans Singh versus State of Haryana and others before

this Hon'ble Tribunal.




10. That the order dated 06.05.2022 Hon'ble Tribunal has already been
communicated to the Deputy Commissioner, Yamuna Nagar and
Superintendent of Police, Yamuna Nagar vide RO Office letter
no.HSPCB/YR/2022/4071-72 dated 27.07.2022. Copy attached as

Annexure-R/30.

In view of the facts and circumstances mentioned herein

above, it is humbly prayed that present OA may kindly be

dismissed.

=
; D
EAREN
——

Regional Officer,
Yamunagar, HSPCB,

Place: Yamunagar

Dated: 30.11.2022
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IN THE HON'’BLE NATIONAL GREEN TRIBUBAL
PRINCIPAL BENCH, NEW DELHI.

OA No.306/2022

IN THE MATTER OF :
Harbans Singh

Applicant
Versus

State of Haryana and others Respondents

AFFIDAVIT

I, Virender Singh Punia, Regional Officer, HSPCB, Yamunanagar, aged
about ..... years, do hereby solemnly affirm and declare as under:

1 That I am authorized Representative of respondent No. 4 in the
present matter. I have made myself conversant with the facts of the
present case and therefore, I am competent to depose this affidavit.

2 That the accompanying reply has been drafted by my Counsel under

my instructions. Same may kindly be read as part of this affidavit as the
same are not being repeated herein_for the sake of brevity.

TAR P
Oy

%, t
rgkgwug__
AL

DEPONENT
VERIFICATION:
Verified at .............. On this ... day of November, 2022 that the

contents of above affidavit are true and correct to the best of my
knowledge and information derived from official record. No part of it

is incorrect and nothing material has been concealed there from.

Aﬂ'u.ST’ﬁ" DEPONENT
E%"‘“ ?L“;s
1
Place: Panchkula ;;OT uia Hev

Dated: 30.11.2022 10 NOV 2022
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Item No.2 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
(By Video Conferencing)

Original Application No. 306 /2022
(I.A. No. 102/2022)

Harbans Singh Applicant
Versus

State of Haryana & Ors. Respondents

Date of hearing: 06.05.2022

Annexure-R1

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Adv
ORDER
1. The applicant has filed present application under Section 14 read

with Section 18 of the National Green Tribunal Act, 2010 inter alia
seeking issuance of directions to State of Haryana to stop any mining
activity at fertile agricultural lands in villages Jaidhar and Mandewal
District Yamuna Nagar, Haryana, quash CTO dated 23.10.2021 and CTE
dated 25.10.2021 issued by Haryana State Pollution Control Board
(HSPCB) with respect to mining sites at villages Mandewala and Jaidhar
respectively and environmental clearance dated 20.08.2018 issued by
Haryana State Environment Impact Assessment Authority (HSEIAA)
with respect to mining activity at village Jaidhar in favour of respondent

no.9.

2. The applicant has challenged CTO dated 23.10.2021 and CTE

dated 25.10.2021 issued by HSPCB and environmental clearance dated
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20.08.2018 issued by HSEIAA in favour of respondent no.9 inter alia on

the following grounds:

a)

<)

The mining site located in village Jaidar falls in controlled area
notified by the State Government vide notification dated
21.12.1981 issued under Section 4 of the Punjab Scheduled
Roads and Controlled Areas (Restriction of Unregulated
Development) Act, 1963. No mining activity can be carried out
without prior permission from the Director, Department of
Town & Country Planning, Haryana. Such prior permission

has not been granted to respondent No.9.

As per report of the Hydrologist, G.W.C, Ambala submitted to
Mining Officer, Department of Mines and Geology, Yamuna
Nagar vide his letter no. 326 dated 27.07.2016 the depth of
water table below ground level in village Jaidhar was 1.80
meters. Mining is allowed up to 02 meters above the ground
water level as per Gazette Notification of Mining and Geology
Department dated 27.04.2015 and no mining activity could be

permitted within two meters of water table.

HSPCB hurriedly granted CTO on 25.10.2021 with regard to
mining in village Mandewala whereas environmental clearance
dated 27.06.2016 in respect thereof had already expired on
26.06.2021 and no fresh environmental clearance had been
given by HSEIAA which is investigating into the complaint of

illegal mining by respondent No.9 on the site.

Both the mining sites were auctioned to respondent No.9 which
is accused by the Serious Fraud Investigating Office for illegal
mining and is facing prosecution before Special Court

(Companies Act), Dwarka.
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e) The Executive Engineer, Water Service Division Dadupur had
vide letter dated 12.10.2021 opposed mining activity in village
Jaidhar district Yamuna Nagar by stating that WJC MLU which
runs from Hathnikund Barrage to Dadupur Pond has sandy
strata and any mining activity in the area may adversely affect
the stability of the channel and bridges over it and no mining
activity be allowed in the area so as to safeguard the interest of
the I & WR Department and to protect the agricultural lands of

the farmers from high water table.

f) The mining sites are admittedly located in fertile agricultural
areas with there being no possibility of replenishment and
mining in the said area will not be permissible being in
violation of clauses 4.1.1 (m) and 4.3 (s) of the EMGSM

Guidelines 2020 issued by MoEF & CC.

g) The mining site in village Mandewala is at the distance of 1.5
kilometers from Yamuna river and as per EMGSM Guidelines
2020 issued by MoEF & CC no mining can be carried on within

5 kilometers of a river bed.

3. We have heard learned Counsel for the applicant and gone through

the relevant record.

4. The averments made in the petition raise substantial questions
relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National Green Tribunal Act,
2010 and validity of mining leases allegedly granted in violation of the

environmental norms, notifications, rules and regulations.
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S. Let notice be issued to Respondents requiring them to file replies
specifically responding to all material averments made in the application
within two months. The applicant is directed to take requisite steps for
service of notices on the respondents and file his affidavit regarding the

same by email at judicial-ngt@gov.in.

6. In the meanwhile no mining activities be allowed in the mining
sites in question in villages Jhaidhar & Mandewala respectively and
Deputy Commissioner and Superintendent of Police, Yamuna Nagar shall

take requisite steps for ensuring prevention of any illegal mining.

7. List the matter for further consideration on 28.07.2022.

8. A copy of this order, along with a copy of the application and its
annexures be forwarded to the Deputy Commissioner and

Superintendent of Police, Yamuna Nagar by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM
May 6, 2022
Original Application No. 306/2022
AG
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Annexure-R2,

Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

From
The Director General,
Mines & Geology Department, Haryana
30 Bays building, Sectar-17,
Chandigarh.

To

Saharanpur Mines Management Services Private Limited,
Shop No. 12, Mukund Market, Janakpur Chowk,
Saharanpur-247121 (Uttar Pradesh).

Memo No. DMG/HY /Cont/Mandewala Block/YNR B 38/2015/3937
Dated Chandigarh, the 19.06.2015

Subject: Acceptance of the highest bid/ in respect of the Boulder, Gravel and
Sand minor mineral mines of “Mandewala Block/YNR B 38" having
Tentative Area of 15.00 hectares in the district Yamuna Nagar,
offered in e- auction held on 10.06.2015 and 11.06.2015 and issue
of Letter of Intent {Lol) - regarding.

You participated in the in the e- auction held on 10.06.2015 and 11.06.2015 on
the State Government web portal https://haryanaeprocurement.gov.in after accepting
the terms and conditions of the auction notice DMG/HY /e Auction/YNR/2015/2150
dated 27.04.2015 and Corrigendum DMG/HY/e-Auction/YNR/Corr./2015/3358 dated
19.05.2015 in order to cbtain mining contracts of minor mineral mines of the district
Yamuna Nagar. You offered the highest bid of Rs, 16,55,50,000/- [Rs. Sixteen crore fifty
five lakh fifty thousand only] per annum, against the Reserve Price of Rs. 07,10,00,000/-
per annur, for obtaining the Mining Contract of Minor Mineral Mines namely 'Mandewala
Block/YNR B 38’ for extraction of Boulder, Gravel and sand having tentative area of 15.00
hectares. The details of the khasra numbers of the tentative area under above said Mining

Block is attached as Annexure ‘A’

2. You are hereby informed that the State Government has accepted the highest bid of
Rs. 16,55,50,000/- [Rs. Sixteen crore fifty five lakh fifty thousand only] offered by you in
respect of the above said minor mineral mines of ‘Mandewala Block/YNR B 38’ under the
provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of Minerals &
Prevention of [llegal Mining Rules-2012 (State Rules). Accordingly, you have become the
successful bidder in respect of Mandewala Block/YNR B 38 of the district Yamuna Nagar.

3. The State Government having accepted the aforementioned highest bid offered by
you, the Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of
the Mining Block/area namely ‘Mandewala Block/YNR B 38 subject to the following

terms and conditions:
162
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

(if)

(iin)

(iv)

)

(vi)

The period of contract shall be 08 years and the same shall commence with effect
from the date of grant of environmental clearance by competent authority or on
expiry of a period of 12 months from the date of this communication of acceptance

of highest bid/ issuance of “Letter of Intent”, whichever is earlier;

You may note that the detail of the area of the mining blocks is tentative and was
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of
any inadvertent mistake, if any, the same would be rectified/ corrected hefore

execution of the agreement {refer condition no. 3 of the natice),;

No request regarding reduction in bid amount on account of reduction in land/area
of the Mining block, including due to change in description of khasra
numbers/location etc. at any stage will be entertained on any ground including
loss/reduction of area for mining on account of compliance of applicable

laws/restrictions. Needless to state that this also includes the changes, if any, as per

condition no. 3 of auction notice.

The amount of the highest successful bid i.e. Rs. 16,55,50,000/- [Rs. Sixteen crore
fifty five lakh fifty thousand only] per annum shall be the “Annual Contract Money”
payable by you as the contractor in the manner prescribed in the contract

agreement to be executed on form MC-1 appended to State Rules;

The above said annual contract money shall be increased at the rate of 25% on
completion of each block of three years. Accordingly, the year-wise amount of the

annual contract money shall be as per details given below:

Sr. No, Year of the Contract Period Annual contract Money
1 First Year Rs. 16,55,50,000/-
2 Second Year Rs. 16,55,50,000/-
3 Third Year Rs. 16,55,50,000/-
4 Fourth Year Rs. 20,69,37,500/-
5 Filth Year Rs. 20,69,37,500/-
6 Sixth Year Rs. 20,69,37,500/-
7 Seventh Year Rs.25,86,71,875/-
8 Eighth Year Rs. 25,86,71,875/- |

As per the terms and conditions of the grant, you are liable to deposit Rs.
04,13,87,500/- i.e. equal to 25% of the annual bid amount as “security deposit” out
of which you have already deposited an amount of Rs. 01,65,55,000/- (Rs. One
crore sixty five lakh fifty five thousand only) i.e. equal to 10% of the annual bid
amount as ‘initial bid security’ after the conclusion of e-auction. The balance amount
of Rs. 02,48,32,500/- of the bid security i.e. 15% of the annual bid amount63

alongwith one month’s advance contract money shall be deposited hefore
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commencement of the mining operations or before expiry of the period of 12

months, whichever is earlier;

(vii)  You shall execute an Agreement Deed in Form MC-J appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of Negal
Mining Rules-2012 (the State Rules 2012} within a period of 90 days from the date

of issuance of this communication/ grant of Lol;

(vii) It may be pointed out that as per existing applicable rates the contract agreement
had to be executed on Non Judicial Stamp papers worth Rs. 61,30,600/- (Rs.
Sixty one lakh thirty thousand six hundred fifty only). However, you are aware
that M/s Om Minerals, one of the Lol holders (who participated in the auctions held
in December 2013} has filed a CWP N0.7991 of 2014, before the Hon'ble Punjab &
Haryana High Court. Further a few other similarly situated Lol holders have also
filed separate CWP's before the Hon'ble Punjab and Haryana High Court challenging
demand/ levy of Stamp Duty on execution of ‘Contract Agreement’. The said matter
is still pending for adjudication. Accordingly, the present auction was conducted
subject to outcome of said cases. Therefore, the charging of stamp duty for the

execution of contract agreement shall be as per final outcome of the said
CWP's,

(ix)  The Contract Agreement would also be required to be got Registered on payment of
the applicable Registration fee;

(x} In case you fail to execute the Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 02,48,32,500/- being
the 15% of the annual bid amount, shall be recovered as arrears of land revenue and,

you, as the Lol holder/ defaulter, shall be debarred from participation in any future

auctions for a period of 5 years;

(xi}  You shall also furnish a solvent surety for a sum equal to the amount of the annual
bid for execution of the Agreement. In case the surety offered by the contractor(s)
during the subsistence of the contract is not found solvent, the contractor(s) shall

offer another solvent surety and a supplementary deed shall be executed to this
effect;

{xii)  After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date of issuance of this Lof164

whichever is earlier, in case of failure to deposit the balance 15% amount towards
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security [as required under clause (v) above] the acceptance of bid/issuance of
Lol /execution of agreement shall be deemed to have been revoked and 10% amount
deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land
revenue and you shall debarred from participation in any subsequent bids for a

period of 5 years;

(xii])  You shall be liable to deposit the contract money in advance at monthly intervals as

per provisions of Contract Agreement i.e, from the date of commencement of the

contract Agreement;

(xiv)  You shall alse deposit/ pay an additional amount equal to 10% of the due contract
money along with the monthly instaliments towards the ‘Mines and Minerals
Development, Restoration and Rehabilitation Fund’,

(xv)  You shall also be liable to pay advance income Lax as per provisions of Section
206(c) of income tax act in addition to contract money, payable as per terms and
conditions of contract agreement.

{xvi)  On enhancement of the contract money with the expiry of every three years period,
you shall deposit the balance amount of security so as to upscale the security
amount equal to 25% of the revised annual contract money as applicable for one
year with respect to the next black of three years. No interest, whatsoever, shall be

payable on the security amount deposited under the prescribed security head of the

government;

(xvii)  You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive &
Final) as per chapter 10 of the State Rules for the “Mining Block” and shall not
commence mining operations in any area except in accordance with such Mining

Plan duly approved by an officer authorised by the Director, mines & Geology, in this
behalf.

(xvili) Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for
the Mining Block from the Competent Authority as permitted by the competent
Authority required under EIA notification dated 14/9/2006, as amended from time
to time by the MoE&F, Gol and guidelines/ circulars issued in this behaif;

{(xix) The Mining contractor to whom mining rights have been granted through this

contract would also be liable to pay the following to the landowners to undertake

. . 1
mining operations: 65
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()  Annual rent in respect of the land area blocked under the concession but

not being operated, and

(b) Rent plus compensation in respect of the area used for actual mining
operations.

(x)  The amount of annual rent and the compensation shall be settled mutually between
the landowner and the mining contractor. In case of non-setdement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
INlegal Mining Rules, 2012,

(xxi)  The total mineral excavated and stacked by the concession holder within the area
granted on mining contract shall not exceed two times of the average manthly

production as per approved Mining Plan at any point of time;

xxii) The Mining Contractor shall not stock any mineral outside the concession area
g
granted on mining contract, without obtaining a valid license as per provisions

cantained in Chapter 14 of the State Rules;

(xxiii) The contractor shall not carry out any mining operations in any reserved / protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authaority or
officer authorized in this behalf. In case of refusat of permission by such authority ot
officer authorized in this behalf, contractor(s) shall not be entitled to claim any relief

in payment of contract money on this account;

(xxiv) Following are the general/ special conditions applicable for excavation of minor

mineral (s} from river beds in order to ensure safety of river-beds, structures and the

adjoining areas:

(a) No mining would be permissible in a river-bed up to a distance of five times
of the span of a bridge structure on up-stream side and ten times the span of
such bridge structure on down-stream side, subject ta a minimum of 250

meters on the up-stream side and S00 meters on the down-stream side;

(b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as
may be directed by the Director or any officer authorised by him;

(c) The maximum depth of mining in the river-bed shall not exceed three

166
meters from the un-mined bed level at any point in time with proper bench

formation;
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(xxv)

{xatvi)

(xxevii)

4.,

(d) Mining shall be restricted within the central 3/4th width of the river/

rivulet;

(e) No mining shall be permissible in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in
case of Tangri, Markanda and Ghaggar and 100 meters on either side of all

other rivers/ rivulets. (This clause is applicable for mining outside river bed

area);

(f Any other condition(s), as may be required by the [rrigation Department of
the state from time to time for river-bed mining in consultation with the
Mines & Geology Department, may be made applicable to the mining

operations in river-beds.

A gafety margin of two meters (2m) shall be maintained above the ground water
table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent
authority in this behalf. Further, the depth of excavation of mineral shall not exceed

nine meters {9m) at any point of time.(This clause is applicable for mining outside

river bed area);

The contractor shall not undertake any mining operations in the area granted on
mining contract without obtajning requisite permission from the competent

authority as required for undertaking mining operations under relevant laws;

The contractor shall be under obligatian to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control

of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

Accordingly, for the time being you are advised to submit the Draft Contract

Agreement on Form MC-I (in Five copies) appended to the State Rules-2012, on plain

papers along with other requisite documents including a solvent surety(s) for a sum equal

to the amount of the annual bid for execution of the agreement, within a period of 90 days

from the date of issue of this bid acceptance letver and the Lol. You should also furnish an

affidavit to the effect that you will immediately deposit the requisite stamp duty as per out of

the related Court cases as stated under para 3(viii) above.

5.

Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 201%7

before the Hon'ble Punjab & Haryana High Court challenging (i) commencement of contract
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period after 12 months from the date of acceptance of highest bid/issuance of “Letter of
Intent” or from date of obtaining of environmental clearance from competent authority
which ever is earlier and (if) payment of rent and compensation to surface right holder/land
owners from where mining operations are to be carried out. Therefore, commencement of
period of contract & payment of compensation to land owners shall be as per final outcome
of court order in said CWP. Accordingly, the auction was conducted subject to outcome of
above case, hence this acceptance /Lol is being issued subject to the outcome in CWF No.
27700 of 2013 pending before Hon'ble Punjab & Haryana High Court.

ining Officer,
for Director General Mines & Geology, Haryamg
EndstNo, DMG/HY/Cont/Mandewala Block/YNR B 38/2015/ Dated:19.06.2015
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Yamuna Nagar.
3. The Mining Officer, Mines & Geology Department, Yamuna Nagar.

4 .
Mining Officer,
for Director General Mines & Geology, Haryana.

168
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.
No. SEIAA/HR/2016/ 500 Dated: X 7-06 ~Ro/ &,

To
M/s Saharanpur Mines Management Services Pvt, L.,
Shop No. 12, Mukund Market, Janakpur Chowk,
Saharanpur-247121 (UP)

Subject: Environmental Clearance for Mining of Boulder, Gravel and Sand
(Minor Minerals) Mines namely “Mandewala Block/YNR B-38” over
an area of 1500 Ha. Falling in Village-Mandewala, Tehsil-
Chhachhrauli, District Yamuna Nagar, Haryana.

This has reference to your application transferred online by MoEF & CC,

Gol to M. S. SEIAA on 16.04.2016; hard copy received on 21.04.2016 and subsequent

letter dated 01.06.2016 seekin g prior environmental clearance for the above project under

the EIA Notification, 2006. The proposal has been appraised as per prescribéd procedure
in the light of provisions under the EIA Notification, 2006 and subsequent amendments
on the basis of the mandatory documents enclosed with the application viz., Form-1, Pre-
feasibility report, copy of approved Mining Plan, EIA/EMP on the basis of approved

TOR and the additional clarifications fumnished in response to the observations of the

LAC of MOEF & CC, Gol and Siate Expert Appraisal Commiitee (SEAC) constituted by

MOEF & CC, GOI vide their Notification 21.08.2015, in its meetings held on 06.05,2016

and 01.06.2016.

[2] The SEAC has examined the application and noted that the proposal is for

Mining of Boulder, Gravel and Sand (Minor Minerals) Mines namely “Mandewala

Block/YNR B-38” falling in Village-Mandewala, Tehsil-Chhachhrauli, District Yamuna

Nagar, Haryana over an area of 15.00 Ha. The Mines & Geology Department, Haryana has

granted lease for an area of 15.00 Ha “Mandewala Block/YNR B-38” at Village-

Mandewala, Tehsil-Chhachhrauli, District Yamuna Nagar vide LOI dated 19.06.2015. The

project proponent has submitted approved mining plan dated 10.03.2016. The public

hearing was conducted by HSPCB on 10.03.2016. The SEAC has appraised this project as
category B-1. NOC from Forest Department has been obtained. It was noticed that the
lease area is less than 25 Ha. The EAC of MoEF & CC, Gol and SEAC have appraise this
project under category B-1 requiring approval of TOR, Public Consuliation as per
procedure prevelent at that time. The MoEF & CC, Gol on 15.01.2016 amended the

Notification and as per amended Notification this project activity now falls under caterogy

~

L.

Brief details of the project:

1. | Category/Item no. (in schedule): | 1 (a) B-1 (B-2 as per amended Notification)

2. | Location of Project Village-Mandewala, Tehsil-ChhachhrauIi, District
Yamuna Nagar, Haryana

S—
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3. | Projéct Details Khasra No. “Mandewala Block/YNR B-38”
over an area of 15.00 Ha
Production capacity 2,40,000 TPA @40 Trips/day (25 MT)
4, | Project Cost 7 Crore
5. | Water Requirement & Source | 26 KLD through Tankers
Dust suppression 15KLD
Plantation 10 KLD
Drinking 1 KLD
&, | Environment Management Plan | 26 Jakh
Budget
7. | CSR Activates Budget 15 Lakh
8. | Production The proposed production for the five years is @
) 2,40,000 TPA. The ultimate pit limit is 3 m bgl or 2
meter above water table which ever comes first in
riverbed mining.
9. | Corner Coordinates of the leass
area Corners Latitudes Longitudes
Mandewala, | N 30° 15°57.4” | E77° 30°31.7”
N 30°15°46.2” | E77° 30°32.1”
N30°15'41.9” | E77° 30°25.9”
N 30°15°41.5” | E77° 30"38.4*
10. | Green belt/ plantation
Year of Plantation | Proposed Plantation
IYr. 400 Trees
IIYr. 400 Trees
I Yr. 400 Trees
IV Yr. 400 Trees
V Yr. 400 Trees
11. ! Machinery required Ixcavator, JCB, Tipers/Trucks, Water Tanker Light
Vehicles/Geep and Maintaniance Van

The Authority in its 92™ meeting held on 15.06.2016 decided to agree with

the recommendations of SEAC to accord Environment Clearance to this project under

category B2 in view of amendment to the Notification dated 15.01.2016, by imposing the

following conditions:-

A
(1]

SPECIFIC CONDITIONS:

This Environment Clearance is granted for the proposed production of Boulder,

Gravel and Sand (Minor Minerals) for the five years @ 2,40,000 TPA. The

ultimate pit limit is 3 m bgl or 2 meter above water table which ever comes first in

riverbed mining. The Corner Coordinates of the leased area are:

N 30° 15°41 .9
N 30°15°41.5”

Corners Latitudes Longitudes
Mandewala, | N 30° 15°57.4” [ E77° 30'31.7
N 30°1546.2” | E77° 30732.1”

E77° 30°25.9”
E77° 30°38.4”




[2]

13]

[4]

[3]

(6]

(7]

[8]

[9]

(10]

[11]

[12]
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The project proponent shall carry out mining activity strictly as per the approved
Mining Plan.

Env‘ironmcntal Clearance is subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicable to the
project.

No mining activities will be allowed in forest area, if any, for which the Forest
Clearance is not available.

The Project proponent shall obtain consent to Operate from the State Pollution
control Board, Haryana and effectively implement all the conditions stipulated
therein.

Project Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the project and records
maintained; also, Occupational health check-ups for workers having some
aliments like BP, diabetes, habitual smokers, etc. shall be undertaken once in six
months and necessary remedial/preventive measures  taken accardingly,
Recommendations of National Institute for labour for ensuring good occupational
environment for mine workers would also be adopted.

Project Proponent shall appoint a Monitoring Committee to monitor the
replenishment study, traffic management, levels of production, River Bank erosion
and maintenance of Road etc.

The number of trips of the trucks shall not exceed 40 Trips/day (25 Ton/T rip).
i‘ransport of minerals shall be done either by dedicated road or it should be
ensured that the trucks/dumpers carrying the mineral should not be allowed to pass
thought the villages,

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and density.
Excavation will be carried out up to 2 maximum depth of 3 meters from surface of
river bed one meter above from the ground water level of the River channel
whichever is reached earlier.

The pollution due to transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with PUCC
only will be allowed to ply. The mineral transportation shall be carried out through
covered trucks only and the vehicles carrying the mineral shall not be overloaded.
Project should obtain ‘PUC’ certificate for all the vehicles from authorized

pollution testing centre.

Washing of all transport vehicles should be done inside the mining lease.
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Permanent pillars has to be constructed to demarcate width of extraction of
Reserve of Minerals leaving 25% of River width from the bank with depth of 1.5m
below the ground and 1.2 m above the ground to observe its stability.

There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional Director,
Central Groundwater Board and implementation of conservation measures to
augment ground water resources in the area in consultation with Central Ground
Water Board.

The Project Proponent shall also take all precautionary measures during mining
operation for conservation and protection of endangered flora/fauna, if any,
spotted in the study area.

Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers fitted
with sprinklers. |

Provision shall be made for the housing of construction for labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

No River sand mining shall be allowed in flowing water and no mining is allowed
in rainy season. '

The project proponent shall submit annual replenishment report certified by an
authorized agency. In case the replenishment is lower than the approved rate of
production, then the mining actiizity/ production levels shall be decreased/ stopped
accordingly till the replenishment is completed.

The project proponent shall ensure that no natural water course/water body shall
be obstructed due to any mining operations.

The dumping site selected and proposed shall be used for over burden dump at the
designated site within the lease area as per the approved mine plan. In no case the
overburden should be dumped outside the lease area.

Garland drains shall be constructed to prevent the flow of the water in the dumps.
Green belt should be developed as per the proposed plantation as given in the
proposal, PIantation should be carried out in phased manner.

Regular water sprinkling shall be carried out in critical areas prone to air pollution
and having high levels of SPM and RPM such as haul road, loading and unloading
point and transfer points. It shali be ensured that the Ambient Air Quality
Parameters conform to the norms prescribed by the CPCB.

Regular monitoring of ground water level and quality shall be carried out in and

around the mine lease. The monitoring shall be carried out four times in a year-pre



(26]

[27]

[28]

[29]

[30]

[31]

25 93

monsoon (April-May), mohsoon (August), post monsoon (November); winter
(January) and the data thus collected may be sent regularly to MOEF Regional
Office, Chandigarh and Regional Director CGWB.,

Data on ambient air quality and stack emissions shall be submitted to Haryana
Pollution Control Board once in six months carried out by MOEF/NABL/CPCB/
Government approved lab.

Vehicular emissions shall be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining operations and
in transportation of mineral. The vehicles shall be covered with a tarpaulin and
shall not be overloaded. The project proponent shall ensure that the vehicle must
have pollution under control certificate.

The project proponent shall take all precautionary measures during mining
operations for conservation and protection of endangered fauna, if any, spotted in
the study area. A plan for conservation shall be drawn and got approved from the
Chief Wildlife Warden of the State before start of mining operations. Necessary
allocation of funds for implementation of the conservation plan shall be made and
the funds so allocated shall be included in the project cost. All the safeguard
measures brought out in the wildlife conservation plan so prepared specific to the
project site shall be effectively implemented. A copy of action plan may be
submitted to the HSPCB and MOEF, Regional Office, Chandigarh within 3
months..

As envisaged, the Project Proponent shall invest at least an amount of Rs. 26.0
lakh as cost for implementing various environmental protection measures
including recurring expenses per year.

A sum of Rs. 15.0 lakh shal] be earmarked by the Project proponent for investment
as CSR on socio economic up-lifiment activities of the area particularly in the area
of habitat, health or education, training programme of rural women & man provide
the kit for employment generation. The proposal should contain provision for
monthly medical camps, distributions of medicines and improvement in
educational facilities in the nearby schools. Details of such activity along with
time bound action plan be submitted to HSPCB/SEIAA Haryana before the start of
operation.

Budgetary provision of Rs. 5.0 Jakh Per year earmarked for the labours working in

the Mine for ali necessary infrastructure facilities such as health facility, sanitation

facility, fuel for cooking, along with safe drinking water, medjcal camps and

toilets for women, créche for infants should be made and submitted to HSPCB at

for mining labours,
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A Final Mine Closure Plan along with details of corpus fund shall be submitted to
the SEIAA well within the stipulated period as prescribed in the minor mineral

concession rules 2012.

The project proponent shall ensure that the Environment Clearance letter as well
as the status of compliance of Environment Clearance conditions and the
monitoring data are placed on company’s website and displayed at the project site.

The project proponent shall ensure that loading in Trucks do not exceed the norms
ﬁxeﬁ by the Transport Department as per relevant rules.

The project proponent shall ensure approach roads are widened and strengthened
as per requirements fixed by PWD and district administration before the start of
the work., |

The project proponent shall ensure supply of drinking water through RO.

The project proponent shall strictly adhere to the Sustainable Sand Mining
Management guidelines issued by MoEF & CC, Gol on 15.03.2016 and shall
ensure the compliance of the standard. environmental conditions prescribed for the
sand mining in the said guidelines; in addition to the conditions imposed in the
environment clearance letter.

The project proponent shall carry out mining in semi mechanized manner using

manpower, tractor, trucks, JCB and excavator for king transportation.

GENERAL CONDITIONS:

(i]

[ii]

]

[iv]

[v]

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

Any change in mining technology/scope of working shall not be made without
prior approval of the SEIAA.

An); change in the calendar plan including excavation, quantum of mineral and
waste shall not be made.

Periodic monitoring of ambient air quality shall be carried out for PM,,, PM,5,S0,
and NOx monitoring. Location of the stations (minimum 6) shall be decided based
on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring shall be decided in
consultation with the Haryana State Pollution Contro! Board (HSPCB). Six
monthly reports of the data so coliected shall be regularly submitted to the
HSPCB/CPCB including the MOEF, Regional office, Chandigarh.

Personnel working in dusty areas shall wear protective respiratory devices they

shall also be provided with adequate training and information on safety and health
aspects.
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Occupational health surveillance program of the workers shall be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

The funds earmarked for environméntal protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the _HISPCB and the Regional office of MOEF
located at Chandigarh.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environment Clearance conditions including results
of monitored data (both in hard copies as well as by e-mail) to the northern
Regional Office of MoEF, the respective Office of CPCB, HSPCB and SEIAA
Haryana. _

The above conditions will be enforced, inter alia, under the provision of the Water
(Prevention & Control of Pollution) Act, 1974 the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act 1991 (all amended till date) and rules made hereunder and
also any other orders passed by the Honb’le Supreme Court of India/High Court of
Haryana and other Court of law relating to the subject matter.

ThehProject proponent should inform the public that the project has been accorded
Environment Clearance by the SEIAA and copies of the clearance letter are
available with the Haryana State Pollution Control Board & SEIAA. This should
be advertised within 7 days from the date of issue of the clearance letter at least in
two local newspapers that are widely circulated in the region and the copy of the
same should be forwarded to SEIAA Haryana. A copy of Environment Clearance
conditions shall also be put on project proponent’s web site for public awareness.
All the other statutory clearances such és the approvals for storage of diesel from
the Chief Controller of Explosives, Fire department, Civil Aviation Department,
Forest Conservation Act, 1980 etc. shall be obtained, as may be applicable, by
Project Proponent from the competent authority before the start of mining
operation.

That the grant of this Environment Clearance is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/project
proponent. Any appeal against this environmental clearance shall lie with the
Nat.i.onal Green Tribunal, if preferred, within a period of 30 days as prescribed
under section 16 of National Green Tribunal Act, 2010.
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[xiii] The: methodology of mining shall be strictly as per orders passed by Hon’ble
NGT/ Hon’ble Supreme Court from time to time.

[xiv] The Project Proponent shall not disturb/damage the position of studs in river bed
and also not to damage the river banks and not to degrade the river bed in any
manner.

[xv] Any area which has been banned by any authority/courts shall not be used for
mining activity.

[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges shall
be as per approved mining plan/ guideline issued by MoEF & CC/ Court Orders.

[xvii] Quantum mining allowed in the river will be actual replenishment or mining
allo&ed whichever is less. .

[xviii] The Project Proponent should set the Probable replenishment checked from the

reputed institution.

Mentber Secretary,
State Levﬂmact

Assessment Authority, Haryana, Panchkula.

Endst. No. SEIAA/HR/2016/ Dated:

------------------------

A copy of the above is forwarded to the following:

1. Theh Director (IA Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor
bagh Road-New Delhi.

2. The Regional office, Ministry of Environment, Forests & Climate Change, Govt.
of India, Bay’s no. 24-25, Sector 31-A','Dakshin Marg, Chandigarh.

3. The Chairman, Haryana State Poliution Control Board, C-11, Sector-6, PkI.

4. The Director General, Mines & Geology Department Haryana, Chandigarh.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
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TITEAXOT, A S ATy IRad Gy
feg=T
7% faeett, 18 Swae, 2021

FLAT. 221(3).— FoTT TR, TERTAT TG0 3T a9 HATAT |, TG0 (F2E07) Aferfeam,
1986 #T &7 3 T IT-LTT (1) T IT-GTT (2) F @E (v) & AN AT AREAT 6 TIRT FLA g4, TATAL
THTETT T stfer=aT, 2006 (R T8F JT8 3 ATIG=AT Fgl AT §) H&AT 1. 3. 1533 (), aE
14 fidea=, 2006 T T 3 ST T &, S sAfegEeT £ aqaEr # aft "geafea geofeg T
TRATSHETAT AT BRATRaTar & forT 39+ Aea oY smegfaehianor sie/ar Icare e & aieady f&ar s
TqFHAT & TATRRAT, I T ATHATH FeeA o @, RIS Taee gy et fF st w71 77 9@ &
T A & qF "atera e arfesror & g3 qaiaeofiy samaf srated gef |

T FET AAXH (FITAE-19) F THT & I@d gU 3T JaETd eq6 g0 & fom =afug

ATFRSTIA (F AT SATAF) T, & H TRATSATA AT TrATaheA Tl o FIATTIAT HI TATET AT g1 aam&er
T AT AT TRAAT FATAT I ATALAAT | SATATT STTARAR AT | L TF TATALINT FATAIAT 0T
farferTeaar % faeare % forg srre &t "y wite § g, Fit Frfae 19 wgrmT 13t aF g9 981 22 2
HTH ¥ I HATAT H qefteqr 7 72 ¢ 37 =01 =0 a2 #°7 ea19 § Taq gu g & AtwsrsT (T 47 sAifor)
% LT, & H RATRATIT &l ST T@AT oA 2 ThdT gl

305 GI1/2021 (1)
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A AT, FalT qCRIY, T (F2eq0r) a9, 1986 & Faw 5 F (4) @< F &7 qioq qIra<
(Feeron) srferfea, 1986 (1986 T 29) Fr &a=T 3 FT IT-4T=T (1) FT IT-4TT (2) F @S (v) g Ted
AIf<FIT T TART FId g, A fgd | I AT & 797 5 F 3u-[97 (3) F @ (F) & qefiq Arfeq iy
FULAT ATHHRE F TATT AT F ST FHTTIT, ANT- |, G2 3, 3@ (Il), § TR, 9 q¥hTe 6T
TeRTATT TITALT 3T F HATAT ATLAAT H.A1533 (31), A" 14 Fdaw, 2006, #§ Fofered i
TLTeT FAT 5, FAT: -

I AT H,
(i) 37 o |l “=zor (2)_fasamor, ¥ arfiw &7 7 F S 4Ry 7(i) ®, ®@F (viii) ¥ TAW Rette g9
EERSNECRERIEE I RIS W

“(ix) ST ® sfafae Rt a1d % gra gu, 1 oS 2020 & 31 "= 2021 #F SAtE H HLET arawH

(FTTA=-19) & THIT FT T@d gU AT JTATT 28 I F oIy =fua AtFhers (T AT ATAF)

#1 g2 | =8 qfe=aT & Ul % i Aoy "aw it aat & Afeerear it srafe £ qoET %

RIS O U | R A 2B 1 e R 2 e s T o e 0 B re T I 1 = e 1 2 M DA A s

sqaTe o "y SR e T s

(ii) T¥T 9 & F T 4, Awtererd =7 T@r ST, $79i  -

"Q &, TH SATALAAT | siqra e T a1d & 21d g, 1 39 2020 & 31 779 2021 srafer # waem
ATAXH (FITAE-19) & THT &l 3@ U AT TETATT SHeh (HIAT 6 [olT FTUT ATRSTST (FA AT SATAF)
#T 3T T =0 ATIRL=AT & U & A 79X T TAEL0( TATIRT 67 AfemT==raret srater it quET &
TS % o = w8t OFaT ST qai 3<F 9aiaoity sSamaixy o 99 § 39 S1atd o arq J9I410
o gt R fafemTer a9y st

[T, &. 22-25/2020-350.111]
AT HA, S gt

feroqur : o1 srferg=eaT 9d F TS, FHT, 9 1, €2 3, 39-T (i) €T #1.9. 1533 (3), aE
14 Tdae, 2006 FRT YHIAT 6T T2 AT ¥ ATEAAT ATSAAT HEAT F.3M. 4254 (), T
27 9T, 2020 g ifaw s "erra= BT 4w om

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 18th January, 2021

S.0. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) vide number S.0.1533(E), dated the 14™ September, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in
the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E),
dated the 14" September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II),
namely:-

In the said notification, -

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. “Stage (2) — Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the 1°" April, 2020 to the 31" March,
2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted
under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid.”;

(i1) for paragraph 9A, the following paragraph shall be substituted namely:-

“94. Notwithstanding anything contained in this notification, the period from the I* April, 2020 to the
31" March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior
Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken
during this period in respect of the Environmental Clearance granted shall be treated as valid.”.

[F.No0.22-25/2020-1A.I1I]
GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) vide number S.0. 1533 (E), dated the 14™ September, 2006 and was last amended vide the notification
number S.0. 4254(E), dated the 27" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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GOVERNMENT OF HARY ANA
HARYANA STATE POLLUTION CONTROL, BOARD

ORDER

Tunder sutesection 4 of section 25 af The Witer (P

revention and Coatrel vl Pallutiem Act 1970 aml under subesection 4 o [
sechon 21 ol The Air (Prevennon and Cantral of 1

sllutiond Act, 1981 nd sub rle d ol mile b o1 Haeerdous and other Wasies
(Manag and Transboundary Movementh Rutes, 2006

Mao. Date: 12" September. 2016,

Briefly siated, M/S Sabaranpur Mines Management Services Pet Lid. (herematier selerred to as

‘Saharanpur’) participaicd in the auction o scek mining rights in the Mandewala Block falling in

Yamunanagar District of Haryana and happened. in the avction conducied by the Depuriment of Mines

and Geology, Harvani on 67" Tuly, 2015, 10 be the lughest bidder for the said mine block Suhwanpur

proceeded abead and subscquently preferred an application hefore the Haryanu Staie Pollution Control

Board {hereinafier referred 10 as *the Bourd') seeking “Consent ta Establish’ (CTE) under Aor (read under

The Air (Prevemtion and Conirol of Polluton) A, 1981) /Winer (read under The Water (Prevention and

Control of Pollution) Act. 1974 )1 lazardous Waste Management (WM (read under Hazardous and other

Wastes (Maragement and  Transhoundary  Movement) Rules2016) category for the sind mine on

ZUA2016 (application o, 31991533 Application was prefecred on behull of Sahuranpar by Sh. Ashok

Soanpar, in s capaciy as Pariner and Authonzed Signtory of Suharanpur. The swid upphication was

peetented on-line and further processed online and 1 the eourse certain quenes were rasad by the ’
stthorities of the Bourd, whicn were answered by personsfawhorities on behall of Sahuranpur
Subsequentiy, due 1o circumstances speeific 1o the case, which would be seen hereinalter, it was decided
e hring the apphication and its urther consideration alfling and deal with the case seehang the said CTE
alfline (o final disposal. This order disposes ot the said applicition in the sad manuer

; 2 Though 1 may not eppear dircetly 1o be relevant, mothe mtervemng period e the dive on whick
sabaranpur tecame the highes: mdder mothe auction of e mine o1 Mandewal Blocs, talling m
Yamunanagar Distriet of Haryana (for wlieh CTE bas bevn applicd fort on 677" July. 2005 and tie dae
on which the appheanon for CTE were peferred e 2062010, cenain developimanis mvolving
Salirspur durectiy or indircetly, tia take place which happeny o e periment o menhoi diac ss at s
Aot as ey ey be appropritely uselul i appreciating the issues i hand s wialiey.

5 Vheough his complamt dated 195 2006, ane Sho Supan Swgh made @ reference ae many
authoriest wieren he made certam allegations aned relevant par theread 15 summarized as ahvea elow.

I the Disteer of Yamunanagar in Haryuna, the Tront (shoddow . companics aciully

awned by one Sho Maohd  Jgbal have oblwined certam minmg rights even while the

SPASES

Heom'ble National Green Tribunal has imposed environmental compensation o’ 1Rz 50.00

Crares cach on same amongst the Divectors/Shareholders of such companies (which have
acquired the said mining rights) tor degrading the enviomment af River Yamuna and s
catchment.

Further reference was also made of o Pubhic luterest Latigation Moo 8182015 Lo on

pefore the Hon bie Supreme Court of India and wnders passed therem on 14122005 wnd
822006 Along with the complamt, Bulk ol documents was wlso wttached

Ve e ol Salasmpar did Soare s complinn W ABOUE L0t 110 1 veracity of wsaostimtated
clamn aned the redentials of e complamis, such ol assertionsidocomems attached wingh were fetual in
pature and carried some relevance the consideration m hand were mdeed exannned,

4 Ay the records reveal i a petition befare the Honble Supremic Conrr of dia - Wi Petition £

Civid Nu &1%/02015 utied Ranvar Sinueh Vs Umon of ndu and ors with one She Maold Iglal v Abdal
[ LR BRI - T

O NS satmrmapue Mnes Manaeement Seevices I Sandeawuly

i . i [hiuird
Uhrdder ol Laryang Stte Poltution Ce el i, Wi

4
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Wahid. MLC, U.P. arrayed as respondent at Sr. No. 15 (incidemally Government of Haryana through its
Chief Secretary was also arrayed as a party), the Hon'ble Supreme Court of India, while taking up the
petition for hearing on 14.12.2015, passed the following order:

“We make it clear that if the authority competent to inquire into the matter finds it to be a

fit case to initiate any inquiry or investigation they shall be free to do so. The present

proceedings shall not be seen as an impediment for them to iiliate legal action wherever

such action is deemed necessary.’
Reacting upon this order of hon’ble Supreme Court of India and making a reference of the said Order of
the hon’ble Supreme Court, the Government of India in the Ministry of Corparate affairs, through their
order dated 8.1.2016, ordered inquiry to be carricd out into the affairs of six companics owned by Shri
Mohd. Igbal by the Serious Fraud lnvestigation Officer (SF10). The relevant part of the arder reads as
under:

“Now, therefore. in compliance of the directions of Hon’ble Supreme Court of India that

if the authority competent to inguire into the matter finds it 1o be a fit case to initiate any

inquiry or investigation they shall be free to do so and laking into consideration the

seriousness of the matter and serious allegation made in the said Writ Petition against

respondent No. 15 namely Shri. Mohd. lgbal, MLC of U.P.. in excrcise of the power
M*#j conferred under Section 212 (1) (¢) of the Companies Act, 2013 the Central Government

hereby orders investigation into the affairs of the following six (6) companies owned by

Shri Mohd. Igbal to be carried out by the Serious Fraud Investigation Oificer (SF10).

1) AMB Buildprop Private Limited

i) Apar Mines Management Services Private Limited

iii}) Giriasho Company Private Limited

iv) Net Agrotoods Private Limited

v) Sunview Housing Private Limited

vi) Mastiff Industries Private Limited’
On 8.2.2016, when the case came up again for hearing before the Honble Supreme Court, the Court was
inform by the Additional Solicitor General about mstitution of this ivestigation. and was further
informed that.

‘Enforcement Directorate is examining the allegation madc against respondent No. 15

(i.c. Shri Mohd. Igbal). === the investigation now ordered will not remain confined 10

these companies only but will extend to other companies of respondent No. 15 as well. -

!
] . : o y i
“% .- CBDT 15 also examining the allegations macle agams respondent No. 13.

The Court closed the hearing on the said date while issuing the tollowing directions:
“The Enforcement Directorate, Minisiry of Corporate Affairs and CBDT shall in the

meanwhile file further Status Report as to the progress made in connection with the

investigation.’
5 As the records further suggest, Deputy Director of Income Tax (Investigation), Unit 11,

Debradoon, through ms leuer dated 21.4.2016 did prepare a *first status reporl in the case of Writ
Petition (C) 818 of 2015 filed by Sh. Ranvir Singh before the Hon'ble Supreme Court of India’
This is a bulky report and maost of the part of report does not hear uny direct relevance to the

consideration in hand, but such of the parts/findings that has some relevance are as reproduced

below:

oz A . T - Mundewal:
Order of Haryana State Pallution Contral Board — CTE - M/S Saharanpur Mines Managemen Services Pvt Lt = Mandewaly

NMock



‘Fanuly Chart of Mohd. Igbal ~ Mahmood Ali, MBdhmad am (Brothers), Farecdn
Begum (Wife), Tubassum, Musayndn, Sehraj (Duughters), Mohd, Wazid Ali, Mohd,
Javed, Mohd, Afzal, Abdul Quadir, Mohd. Alishan (Sons),’ (page 4)
INVOLVEMENT OF FAMILY MEMBERS:

-

7. The inquiries have revealed that the family members of Mohd. Igbal are cither
the directors or sharcholders of the companies or the parters of the various firms floated
by the family members of Mohd. labal (abour 10 in numbers). Some of the details are as
follows: (puge 20-21)

Mohd. Juved 1s director in following compunies:

. Apar Mines Management Services Pvt, 1.td.

4, Saharanpur Mines Management Services Py, Lid.

Detuils of shareholdings of Mohd. Javed:

5. Saharanpur Mines Management Services Pvt. Ltd.
6. Girasho Company Pvt. Ltd.”
“10.  The Director General Mines & Geology, Haryana, --- has intimaled =-=--. A few

of the family members had participated in the auctions which were held in June — July

2015 us partner/Director of the following companies:

4. M/s Saharanpur Mines Management Secrvices Pvt. Ltd. (wrested Madewala and
Jaldhar Blocks m Yamunanagur)

b. M/s Apar Mines Management Services Pvr. Lid. nwrested Lapra and Nundgarh
Blocks in Yamunanagar)

‘FOREIGN EXCHANGE REMITTANCES:

12. In the casc of Sh. Laique Ahmed Khan, one of the accomplices. toreign remittance
has been received from U.A.E. from his brother Gayur Alhmed Khan. --- The matter has
been referred 1o FT&TR to verify the source and genuineness of the same. femphasis
added)
It 1s perunent 1o mention that name of Saharanpur did appear n this Staws Report on a
pumber of occasion and instances were recorded indicating that Saharanpur did have very
proximate relations, including being involved in possible multiple layering of
(ransactions involving several companies including M/S Apar Mines Management
Services Pvi. Ltd.. with companies and family members and accomplices of Sh. Mahd.
Igbal.
Further, a close perusal of this report also reveals that there 1s a very elose and proximate nexus between u
large number of individuals, including S/Sh. Mohd. Iqbal, Mahmood Ali, Mohammad Inam, Mohd.
Wazid Ali. Mohd. Javed, Mohd. Afzal, Abdul Quadir, Mohd. Alishan. Laique Ahmed Khan, Amit Jain.
Mr. Vikal Agarwal, cte, and a large number of companies, including Saharanpur. Apar Mines
Management Services Pvt. Lid., Giriasho Company Pvt. Lid. (ngainst which enquiry by SFIO was
ordered, cle,
6. As the records further suggests, the Principal Bench of the Hon'ble National Green Tribunal,
tirough their order duted 18.2.2016 disposed of Original Application No, 184 of 013 Caoprrees Ningh
Bagper vs. Mool & Ors and Original Application No. 304 ol 2015 i Singly & Anr. vs. Lnion of Indiu
& Ory. (incidentally, in these applications, State of Haryuna through its Chiel Secretary was arruyed as
3

Order of Uaryana Stte Pallution Control Bourd = CTE = M/S Suhuranpur hines Nunagement Services !
Block

v Lt = Mundewala
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respondent) having some bearing on the consideration in hand. In the said judgment. the Hon'ble Tribunal
made following observations/delivered following directions that are relevant 1o present consideration:
“Notices were issued 1o the five persons namely Mr. Amit Jain, Mohd. Inam (brother of Mohd Iybal),
Mohd. Ali (brother of Mohd. Iqbal), Mr. Vikal Agarwal and Wazid Ali (Son of Mohd, fgbal) as it was
averred and cven in the CEC Report stated that illegal, unauthorized, unscientific mining had been carried
out in the areas under the lease of these noticees. ---- it is clear that all the 13 mining leases had been
granted to different parmerships which had partners only from the above noticed live persons. In other
words, since decades only these five noticees had been carrving on the mining activities in one trade name
or the other.” — (para 29 ot the Order)
‘Thirteen mining leases have been given in lavour of following persons, namely, Mahboob Ali and
Dilsahd, Md. Inam and Mahboob Alam, Sh. Amit Jain and Naseem, Sh. Vikas Agarwal and Wajid Ali -
(page 61) |
“The iliegal mining in Saharanpur (District) in Uttar Pradesh, Haryana and Rajasthan is being carried out
without any safeguards, mechanically and right in the river bed. Such activity is likely 1o have a serious
toll on the environment. ecology and the dams on the river namely Tajewala Dam and Hathnikund
Barrage (incidentally, both fulling in the State of Haryana). The Head of the Cartel of the Mining Mafia
in District Saharanpur is an influential politician of the district and is a Member of the Legisiative Council
und has been carrying on iliegal mining for more than 10 years (The reference fo 'the Head of the Cartel
of the Mining Mafia' very obviously indicates towards Md. Ilgbal). (The Tribunal while recording the
averments of applicant) (page 70)
“There is sufficient evidence placed before the Tribunal to show that, despite such stands being taken by
the Government and other authorities that this activity had been stopped it was, in fact, never stopped
completely. This activity was being carried on, il not at a large scale. then certainly on a limiled scale.
This entire evidence clearly shows illegal mining and transportation of minor minerals as well as
operation of stone crushers/screening plants in district Saharanpur, Furthermore, it is also evident that this
illegal mining was being carried out by the lesces and/or the noticees (Mr. Amit Jain, Mohd. Inam, Mohd.
Ali, Mr. Vikal Agarwal and Wazid Ali) either in the areas beyond the areas specified in the mining
lease/EC or beyond the prescribed depth and also by incorrectly deseribing and under invoicing the
quantity of the minerals in the transit permits used for transportation, which admittedly belong 1o and/or
were under the control of the mine lease holders. Therefore, we canclude accordingly.” (pages 95-96)
“Thus a compensation of Rs, 30 Crores is 1o be paid by vach of the private respondentsinoticees who are
carrying on the extraction of minor minerals and Rs. 2.5 Crores respectively by cach of the stone
crushers/screening plants which had been running illegally, m an unauthorized manner. without consent
of the concerned Pollution Control Beard. (page 136)
. as well as causing air and water pollution and have degraded and damaged the environment.
ecolugy and iodiversity particularly, with respect 1o river Yamuna and its bed. and affected the lives of
residents of various villapes, —=-=-=----
*We direct respondent No. 7 who falls in this calegory to pay Environmental Compensation of Rs, 2.3
Crores. We further direct all the five noticees (Mr. Amit Jain, Mohd. Inam, Mohd. Ali. Mr. Vikal
Agarwal and Wazid Ali) who with one another arc constituting all the 13 partnership firms 10 whom
mining leases have been granted now for decades, 1o pay Environment Compensation of Rs. 50 Crores,
payable by each of the individual partners for and an behalf of all the 13 mining lease firms.” (page 143)
“In the event any of the parties liable to pay Environmental Compensation, fails to pay the same within
the stipulated period, the State and Board would forthwith revoke the mining leases as well as consents,
EC il granted * (page 144-143%)

4
adewila
Order ot Haryana Stote Follation Control Board — CTE = NS Satwranpur Mines Manugenent Scrvices P Lnf Mandewala
Hlock
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wWhether the mine operator, lessec of the mine und owner of the sereening plant/stone crusher has been
Wil

ihy of irregularities. or involved in illegal mining, or aperated without consent/EC and/or violated
puilty

erms and conditions. rules and regulations, would be a relevant consideration for all the concerned
authorities while examining the grant of mininlg lease. consent to establish/operate and grant of EC.
(page 146 - one of the operating para)

7. At this stage, due to several issues relating to Saharanpur remaining utterly unclear, it became
pertinent (0 seck some clavification from Saharanpur through its Partmer and Authorised Signatory Sh.
Ashok Gurjar. [n response to the said clarification, through letter dated nil. two of the Directors of
Saharanpur (who incidentally through an identical letter also responded for another firm *Apar Mincs
Management Services Private Limited” as well) responded by saying that

i, Saharanpur has the approval 1o operate two mining block in the District of Yamunanagar
(Haryana) in the name of Mandewala and Jaldhar blocks. Before these two contricls. n past, no
other contract was awarded in favour of the said company since its inception cither in U.P. or in
Haryana:

ii. At present, the company is served by two Directors, namely S/Sh Md. Javed and Rao Laique
Ahmed and in the favour of either of the two, presently no other mining lease or contract is cither
allotted or operated.

Along with the said reply. posted online to the Board on 16.7.2016, a certifigie was also appended on
behalf of Saharanpur which says that Sh. Mohd. Javed had becn an Additional Director of Saharanpur
since 12.8.2009 till date and Sh. Laique Ahmed Khan had been a Dircctor since 1.4.2008 till date.

8. There were lots of similarity between Saharanpur and one “Apar Mines Managément Services
Private Limited’. in whose case special circumstances were presented leading to thorough analysis which
finally resulted in refusal of CTE asked for. Following amongst them were prominent:

Sh. Mohd. Javed was a common Director on both of them,

Both the companies were created almost at the same time and largely remained equally dormant till they
wrested the mining rights i Haryana in the same auction,

Both had on very substantial period of their existence on their Board and as partners people with very
close relationship with a common mentor (as close family members or very trusted accomplices) on one
Sh. Mohd. Iqbal,

They preferred application secking CTE on the same day and in the application under the column of

*Mobile Number' of occupicr/applicant, all the three applicants i.e. Sh. Mohd. Javed as applicant for
Lapra block of mines on behalf of ‘Apar Mines Management Services Private Limited'. Sh. Mohd. Inaam
as applicant for Nandgarh block ol mines on behall of *Apar Mines Management Scrvices Private
Limited” and Sh. Ashok Gurjar as applicant for Mandewala block of mines on behall of Saharanpur, had
mentioned the same Number i.e. 9760835031,

Status report of the Income Tax Department 4s mentioned elsewhere in this order indicates towards a
close proximity between the said two companics, including Saharanpur.

9. Thus, a conclusion was arrived at to call the applicant for personul hearing for seeking some
requisite ciarification leading 10 confidence building clarity.

10. Accordingly, it was decided w afford a personal hearing o Saharanpur in order 1o seek the
required clarification and Saharanpur was afforded un opportunity of personal hearing on 26" August,
2016 at 10.30 am through notice dated 11.8.2016 bearing No. 28064-66. Saharanpur was also usked to
bring. in addition to such other documents that it wished o bring. copies of Shareholding Certificates of
the firm ever since the finn te. the Saharanpur Mines Management Services Pvt. |.id. came mto being
and copies of list of Directors who served the company 1.e. the Saharanpur Mines Management Services

5 .
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pyt. Lid. along with the duration of their appointment ever since the lirm came into beimng on the so
appointed date of personal heoring.

11. On 26" August, 8/Sh Ashok Gujjar and Ravinder Singh (claiming to be looking after the legal
marters ol the applicant company) appeared before the undersigned at 3.00 pm and made a request to seek
some more tume, preferably somewhere in the next week, to submit the documents and plead their cuse.
30™ of August suited them, and accordingly the personal hearing was postponed to 3.00 pm on 30"
August. On 30" August, through a telephonic message (rom Sh. Ashok Gugjar, it was intmated that no
one would be able to attend the personal hearing and requested for a (resh date. Accordingly, a last
opportunity was afforded on 9.9.2016 by making it clear 1o them that as per the statutory provisions, such
cases are required to be disposed off in a time bound manner (as the provision ol deemed approval 1s
attracted). However, on 9.9.2016 neither anyone appeared on behalf of the applicant firm nor any request
for additional time was rcceived. The applicant firm was afforded three opportunities (1wo exiensions on
their own request) over a period expanding for about a month, but they failed to avail the opportunity.
Therefore, considering that a reasonable opportunity stood afforded. the case was proceeded to be desided
on its own merit and based on available information/records.

12. The issue to be decided here is as to whether in the given circumstances, the sought for Consent
to Establish should be granted to Saharanpur or. not and, in terms of the discussionsfcircumstances
narrated above, following considerations gains prominence in firning up the fizal decision to this end:

1. Availabie records suggest that as on 31.3.2012, the shareholding ol Saharanpur remained as given

below:

i Sr. | Name of Relationship | Type of | Cquity |
No. | Shareholder With Shri Mohd. Igbal | Shares | Shares |
I Giriasho Company Private Limited | Owned by Shri Mohd. Igbal | Equity | 38-'140?1
2 | Laique Ahmed Khan - Equity ;3000 |

{3 ! Mohd. Javed San Equity | 5000 |

| Total ] 394400

This certification has been filed by Sh. Liaque Ahmed Khan in his capacity as Director of Saharanpur.

Further, available records also suggest that as on 31.3.2010, the shareholding ol Giriasho Company

Private Limited. which remained a very major shareholder of Saharanpur as on 31.3.2012. remained as

given befow:

Sr. | Name of Relationship Type of | Equity
No. | Shareholder With Shri Mohd. [qbal | Sharcs | Shares
Mohd. Igbal Self Equity | 153531
2 Molid. Wazid Ali | Son Equity | 125981 |
3 Mohd. Naseem - Equity 81488
{4 | Mohd. Javed Son Equity , 39000
i Total | 400000 |

ii. There seems 1o be no doubt that Saharanpur is a very closely held family company, which has the

abilitv 1o change its partnership/Directors almost at the will of certain prominent individuals

forming the close group and under the overwhelming influence of the said Sh. Mohd. lqbal. This

1 the fact thal while acting under the comfort of the order dated
81872015 titled

aspect gets further credence fron
14.12.2015 of Hon'ble Supreme Court of India in the Writ Petition Civil No.

Ranvir Singh Vs Union of india and ors. the Central Government in the Ministry of Corporate

Affairs initiated investigations against six (6) companics by saying “now, therefore. in compliance

ol the directions of Hon ble Supreme Court of India that i the authority competent o inquire Mo
the matter finds it 1o be a fit cuse to initiate any inquiry or investigation they shall be free 1o do so
and taking into consideration the seriousness of the matter and serious allegationt made in the said
Writ Petition ugainst respondent No. 13 namely Shri. Mohd. lgbal, MLC of LD in exercise of

5]
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the powel confened nder Section 212 (1) (e} of the Compomies Act, 2013 the Centranl
Government hereby vrders investipation into the affairs of the following six (6) compinies owied
by Shri Mohd. lgbal to be carried out by the Serious Fraud Investipgation Officer (SF10)" and
Giclasho Company Private Limited, which remained n very mujor shareholder ot Salaranpuar as
on 3132012, figured one amongst the saitd sin (kg the Minstry 10 be one owned by Sh
Mohd. Iqbal). Saharunpur, at the least, huppens thus 1o be one amongst several compames that are
nghtly controlled by Sh. Mohd. Igbal, his Family members and his ¢lose nceomplices

The report of Deputy Director ol Income Tax (vestigation), Unit 11 Delvadoon, dated
21.4.2016 utled as first statws report m the ease of Writ Petition (C) 818 of 2013 filed by Sh.
Ranvir Singh before the Hon'ble Supreme Court of tndin® does disclose a number of facts that as
bearing on the alTairs of companics owned or controlled by Sh, Mohd. Igbul and his accomplices.
The report lists over hundred such companics including Suharaapur. It includes the analysis of the
role of the family members and accomplices ol Sh. Mohd. Iqbal and also includes the response of
Director General of Mines and Geology which mentions Snharanpur to be a4 company
participating in the vuction while having some of the fumily members ol Sh. Mohd. lybal as
Purtners/Dircctors. AfTnirs of Saharaupur, thus, remains very central 1o the series of enquiries and
mvestigations that germinated after the lon'ble Supreme Court of India took cognizance of the
matter placed before i m the Writ Petition Civil No. §18/2015 ttledeanvir Smgh Vs Union of
India and ors adding Further eredence to the uspect that Saharanpur is not one of those sunple and
iimocent compames which are controlled and regulated by the persans seen directly 10 be
mvolved with its atlairs, but actually happens 10 be a company that assigns greater and
overwhelming roles 1o people who are not directly seen as such. It is thus clearly a {rout company
where it appears o have the churacter and qualities in public which is different from its real
character, (and whose purpose as [ronl company is often 1o deceive people or even hide an illegal
activity). ‘

The order dated 18.2.2016 passed by the Principal Bench of the Hon'ble National Green Tribunal
while disposing the Original Application No. 184 of 2013 *Gurpreet Singh Bugga vs. Mol &
Ors."and Original Application No. 304 of 2015 "Jui Singh & Anr. vs. Union of India & Ors.” is
most revealing and during the course of its consideration, the Tribunal says that ‘this entire
evidence clearly shows illegal mining and transportation of minor minerals as well as operation of
sjone crushers/sereening plants in district Saharanpur. Furthermore, it is also cvident that this
illegal mining was being carried out by the lesees and/or the notieees (Mr. Auut Jam, Maohd.
Tnam, Mohd, Ali, Mr. Vikal Agarwal and Wazid Ali) either in the areas beyond the reas specilied
i the mining Tease/EC or beyond the preseribed depth and also by incorreetly deseribing and
under inveicing the quantity of the minerals in the transit permits used for transportation. which
admitedly belong to and/or were under the control of the mine lease holders. Theretore, we
conclude accordingly”. Thus, the noticees (Mr Amit Jain, Mohd. am, Mohd Al Mr. Vikal
Agarwal and Wazid Aly were found o be guilty of being mvolved i conducting lepal mining
including the areas beyond the arcas specified in the mining lease/EC in past Turther, the
Tribunal also rules thut *We further direct all the five noticees (Mr. Amit Jain. Mohd. Inam.
Mohd. Ali, Mr. Vikal Agarwal and Wazid Ali) who with one another are constituting all the 13
partnership firms to whom mining leases have been granted now for decades, 1o pay Fnvironment
Compensation of Rs, 50 Crores, payable by each of the individual partners for and on behalf of
all the 13 minimg fease firms”. 1t means that the Tribunal not only found the noticees to he gutlty
of “conducting illegal mining, including the arcas beyond the areas specified i the mining

7
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lease/EC", but also ruled the said guilt to be grave enough to invite the said exemplary penalty. It
s pertinent 1o mention that three amongst the noticees are close relative to the said Sh. Mohd.
qbal [(Mohd, nam (brather of Mohd. lqbal). Mohd. Ali (brother of Molud. lgbal). and Wazid Ali
(Son of Mohd. lgbal)] and other two are close accomplices. Further. Sh. Wazid A, anc of the
poticee in the said ovder ol Tribunal, also happened to be a very :il:uor share holder of Cirasho
Company Private Limited, which remained a very major shareholder of Saharanpur at least as on
11.3.2012. One of the other shareholder of the said company (Giriasho Company Private Limited)
happened to be Sh. Mohd. Javed. who happens to be another son of Sh. Mohd. Igbal and a

serving Director on Saharanpur.

The present application for Consent to Establish on 20.6.2016 was moved by Sh. Ashok Gurjar in
his capacity as the Partner and Authorised Signatory of Saharanpur. It seems he went on to be

associnted with atfairs of Saharanpur at stages much after Sh. Mohd. Javed. Sh. Liaque Ahmed

Khan, Giriasho Company Private Limited and Sh. Wazid Ali.

On a very careful, comprehensive and thorough consideration ol all the aspects relatable 1o this

case, following conclusions emerge:

i

Saharanpur is very much a company akin to the companies which found mention in the order of
Hon'ble National Green Tribunal (13 mining leases) when it said "as it was averred and even in
the CEC Report stated that illegal, unauthorized, unscientific mining=had been carried out i the

areas under the lease of these noticees, ---- it s clear that all the 13

mining leases had been
granted to dilerent parmerships which had partners only from the above noticed five persons. In
other words, since decades only these five noticees had been carrying on the mining activities in
one trade name or the other'. Further. one of the noticee in the said order of Tribunal. an which
exemplary Environmental Compensation was slapped by Tribunal — Sh. Wazid Ali, who had
been. as a prominent sharcholder of Girtasho Company Private Limited till atleast 31.3.2012,
happened to be a prominent shareholder in Saharanpur having a substantial mterest i Saharanpur
and its affaurs.
Sh. Wazid Ali. Sh. Mohd. Javed, their other ramily members and accamplices, including Sh.
Lisque Ahmed Khan, are indeed very central in the affairs. including management and
sharcholdings of Saharanpur. Thus the credentials of Saharanpur would be judged by the
credentianls of people backing and managing its alfairs i.e. Sh. Wazid Ali. Sh. Mohd. Javed. their
other tamily members and accomplices. As the Tribunal has ulso found, five, six similar inended
people had, in past and at some other place, had cornered abo# . 13 dilTerent leases and run it for
decades in munner highly detnmental to the eause of Environment
The Tribunal has also mandated/directed in its order that “Whether the mine operator, lessee of
the nune and owner af the sereenmg plant'stone crusher has been gy ol wregulantes. o
imvolved m diegal g, or aperated without consent/EC andror vialated terms and conditions.,
rules and regulations, would be a relevant consideration far all the concerned authoritics while
examining the grant of mimng lease, consent w establish/operate and grant ot L. The Trbunal
has also found Sh. Wazid Ali and others like him (including some of his iy members and
close accomplices) and leases operated by them (in association with other lessees) 1o be guiley “of
iregularities, being involved in illegal miming, having operated mines without consenty U andior
violated terms and conditions, rules and regulations’” while imposing heavy knvironmental
Compensation Penalties on cuch of them individually. Pherefore, Sh. Wazid Alic She Mohd.
Javed. and his ernng accomplices and family members do quality 1o be *mine operators” m whose
cases the gist ol arder of Tribunal gets attracted o the effeet that these irreguluarities conducted by
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them and their leases form a ‘relevant consideration for the authorities, including the one that is

considering these issues in this order, while examining the grant of Consent to Operate (in present

case).
14. On such a holistic consideration, without any hesitation or doubt, it is held that Sh. Wazid Ali. Sh.
Mohd. Javed, their other family members and accomplices as discussed above are indeed guilty of
irregularities, being involved in illegal mining, having operated without consenVEC and/or violated terms
and conditions, rules and regulations in past while operating mines and thus. the credentials of
Saharanpur, being closely managed and held by them, also shall be judged by the credentials of these
persons and thus, on such a detailed and carcful consideration. the Consent to Established applied on
behalf of Saharanpur (M/S Saharanpur Mines Management Scrvices Pvt.  Ltd.) under
Air/Water/Hazardous Waste Management (HWM) category for the said mine (Mandewala block) on
20.6.2016 (application no. 3199153) hereby refused.

15. This concludes the order.

»

S.N. Roy
Chairman,
Haryana State Pollution Control Board
C-11, Sector: 6. Panchkula.

Endst. No. i—lﬁPC-&[;&a[&/_’Z}?)G -39 (}'-'7/‘?5- q b}?o) Dated: 12" September, 2016
A copy is forwarded to the follewing for information and further necessary action:
i M/S Saharanpur Mines Management Services Pvt. Ltd. through Sh. Ashok Gurjar, in his capacity
as Parmer and Authorized Signatory. '
i, Director General. Mines & Geology. Haryana.
i, Deputy Commissioner, Yamuna Nagar

Iv. Regional Officer, Haryana Pollution Control Board, Yamuna Nagar.
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BEFORE THE APPELLATE AUTHORITY (HARYANA) UNDER THE
WATER (PREVENTION AND CONTROL OF POLLUTION) ACT 1974,
AIR (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981
AND BIO-MEDICAL WASTE MANAGEMENT AND HANDLING
RULES, 1998

Appeal No.24/2017
Old Appeal No.03/2017
Saharanpur Mines Management Services, Pvt. Lid., Shop No.12,
Mukund Market, Janakpur Chowk., Saharanpur-247001 (U.P.)
through its authorized signatory Ashok Gujjar s/o Sh. Alla Sinels
aged 48 years, R/o House No.-57, Vcer Nagar, Jagadhar, Yamuna
Nagar.
......... Appellant
Versus
3 State of Haryana through its Principal Secrelary to Government
Haryana, Mines and Geology Department, Harvana Civil
Secretariat, Chandigarh.
2. Director General, Minecs and Geology Haryana, 30 Bays
Building, Sector-17, Chandigarh.
3. Mining Officer, Department of Mines and Geology, Harvana
District Industrics Centre, Yamuna Nagar.
Chairman, Haryana State Pollution Control Board, Sector-6,
Panchkula.
Regional Officer, Haryana Statc Pollution Control Board

Yamuna Nagar.

...... Respondents
¥

Appeal un Secti i i
ppcal under Scction 21 of A Prevention

and control of Pollution) Act,y TOSTIEE

Seclion : ater 4
25 of Water (PreventiGn il

Control of Pollution) Act, 1974

ane o oo

Hazardous and olher Wasles

Manageme ¢
(Managemen| and Transhoundary

Movement) Rules, 2016,
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CORAM: MR. JUSTICE S.D. ANAND
PRESIDENT
MAJ. GEN. HARISH JIT SINGH
MEMBER
DR. SUKHDEV KUNDU
MEMBER

Argued by: Mr. Aman Pal, Advocate for the applicant.
Mr.Ramesh Kumar Chahal, Advocate (with Mr.
Satbir Singh, District Attorney, Haryana State
Pollution Control Board) for the Respondents
No.4 and 5.

JUSTICE S.D. ANAND. PRESIDENT, APPELLATE AUTHORITY

ORDER: -

L4 Facts, averred by the appcllant herein in the coursc of the
appeal, are indicated hercunder in the first instance.

2.  The appellant, a private limited c.o%‘npany in corporate under the
Companies Act, 1956 on 01.04.2008, has filed this appcal to
obtain the quashment of impugned order (Anncxurc A-3) wvide
which “its application for grant of Consent Lo lgstablish for
Mandewala Block/YNR B-38 has been rejected”.

3. At an e-auction held on 10.06.2015 and 11.06.2015, in

&, pursuance of an Auclion Notice dated 27.04.2015 (Annexure A-

4), the appellant was declared to be the highest bidder. having

offered the bid for an amount of Rs.16,55,50,000/- (Rupeccs

Sixteen Crores, Fifty Five Lacs, Fifty Thousand only),

Immediately thercafter, the appcllant deposited 10% of the
highest bid amount as ‘initial  bid  secunity’ and  the
tender/deposit was accepled by the State Government which
issucd a “Letter of Intent” in its favour on 19.06.2015 (Anncxure
A-5), to facilitate the obtaining ol environment clcarance from
the Ministry of Environment, Forest and Climate Change, (Govi

of India, (hereinaller referred Lo as the MoEFC) in terms of its
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nolification dated 14.09.2006. On the recommendation of the
State Environment Impact Assessment Authority (hercinafter
referred to as the SEIAA), the State Expert Appraisal Committee
(hereinafter referred to as the SEAC) granied the environmental
clearance to the appellant on 27.06.2016 (Annexure A 0).
Thereafter, the appellant filed Application No.3199043 with the
Haryana State Pollution Control Board (hereinafter referred to
as the HSPCB) on-linc on 20.06.2016. The application was
“brought offlinc for ccrtain rcasons, by the board” and was
rejected by the then Chairman of the HSPCB vide the impugned
un-dated order which was communicated to the appcllant on
12.09.2016 (Annexure A-3).

The quashment of the impugned order has been apphed for on
an averment that the principles of natural justice (aud: alteram
partem) had been flagrantly violated for reasons irrclevant to the
consideration (Appcal No.03/2017). That appeal was disposed of
on, in a consensual arrangement, with an order which is
extracted hereundcr: -

“Argues, inter-alia, that the Impugned Order would
require out-right invalidation as being in violation of
the Principles of Natural Justice. [t 1s pomted ner, o
the context, that the Competent authorny procecded
to take a view in thc matter, without alfording
reasonable opportunity to the Appellant for the

production of rclevant documentation which could

provide cuc for a determinative view. It is further
argucd that in rejecting the plea of the Appellant for

the gran ‘CTE!
grant of 'CTE’, the Competent authority got
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communication/notice dated 08.05.2017, rcquiring
the Appellant to pay the indicated amount or else
the revocalion of the impugned mining contract
would come about.

In the context of that gricvance, 1t 1s agreed
that no orders adversc to the Appcllant shall be
granted till the Competent authority disposes of the
mattler alresh, as already indicated, in pursuance of
the consensual arrangement. It is further ordered
that if the orders ’granLed by the Caompetent
authority, in pursuance of the delibcration afresh,
are adverse to the Appellant, it shall be afforded 3
working days period thercaflter Lo have recourse o
the remedy available to it under the law.

The averments have been recorded herein on
point of facl. However, il is made clear that nothing
recorded hcerein would be construed to have any
expression of opinion on the merits thereof.

The appeal shall stand disposed of
accordingly.”

That order was not complicd with by the (then) Comperenn
Authority. Thereafter, an application for grant of extension of
time was filed on behalf of the Competent Authority upon which
the learned Counscl for the appcllant had endorsed no
objection. Thus, by way of a consensual order, the time for
compliance with the order dath 22.05.2017 of this authorty

was extended.
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In the meantime, the Hon’ble National Green Tribunal (vide
order dated 08.06.2017) dirccted the ceasurce forthwith of the
functioning by thc Chairman, Haryana State Polluton Control
Board. It was at Lhis stage that the Additional Chicl Scerctaay
(Environment), vide administrative order datecd 12.06.2017,
authorized the Member Secretary, HSPCB, to comply with the
direction given by this Authority on 22.05.2017.
The Member Secretary (vide order dated 14.06.2017 (Annexure
12B) found no validity for the review of the earlier order daled
12.09.2016 (Annexure A-3). The operative part of that ordcr is
extracted hereunder: -
“After having examincd thoroughly  the
documents submitted by the - applicant with the
appeal and careflul consideration of averments in the
light of facts and law, it is found that the applicant
has not submitted any ncw documents Lo support
his claim for review of the earlier order, or any new
fact or ground which was not considered earlier by
authority while passing the order dated 12.09.2016.
Further alter carcful perusal of said order passcd by
the then Chairman, | am of the considered view 1hat
the same is fully justified and well reasoned ancd
thus requirces no interference”
The above view, recorded by the Member Secretary, HSPCB,

impelled the appcllant herein to file the present appeal (No.23 of
2017).

Before dealing with the various contentions canvassecd on behalf

of the rival partics, we deem it appropriate to extract hercunder
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the relevant part of thc orders granted by the Hon’wle NGT
(which stands extracted in thc appcal itsell) and also the
impugned order dated 12" Seplember, 2016. A conjunetive
perusal thercofl would facilitate appreciation of the controversy

herein.

Orders of

Hon'ble NGT

“l1. There shall be complete prohibition of carrying

on of any mining of minor mincrals (Bajri, Sand and

Boulders) in the flood plain of river Yamuna in the
district Yamuna Naga-lr (Haryana) and Saharanpur
(Uttar Pradesh) and shall other villages situated on
the bank of river Yamuna and rivers KaluwalaRao,
Solani and BadshahibaghRao for a perniod of 45 days
from the samc period, no screening plant/stone
crusher would be permitted to operate in the entire
district of Saharanpur in Uttar Pradesh and Yamuna
Nagar in Haryana.
2. For the same period, no screening plant/stone
crusher would be permitted to operate in the entire
district Saharanpur in Ullar Pradesh and Yamuna
Nagar in Haryana.
3. We corjstitute the following Ihgh Powered
Committee (o submit a report to the Tribunal in
accordancc with thesc dircctions: -

1. Secrctary  Ministry  of  Environment,

Forests and Climate Change will be the

Chairperson.

2 Sceretary, Department of Environment

and Minor Mincrals of the Sian f U

(R 2]
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Pradesh and similarly Secrctary, Department
of Environment and Minor Mmerals ot the
Statc of Haryana.

3. Mcmber Secretary, Central Pollution
Control Board. 4. Member Sccretaries of
Haryana Stale Pollution Control Board and
Uttar Pradesh Pollution Control Board.

5.  Dircctor Mining, State ol Uttar Pradesh
and Stale of Haryana.

6. Deputy Commissioncr and
Superintendent of Police of Distnet Yamuna
Nagar (Haryana) and Saharanpur (Ullar
Pradesh).

Both thc states of Haryana and Uttar Pradesh
would submit complete and comprehensive
mining plan in consonance with the Act, 1957,
Rules of 1960, the provisions of the Rules of
1963, Rules of 2012 and Notification af 2006 1o
this High Powered Committee within 2 weeks
from the date of the judgment. This plan shall
provide inter-alia, but specifically, the
mcthodology which could be followed for
permitting mining on the river bed and
conditions which should be imposed. It should
also providc a complecle mechanism for
cstablishing chc;k posts Lo cnsure that there s
no illegal transporiation of mineed o ccals o

these arcas.
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No over-loading should be permitted. Minme
activity (if at all permitted) should be carried
out in a semi-mechanised and scientific
manner or totally non-mechanised manner. All
other facets of extraction of minor mincrals,
mining, transportation and utilization of thesc
minerals should be strictly in an cnvironment
friendly manner.

4. In the event both the State Governments,
State Board, MoLF and olher  concernetdd
parties arc able lo bring in force a complete
regulatory regime and mechanism for ensuring
on onc hand, regulated and controlled mining
in accordance wilh law, while on the other
hand ensuring that there is no illegal and
unauthorized mining or transportation of thesc
minor minerals, the mining would be permitted
alter 45 days, subject to such orders ol the
Tribunal. During thesc 45 days, il any person
is found to be violating these directions and
carrying on mining ol these minor minerals,
mechanically or otherwise, their ranspiration
and utilization  thercof,  such  person
responsible would be liable Lo pay Rs.5 lakhs
as environmental compensation for cach such
cvent. The vehicles, machines/ phimts gsed o
this purposc, i violation Lo order of Ui

Tribunal, would be liable to be seized.
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9. The report should also specihically deal
with as to how bath the Statcs would create an
inter-state mechanism to complclely stop

illegal extraction and transportation of minor

minerals.

6. The Committee shall also dcfine Lhe
closed season for carryi8ng on of mining
activity and the strelches of the river which
should be preserved, delincated and cic luded
from mining, being turtle nesting zoncs.

T The comprchensive mining plan and
comprehensive report stating the extent of
illcgal cxtraction of minor mincrals, their
impact on  tnvironment, ecology and
particularly, on river Yamuna and
recommendations for restoration thercof shall
be submitted by cach of the Siate 10 the
Committee withir'1 the afore-stated period. The
High Powercd Committee would examine the
same in accordance with Rulcs and laws in
forcc and submit the final report o the

Tribunal within 3 weeks thereafler.

8. The report  will  also  examine the

recommendations of the States in regard to the
above and cxpress ils opinion. Resiri Lo,
limitations and flinancial habihty that should

be fastened upon these private parties for the

violations and dcfaults in the past as well as



RN

50 1

the cost of restoration and the steps required
to be taken for restoration of the ccology and
biodiversity, particularly, with reference to the
flood plains of river Yamuna should be staled.

9. Upon receipt of the report, the same shall
be placed before the Tribunal for final
dircctions.

10. The operators of mines and stonc
crushers who have been operating without the
conscnt of the State Boards, violating the laws,
operating without EC, operating in violation of
the conditions of the BC and operating without
consent of the CGWA or any other Competent
Authority as well as causing air water pollution
and have degraded and damaged the
environment, ccology and hiodiversiny
particularly, with reference to river Yamuna
and its bed, and affccted the lives of the
residents of various villages, falling under
these Districts on the bank of river Yamuna. In
view of the indisputable [act thal ncarly
2,40,704 cubic }ﬁeter of mined mincrals werce
illcgally extracted and transported, the private
respondents and noticecs are liable to pay
Environmental  Compensation,  We  doeet
respondent no.7 who falls in this catcgory 1o
pay Environmental Compensation of Rs.2.5

Crores. We further direct all the five noucees



.x*.

51 12

(Mr. Amil Jain, Mohd. Ali, Mr. Vikal Agarwal
and Wajid Ali) who with onc another aic
constituting all the 13 partnership firms to
whom mining leases have becen granted now for
decadcs, to pay Environmental Compensation
of Rs.50 Crorcs, payable by each ol the
individual partners for and on behalf of all the
13 mine lease firms. This compensation should
be paid within 4 weeks from today in cqual
share Lo the respective Stale Governments and
the Statc Pollution Control Boards of the
respective States. This Environmental
Compensation shall be kept in a scparate
account by the Stale Govermments and the
Boards and will be utilized only for the purposc
of restoration of the environment, ccology,
biodiversity and for taking precautionary steps

to control and prevent pollution in these two

- districts, subject to further orders of the

Tribunal.

11. We further direct both the Statcs (State of
Uttar Pradesh and State of Harvana) 1o
complete their investigation and enguuiry as per
the order of the Supreme Court and this
judgment of the Tribunal and submit the
rcport 1o the Tribunal within three montls
lrom today. [t will identify cach of the persons

who were responsible for carrying in legal,



52 13

unauthorized, unscientific mining of minerals
from the river or river bed and the surrounding
villages. It will identify  the  screening
plants/stonc  crushers  in the  distriet
Saharanpur in Statc of Uttar Pradesh and
district Yamuna Nagar in Haryana, where
persons were carrying on such business
illegally and unauthorisedly, particularly, 1n
light of the fact that the mining had been
stopped as per the orders of the Court.

The list of such violalors along with their
complete record shall be furmished 1o the
Tribunal. They shall also be served with the
notice explaining as to why thev should not be
asked to pay similar Environment
Compensation, as imposed by the Tribunal
under para 9 of the directions. The report and
reply to the notice as well will be placed belore
the Tribunal.

12.  In the event any of the parties. liable 1o
pay Environmental Compensation. futds 1o pas
the same within the stipulated period the State
and the Boards would forthwith revoke the
mining lcases as well as the consents, EC, if
granted. In the meanwhile, we also dircct that
the Stale Government, Board and MoEF will
not cxtend  or renew  the mining  leases,

consents or the EC till final orders arc passed
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by the Tribunal upon the reccipt of the report
of the High Powered Committee.

13. We do expect that in terms ol (he
recommendations of the CltC and the arders ot
the Supreme Court of India, the respedtive
State Governments, State Pollution Control
Boards and MoEF would take action against
the defaulting officers.

14. We direct that all the persons carrying on
mining activity as well as the persons operating
screcning plants/stone crushers shall obtain
the conscnt of the State Board immmecdiately
They shall submit the applications for the
same within two wceks [rom the date of
pronouncement of this judgment which shall
be dealt with immediately and consent should
be rcfused/granted by the Statce Board within
three weeks thereafter. The State Board shall
decide the application on the basis ol the joint
inspcction conducted by the teann(s)
constituted by the lligh Powcered Commitiece
involving the State Boards ol the respecuve
States. If the consent is granted, the State
Boarcd shall stipulale such conditions as arc
necessary for prolecting the environment,
ccology and the interest of the pecople of thal

area in relation to mining and transpiralion of
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mincd material and processing  at  the
respective plants.

15. The mining units, il anv. which have
obtained the consent of the Board and arc
operating would be subjected to inspection by
the Joint Inspection Team. They would be
permitted to operate after expiry of 45 days
only if the report of the Joint Inspection tcam
is favourable to them, subject lo the orders of
the Tribunal.

16. Whether the mine operator, lesce ol the
minc and owner of screening plant/stone
crushers has been guilty of irrcgularitics, or
was involved in illegal mining, or opcrated
without consent/EC and/or violated terms and
conditions, rules and rcgulations, would be
relcvant consid{;raLion for all the concerned
authoritics while examining the grant of

mining leasc, conscnl to establish/operate and

grant ol EC.”

“13. On a very careful, comprechensive and

through consideration of all the aspects

relatable to this casc, following conclusion

emcrges: .

i Apar Lapra is very much a company akin
to the companices which found mention 1

the order of Hon'ble Natonal Ciree
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Tribunal (13 mining leases) when it said
as it was averred and cven i the CEC
Report stated thal Hlegal, unauthorized,
unscicntific mining had been carried out
in the areas under the lease of these
noticces. — il is clear that all the 13
mining leasc had been granted 1o
different partnership which had partncers
only from the abovc noticed five persons.
In other words, since decades oniv these
five noticees had been carrving on the
mining activitics in onc l.ra;dc name ov the
other’. Further, one of the noticee in the
said order of Tribunal, on which
exemplary Environmental Compensation
was slappéd by Tribunal - Sh. Mohd

Inam happens to be a prominent
sharcholder, Director and applicant (on
behall of Apar Lapra) in the present ense

The cffort that was laken on behall of
Apar Lapra to rid Sh. Mohd. Inam from
the affairs of Apar Lapra in a somewhat,
clandestine manner (as as on 20.6.2016
Sh. Mod.- Inam while making the
application to seek CTE on behall Apar
Lapra claims his capacily as Director and
Authorised Signatory ol Apar Lapra on

the hand and on other hane o s stated
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that he resigned lrom the post of Dircetor
by making an application Lis own
hand on 13.3.2016  itsclt and  his
rcsignation was accepted on the same
day) gocs on to establish that Apar Lapra
was aware that such openly seen to be
direct assoic.iation of Sh. Mohd. Inam may
certainly invite thec implication ol the
order olf Green Tribunal on 11 In other
words,: Lthe cnltire CXCTCIse WS
purportedly donc only to circumvent the
implication of the order of Tribunal. It 1s
further pertinent to mention here that
even if Sh. Mohd. Inam had actually

dissociated him from the affairs of Apar

Lapra on and after 13.3.2016, it would

have hardly made any difference looking
at the basic character of Apar Lapra and
.general standing of Sh. Mohd. Inam n

such like fronl companies.

111. Sh. Mohd. Inam, Sh. Mohd. Javed, thair
other family members and accomplices
are indeed very central in the affairs,
including management and sharcholding
of Apar lLapra. Thus the crecennnls of

Apar Lapra would be judged by the
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credentials  of  people  backing  and
managing its affairs i.e. Sh.Mohd. Inam,
Sh. Mohd. Javed, thcir other family
members ol accomplice. As the Tribunal
has also found, flive, six similar intendcd
people had, in past and at somc other
place had concerned about 13 different
lcasc and run it lor dccades in manner
highly detrimental to the cause of
cnvironment.

The Tribunal has also mandated/dirccted
i its order that “Whether the mine
operator, lesscc of the mine and owner of
the screening plant/stonc crusher has
been guilty of irregularities or involved in
illegal mining, or operated  without
consenl/EC and/or violated terms and
conditions, rules and regulations. would
bc a relevant consideration for all the
concerned authorities while cxamining
the grant of mining leasc, consent Lo
establish/operate and grant of EC. The
Tribunal has also found Sh. Mohd. [nam
and others like him (including somce ol
Mis family menihers andd closs
accomplices)] and  lecases operated Dby
them (in association with other lessecs)

lo be guilty of irrcgularitics, bemg
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involved in illegal  mining, Thaving
operated mines wilhout consent/EC
and/or violated terms and conditions
rules and regulations’ while imposing
heavy  Environmental — Compensation
penalties on cach of them individually.
Therelore, Sh.Mohd. Inam nad his crring
accomplices and family members  do
quality to be minc operators i whose
cases the gist of order of Tribunal gets
attracted to the ecffect that these
irregularitics conducted by them and
their leases from a relevant consideration
for the authoritics, including the onc that
is considering thesc issucs in this order,
while examining the grinn of consent of
Opcrate (in present casc).
14. On such a holistic consideration, without
any hesitation or doubt, it is held that Mohd.
Inam, their other  family  members  and
accompliccs as. discussed abovq arc indced
guilty of irregularities, being involved in illcgal
mining, having operated without consent /EC
and/or violaled lerms and conditicns, rules
and regulations i past while nperatng mines
and thus, the credentials of Apar Lapra, being
closely managed and held by them also shall

be judged by the credentials of these persons
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and thus, onc such a detailed and careful
consideration, the Conscnt to  Established
applied on bchall of Apar Lapra (M/s Apar
Mincs Management Scrvices Pvt. Ld.) under
Air/Water/Hazardous  Wasle = Management
(HWM) catcgory for the said minc (Lapra block)
on 20.6.2016 (Application no.3199043) 1s
hercby refuscd.
15. This concludes the order”
(To put the record straight, we may indicate that it is with a
view to focus upon the relevant factors - which weighed with the
Competent Authority in the context — that we opted o extract
the impugned order itscll in this order).
The essential grievance, made by the appellant herein to the
declining of the Conscnt request, is that the impugned order
was actuated b}; considcrations irrclevant o the point in issuc,
The further plea is that the imposition of penalty of Rs.50 crores
upon one of the Dircctors of the appellant having been staycd
by the H‘on'blc-: Supreme Court of India, it could not have becn
used to the detriment of the appellant, particularly when the
Director upon whom the pcnally‘hacl been imposcd had rctired
from placement in the month of April, 2016 before the appcllant
gave the bid for the relevant minec lcase.
The learned Counsecl for the appellant further argued, thar the
reliance placed by the Competent Authorily (on the imiposition
of the Environmental Compensation by the NGT) would be

violative of the orders of the Hon'ble Apex Court which had
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restrained the initiation of any coercive action against the
appellant thercin.

The plea was resisted by the learned Counsel for the
respondents who argued that the Hon’ble NGT order itsclf
authorized the Compeclent Authority to take such facts into
consideration while deliberating upon an identical appeal for the
grant of consent. In that context, the learnced Counscl relied
upon the observations which are extracted hereunder: -

“16. Whcther the mine opcrator, lesce of the mine
and owner of screening plant/stone crushers has
been guilty of irregularitics, or was involved in illegal
mining, or opecrated without consent/EC and/or
violated terms and condilions, rules and regulations,
would be relevant considceration for all the concerned
authoritics while examining the granmt of mining
lease, consent to establish/opcrate and grant of £C."
That view, it was argucd, validates the drawl of an inference
adverse to the interest of the appellant by the Competent
Authority while deciding upon I.'hc. plea for the grant of consent

to operate.

We [ind ourselves in total agrecement with the plea made by the
learned Counscl for the appellant. This announcement  of

agreement draws implicit sustenance from the fact of the arant

of stay orders by the Hon'ble Supreme Court. (In the SLP filed
by the (presently) retired Director against the order of the

Hon’ble NGT imposing Environmenlal Compensation of Rs.50

crores). In that context, we are of the considered view that 1f the

fact of imposition of line of Rs.50 crores by the NGT is allowed
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to be taken into considceration, there could be no  better
cxemplification of the violation of the orders of the Hon'ble Apex
Court. The Competent Authority was not acting legally by taking
the imposition of  Environmental — Compensation  into
consideration in declining the consent applied for by the
appellant.

Insofaras the investigations being carried on, or cven concluded,
by the other Governmental agencies are concerned, the action
thereunder/ in pursuance thereof has Lo be in accordance with
law. That aclion, if any, would be inferred to bc independent of
the matter under challenge. Whosoever is found guilty therein
will have to face the law. We arc, at thc same time, clear n our
mind that the investigations alorementioncd cannot vididate the
impugned denial ol conscnt. I is to state the obvious that it s
the orders of the Hon’ble Apex Court which would conclude the
issue. It is particularly so when the Hon’ble Apex Court is scized
of that matter and it is within the exclusive jurisdictional
domain of that Hon’ble Court to t:a.kc a view on thc basis of “lwo
interim reports, one by SFIO and the other by the ED” filed
before the Hon’ble Apex Court - extraction from the order dated
04.01.2017,. The Competent Authority, and, for the matter ol
that, any authority in India, cannot preempl that ulumate
decisional exercise of jurisdiction by the Hon'ble Apes Court.
Even at the cost of repetition, we may indicate thal the
allowance of the approach of the Competent Authority In the
above context to the detriment of the appellant would be
travesty of justicc and a violation of the ambience of the Justice

Delivery System which we cannot cven envision. And we hereby,
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in no uncertain terms, hold that the Competent Authority was

not acting legally in denying the impugned consent by referring
to and relying upon the matters alorementioned.
Indian Justice Dehvery sSystem provides [or penal provisions
applicable Lo various offences which arc proved atah ial 1o hine
been committed by those charged (herewith. There are penology
provisions which provide for a minimum penalty awnrdable for
an offencc; "while therce are olhers which provide for the
maximum awardable scentence. There arc provisions 100 which
provide for imposition of an enhanced penalty (incarceration in
jail or otherwisc) for a repeat offcnce. The occupants of seals al
various hicrarchical levels in the justicing infrastructure have a
judicial discretion o award the sentences provided for m the
penal provisions in the context.

Incidentally, and appropriatcly enough, the restricted arca of
jurisdiction indicated in the preceding para is applicable with
equal vigour to the administrative/executive authorities,
charged with the responsibility of like impositions or grants Lo
validate the other licensed activities. It is to state the obvious
that the administrative/exccutive authorities  placed o
position to grant license for a commercial activity would
consider the grant plea within the rigours of the relevant law
etc. For imposition of an cnhanced penalty or denial of a
favourable consideration to an applicant proved to  have
contravened the provisions of a grant/hicense too, the
administrative /exccutive ;\ulhm'ii_\f shall have o look lor @
provision for enhanced imposition/denial altogether cte. to @

‘repeat’ offender within the legislation 11sell
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Having noticed and claborated the jurisdictional contours of the
administrative/exccutive authorities in the context, we may
indicate here that we did, in the course ol hearing, call upon the
learned Counsel appearing on behalf of the respondents herem
(and the District Altorncy), to invile our atltcnlion to any
legislated provision in the environmental laws which would
validate denial of a license to an applicant (placed in the
circumstances as the appcllant herein). The query did not invite
any rcsponse. The dra\\rablc_infcrcnce Is apparent cnough in the
facts and circumstances of the case.

The Competent Authority, in the matter of deliberation under
challenge, is rccorded to have been greatly influenced by the
fact that a penalty (Environmental Compensation’) of Rs.50
crores had been imposed upon a (former) Director of the
appellant. The investigation being carricd on by certain other
Governmental agencics (e.g. Income Tax elc.), under the orders

recorded to have

forming a view

adverse to the interest of the appcllant,

The Competent
Authority further “held that Mohd. Wazid Ali, Sh Nold v
there other family members and accomplices as discusscd
above are indeed guilty of irregularitics, being involved in llegal
mining, having opcrated without consent/EC and/or wviolated

terms and conditions, rules and regulations in past while

operating mincs and thus, the credentials of Saharanpur, being

closely managed and hcld by them also shall be judged by the

credentials ol these persons and  thus, the consent 1o

cstablished applicd on behalf of Saharanpur (M/s Sabueanp
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Mincs Management Scrvices Pyt Ld) under Air/Water/
Hazardous Waste Management (HWM) category for the smd
mine (Mandewala Block) on 20.06.2016  [(application
no.3199153) is hereby refused”.

The Competent Authority complelely misdirected itsell by taking
into consideration factors which were not within its jurisdiction
in the matter of consideration of-the consent plea. The Hon'ble
NGT had, on its own, laken carc of all the rclevant aspects. n
the course of ils order, the Hon’ble NGT provided for the
payment of Environmental Compensation by the operaiors of
mines and stonc crushers who had been operating withoul the
consent of the State Boards cte. The relevant dirccuion is
recorded in the coursc of Para-10 of the order of the Hon'ble
NGT, the relevant part whercof is extracted hercunder: -

“10. The operators of minecs and stone
crushers who have been operating without the
consent of the State Boards, violating the laws,
operating without EC, operating in violanon of
the conditions of the BC and operating withoul
consent of the CGWA or any other Competent
Authority as well as causing air water pollution
and have dcgraded and damaged the
environment, ccology and biodiversity
particularly, with reference 1o river Yamuna
and its bed, and affected the lives ol Lhe
residents of various villages, falling under
these Districts on the bank of river Yamure o0

view of (he indisputable fact that nearh
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2,40,704 cubic meter of mined minerals were
illegally extracted and transported, the private
respondents and noticees are liable Lo pay
Environmental  Compensation. We  direct
respondent no.7 who falls in this catcgory to
pay Environmental Compensation of Rs.2.5
Crores. We further dircct all the five noticecs
(Mr. Amit Jain, Mohd. Ali, Mr. Vikal Agarwal
and Wajid Alij) who with onc anothcr are
constlituting all the 13 partnership firms o
whom mining leases have been granted now for
decades, to pay Environmental Compensation
of Rs.50 Crores, payable by each of the
individual partners for and on behalf of all the
13 mine lease firms. This compensation should
be paid within 4 wecks from today in cqual
share to the respective State Governments and
the State Pollution Control Boards of the
respective Stales, This Environmental
Compensation shall be kept in a separate
account by the State Governments and the
Boards and will be utilized only lor the pu rposc
of restoration of the environment, ecology,
biodiversity and for taking precautionary steps
to control and prevent pollution 1 these two
districts, subject (o further orders of  the

Tribunal.”
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23. Apart from the imposition alorementioned, the Hon'ble NGT also
issucd instructions to the Stalcs of Uttar Pradesh and Haryana
“to complete their investigation and cnquiry as per the order of
the Supreme Court and this judgment of the Tribunal and
submit the report to the Tt‘ib’LlI"H:ll within threce months from
today. It will identify each of the persons who were responsible
for carrying in illegal, unauthorized, unscientific mining of

minerals from the river or river bed and the surrounding,

=)

villages. It will identify thc screening plants/stone crushers in
the district Saharanpur in State of Uttar Pradesh and district
Yamuna Nagar in Haryana, where persons wcre carrving on
such business illegally and unauthorisedly, particularly. in light
of the fact that the mining had bcen stopped as per the orders
of the Court. The list of such violators along with their complete
record shall be furnished to the Tribunal. They shall also be
scrved with the notice explaining as to why they should not be

asked to pay similar Environment Compensation, as imposed by

the Tribunal under para 9 of the dircctions. The rcport and
reply to the notice as well will be placed before the Tribunal”.

24. It would, thus, the evident from a perusal ol the extracted
portion of the orders of the Hon'ble NGT (as quoted in the
appeal itsclf), the Hon’ble Tribunal granted dircctions to deal
with various acts of dercliction. It is not even the finding in the
course of the impugned order that “The list of such violators

alongwith their complete record” has been “tueusbiod o

v )
Tribunal”. Though the fact of a mine operatar, lessee ol the

mine and owner of screening plant/stone crusher” having been

found 1o be “guilly of rregularities” or involvement i illegal
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mining” or operating “withoul consent/EC” and/or having
violated terms and conditions, rules and regulations”, could be
a consideration to be taken into account by the Competent
Authority while considcring a plea [or consenl to establish the
impugned order docs not indicatc phat there had been any
investigation wherein the appcllant had been indicted Tor any
category of the above derclictions. In the absence of that, 1 was
illogical for fne Competent Authority 1o decline the apphed for
consent by taking that into consideration.
25. It may be pert.incnt to notice that the Hon'ble NGT had taken a
conscious decision to imposc Environmental Compensation
upon the noticees therein (which,' bl’ course, included one of the
Directors of the appellant who quit before the bid in this casc
was given by the former). If the Hon'ble NGT wanted to grant
any further imposition ctc., it could have recorded sa o the
order. If a pen”all.y, other than Lthe imposition of Environmental
)/compensation, is not recorded in that order, thc Competent
‘ Authority could not have rcad into that order what was notl
there. If the Hon’blc NGT did not forbid the consideration ol any
(further) request by the noticees .before it, it was inappropriate
on the part of the Competent Authority in using that fact to the
detriment of the appellant by denying the applicd - for consent.
26. We wish to point out that the appellant hercin made a precise
averment (in thc course of Para-18(m) that oncc fEnvironmental
clearance had been given, there was in fact, no need 1o apply for
the consent to cstablish. That averment is rccorded in the para

to have drawn sustenance from the observations mace by the

Central Pollution Control Board. A copy of that ohscrvation (vide
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letter dated 02.02.2017) was placed on record as Anncxure A-14
and the fact of annexcd documentation is recorded in that para.
The corresponding para docs nol even make a menuon,
muchless offer denial, of Annexure A-14. Thal averment would,
thus, be deemed to have been admitted by the respondents
herein. A perusal of Annexure A-14 is fully supporimve of the
contention made on behalfl of the appellant herein.
We, on perusal of the record and relating the pleas canvassed
during the course of hearing, find that the Competent Autlhority
did not act in a legally acceptable manncr of appreciation. In the
course of para-8 of the impugned order, the Competent
Authority felt that the developments recorded in the pre para-8,

including the reply “raised following suspicion/doubt in

cleanness of operation”. Likewise, it rccorded clsewhere m the
impugned order that “Lapra is not one of (hosc

oy

innocent companies which are contro

simple an

lled and regulaicd by the

persons seen directly to be involved with its affairs but actually

happens to be a company that assigns greater and over

whelming roles to people”. At yet another point, the Com petent

Authority recorded that “On such a holistic consideration

without any hesitation or doubt, it is held that Mohd Inam

their other family members and accomplices as discusscd above

are indeed guilly of irregularitics, being involved in e
h Lol ey
mining, having opcrated without consent/1sC and /oy vViolated
o A8 414
terms and conditi 2 5 . “ i
tions, rules and regulations in past while
operating mincs and, thus, the cr i
and, 8, the eredentials of Apir
$ Part Lapra beine
&
closcly manned and held by
d by them also she i
3 shall he Judged by the
credentials of these persons”,
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ng. We arc of the considered view that Lhe entire approach of the
Competent Authority in the matler of dealing with the applicd
for consent was flawed _inasmuchas facltors aliecn  to
consideration had been recorded in the order and relied upon to

refuse consent.
29. In the light of the foregoing discussion, we have hesitation m
holding that thc impugned order descrves Lo be quashed and
the hold so.fThe foundational order having becn guashed, the

order which camc to be granted by the Mcmber Sccrelary falls

by the way side as a consequential effect thereof.

The appeal shall stand allowed accordingly.

Dated: 03.07.2017 ,

- .ch =

(JUSTICE S.D. ANAND)
President
Appcllate Authority

. ' — {d —
L S—— (MAJ. GEN. HARISH JIT SINGH)
" > x \5 Member
g{ Ao\ Appellate Authority
F ) \ppel!atenuthonwHEPCBP&nchIqua
—
" (DR. SUKHDEV KUNDU)
Member

Appellate Authority
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e HARYANA STATE POLLUTION CONTROL BOARD
? C-11, SECTOR-6, PANCHKULA
N Ph- 0172 -2577870-73 Fax No. 2581201
E-mail: hspcbho@gmail.com v
No. HSPCB/2017/ ¢/ 66 Dated ///<//7
e,

M/s : Saharanpur Mines Management Services (P) Ltd.
Mining of Boulder Gravel and Sand

at Mandewala block/YNR B- 38

District Yamuna Nagar,

Haryana.

Sub.: Grant of consent to Establish to M/s Saharanpur Mines Management
Services (P) Ltd.

Please refer to your application no. 3199153 received on dated 20.06.2016 which was
taken offline for decision and finally refused by the Chairman HSPCB vide orders dated
12.09.2016. In view of your appeal no. 24/2017 before Ld. Appellate Authority of Board which
has been allowed vide orders dated 03.07.2017 and  the refusal orders dated 12.09.2016 passed in
your referred CTE application has been quashed.

With reference to your above application for consent to establish, M/s Saharanpur Mines
Management Services (P) lid is here by granted consent to establish as per following
specification/Terms and conditions.

Capacity of boiler

Consent to establish Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and

Under Acts Cantrol of Pollution) Act, 1981 |

Period of consent to i

estahlish 11.08.2017 —10.08.2022 |

Industry Type Mining and ore benefication ]

Category RED

Investment (In Lakh) 700 (Seven Crores)

Dead rent as determined

in the auction Rs. 16.55.50.000 (Sixteen Crores Fifty Five lacs and {ifty thousand onlyv)

Total Land Area for

mining |5 Hectares

Quantity of effluent

I. Trade 00 KL/Day

2. Domestic 1.0 KL/Day |

Number of outlets 1.0 |

Made of discharge j

1. Domestic Septic Tank

2. Trade NA o

Number of stacks 0 |

Height of stack NA :_
=

1. Na. 0 Ton/hr

Type of Furnace }

1. N.a. 0
Type of Fuel No ]

Envirprnme Fngineer (11Q)

For Membpr Secretary

//\\ 'S

¢
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LLHES a4l CONUItions

The industry has declared that the quantity of effluent shall be | KL/Day i.e
0 KL/Day for Trade Effluent. 0 KL/Day for Cooling, 1 KI./Day for Domestic and
the same should not exceed .

The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts
its trial production whichever is carlier. The unit will have to set up the plant and obtain
consent during this period.

The officer/ofticial of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being

provided simultancously with the construction of building/machinery. The effluent
should conform the effluent standards as applicable

That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act. 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act.1981 as amended to-date-even before starting trial production

The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and
its functionaries in all respects before commissioning of the operation and during its
actual working strictly.

No in-process or post-process objectionable emission or the effluent will be allowed, it
the scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board, both
under Water Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meter before/after commissioning,

That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultura! arca. the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted in original with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution: the Consent to Establish so granted shall be revoked.

That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Listablish.

In case of change of name from previous Consent to Establish granted, fresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption

of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take all other clearances from concerned agencies, whenever
required.

That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
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Grant of consent to Establish to M/s Saharanpur Mines Management Services (P) Lid,

Area or non conforming area.

22, That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertakeé not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23, That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent 1o Establish within 30 days failine
which Consent to Establish will be revoked.

24, That unit will obtain EIA from MoEF. if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period.
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product

activity,

Specific and other Conditions:

L. U nit will comply with the General Ambient Air Quality Standards prescribed under
the national Ambient Air Quali ty Standards.
2. Unit will establish their mine in compliance with the Environment Clearance

granted to the project by the SEIAA.

Unit will not operate the mining without prior consent to operate of the Board.

4. The consent to establish so granted is subject to the final outcome in appeal no. 24
of 2017 titled as Haryana State Pollution Control Board Vs. M/s Saharanpur Mines
Management Services Pvt. Ld. filed by the Board before the National Cireen
Tribunal, New Delhi challenging the orders dated 03.07.2017 passed by Ld.
Appellate Authority, or any other legal directions of competent Court/ Tribunal’

(N

Authority.
E atal Engineer (HQ)
For Secretary
Haryana State Rollution Control Board. o’
Endst. No. HSPCRB/2017/ Dated

A copy of the above is forwarded to Regional Officer, HSPCB Yamuna Nagar for information w.r.t.
your office letter no. 1389 dated 04.08.2017.

Environmental Engineer (HQ)
For Member Secretary

Haryana State Pollution € ontrol Board,
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OFFICE OF DISTRICT TOWN PLANNER, YAMUNA NAGAR & 01732237885
HUDA Building, Sector-21, Jagadhri-Yamuna Nagar. e-mail dtp.yamunanagar.tcp@gmail.com

Memo No. YR }DTP'Q /g:}c’ /"?‘M
To VR e .0l el

M/s Saharanpur,

Mines Management,

Services Pvt. Ltd., Shop No. 12,
Mukund Market, Janakpur Chowk,
Saharanpur-247121.

Subject: - Carification regarding location of our mining lease area measuring 15.00
Ha.at Mandewala Block, YNR B-38, Distt. Yamuna Nagar.

Reference: - Your application dated 21.06.2016 & received in this office on 27.06.2016.

It is intimated that the Mining of “Boulder, Gravel and Sand”(Minor Mineral)
at Mandewala Block/YNR B-38 over and entative area of 15.00 Ha. (Khasra No. 11//13, 17,
18, 23/1, 23/2, 24, 25/1, 25/2, 15//1, 35/1, 9, 10, 11/1, 11/2, 12, 19, 20/1, 20/2, 21/8, 14//3/1,
3/2, 4/1, 4/2, 5/1, 5/2, 6/1, 6/2, 7, 8, 13, 14, 15/1, 15/2, 16/1, 16/2, 17, 18, 19, 20/1, 20/2, 21,
22, 23, 24/1, 24/2, 25/1, 25/2, 20//4/1, 4/2, 5/1, 5/2, 6, 7, 19//1 in Teh. Chhachhfauli, Distt.
Yamuna Nagar does not fall in any of the Urban Area or Controlled Area declared by
Department of Town and Country Planning, Haryana. Thus, this information is giveﬁ subject
to the following conditions: - _
1. That you will obtain the necessary permission from mining department before
initiating any activity at site.
2. That it does not provide any immunity to the site from other Acts and Rules as may be
applicable on it.
3. That you will abide by the provisions of Controlled Areas Act No. 41 of 1963/Urban
Area Act No. 8 of 1975, when it comes into force at site.
4. That you will abide by the provisions of NBC/BIS code for any type of construction at
site.
5. That in case of non fulfillment of the above, this letter shall stand cancelled

automatically.

Rl o~

District Town Planner,
Yamuna Nagar.

Ureneral NOC
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From: Industry 1D-16Y AM 3198957

Sir,

HARAYANA STATE POLLUTION CONTROL BOARD 3“' olé
C-11,SECTOR-6 PANCHKULA ik,
Ph.2577870-73 Fax:01722581201-02 et e e

Annexure-R9

M/s. Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR
Shop No 12 Mukund Market Janakpur Chowk Saharanpur 247121 Uttar Pradesh

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 24/10/2017 to 30/09/2018 Application

No. 4634749 dated 11-12-2017

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(M anagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manuf acturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

(a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Mohd Javed
Director

0124-4291036,-
vardanenvirol65@gmail.com

Saharanpur Mines Management Services
Pvt Ltd Mandewala Block B 38 YNR
Shop No 12 Mukund Market Janakpur
Chowk Saharanpur 247121 Uttar Pradesh
0124-4291036
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Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

Mohd Javed

Director and Authorized Signatory
Saharanpur Mines Management Services
Pvt Ltd

Shop No 12 Mukund Market Janakpur
Chowk Saharanpur 247121 Uttar Pradesh
Phone no 9760835031

, 01/01/2016

700.000122

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. |Surrounding of site

| Distance(in meters)

|Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the site is situated in notified industrial
estate:

() Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

NO
NO

Tota Plot Area : 150000
Built-up Area:

20/08/2016
20

YES

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr. |Nameof the Product Quantity of Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 | Boulder,Gra | Metric 0.8 1 0.8 0.8
vel,Sand Tonnes/Day
Mining;
40Trips/day
(25T/trip)
Sr. | Nameof the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

Sand Mining for 15 Ha
240000 TPA@40
Trios/day (25Tons/trip)

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 Boulder, Gravel and 1 Metric Tonnes/Day

Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Others Dust Saperation 15.0

2 Others Plantation 10.0

3 Sanitation/Domestic/Horticulture 2.0

Source of water supply, Name of authority granting permission if applicable and quality permitted.
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Sr. | Source Type Source Name Quantity (KLD)
No.
1 Ground Water (outside Private Tankers 28.0
premises)
Water Treatment Details
Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status
1 Domestic Effluent | 2.0 Yes Septic Tank
Waste Water Discharge/Dosposal Details :
S.No |Typeof Effluent |[Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KLD)
1 Domestic 0.15 0.0 0.0 For Irrigation
Effluent

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solidsto be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr |Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated |Treated
----------------- NIL----------ommm---

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21.

22.

Fuel Consumption :

Fuel Daily Unit Calorific | Ash Sulphur | Others

Name Comsumptio value contents | contents
n(T/day)

Details of Stack
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Stacks Numbers:

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Sizein
meters

Gas quantity Nm” 3/hr:

Gas Temperature'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |125 50 15 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmm---
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated Treated
----------------- NIL----------omm---

Details of Process Emission:
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Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of |emission
of process SO2/NOx/Aci |provided/to |processemissions(in mts).. [sampling
Emissions d Mist/any  |beprovided facilities

other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
----------------- NIL---====memmmeeee

PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade : YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal hon-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

34. Brief details of tree plantation/ green belt
development within applicant's premises.

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,

separately.

36. Any other additional information that the
applicant desires to give.

37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.
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38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Mohd Javed

Designation Director

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCL OSED:

1. Any other document 1

2. Fard Jamabandi or Intkal, whichever is applicable / Allotment letter in case of Industrial area.

3. Any other document 2

4. C.A. Cetificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

5. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **
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Annexure-R10

== HARYANA STATE POLLUTION CONTROL M
- BOARD T
FSREE SCO'131 SGCtOf-l?, H UDA P R T —
Jagadhari Ph.01732-200137
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 313100418Y AM CT 04634749 Dated:12/01/2018
To.

M/s :Saharanpur Mines Management Services Pvt Ltd MandewalaBlock B 38 YNR
Shop No 12 Mukund Market Janakpur Chowk Saharanpur 247121 Uttar Pradesh

Subject: Grant of consent to operate to M/s Saharanpur Mines Management Services Pvt Ltd
MandewalaBlock B 38 YNR.

Please refer to your application no. 4634749 received on dated 2017-12-11 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR is here by
granted consent as per following specification/Terms and conditions.

Consent Under BOTH
Period of consent 12/01/2018 - 30/09/2018
Industry Type Mining and ore beneficiation
Category RED
Investment(In Lakh) 700.000122
Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 2.5KL/Day
Number of outlets 1.0

M aode of discharge

1. Domestic Septic tank
2. Trade 00
Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. SPM | 100 mg/m3

Product Details
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1. Boulder,Gravel,Sand | 1 Metric Tonnes/day
Mining; 40Trips/day
(25T/trip)

Capacity of boiler

1. NA |
Type of Furnace

1. NA |
Type of Fuel

1. NA |
Raw Material Details

Boulder,Gra vel,Sand| 1 Metric Tonnes/Day
Mining; 40Trips/day
(25T /trip)

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. That the unit will submit the analysis report from the Board lab within one month from the
date of issue of first consent to operate.

2. That the unit will run and maintain the APCM & green belt.

3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
thisCTO.
4. That unit will abide with all the condition mentioned in the Environmental clearance
obtained from SEIAA, Panchkula and submit compliance report.

5. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized
officer within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air
emissions/ noise in case sampling isrequired. In case the analysis report of samples of Air/
effluent/ noise so collected are found complying the standards prescribed under EP Rules,
1986, then Ist CTO so granted will remain valid for the period of CTO for which it has been
granted based upon the category of the unit or as was demanded by the unit but in case of
failure of sample the Ist CTO so granted will be revoked/cancelled after following the due
procedure.

6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 &
06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of
GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the
case.

7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority
timeto time.

8. That the unit will abide the directions/ orders of Hon'’ ble Supreme court /High
Court/NGT/any other court.

9. The Proponent will abide by the recommendations of the HIGH POWER COMMITTEE
CONSTITUTED by the Hon’ble NGT in the OA NO 184 OF 2013 in the case of GURPREET
SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case.
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Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R11

. Application Details . Print

From : M/S Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR (16YAM3198957)
No: 4634749 pate: 11/12/2017 11:55:21
sub: Application For - CTO / both / new

Activity: Forward
Description

For necessary action

Activity: Verification

Description

Note By: Rajinder Sharma (Regional O
Date Time: 13/12/2017 16:31:

Forwarded To: AEE III

Activity: Forward
Description

The said unit is a Mining Project. Recently, the unit has obtained the CTE on offline mode from head office ( Copy of CTE grat
attached in documents submitted by the unit). Now unit has applied for 1st consent to operate. As per the latest inspection policy
no. 4.2.1 which read as "Ist Consent to Operate. No separate trial consent will be granted. Ist consent to operate will include
consent. Inspection of the industry will be carried out by the authorized officer/ officers of the Board before commissioning of
production in the unit and before giving the Ist CTO, after approval from the Competent Authority to check the status regar
installation of pollution control measures/ devices undertaken at the time of obtaining the CTE as well as their structure adeqt
before deciding the cases of Ist CTO. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized ofi
within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case sampling is requirec
case the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed under EP Rt
1986,the Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the category of the
or as was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the
procedure". --This unit has obtained the CTE previously and now as per the policy of the board sample is must for granting the reg
consent to the unit, ...... In view of above, it is therefore requested that the permission may be granted to this office to conduct
inspection and collection of sample from the unit, please.

Note By: Naresh Kumar (At
Date Time: 15/12/2017 14:38:

Forwarded To: Regional Officer

Activity: Forward

Description

As recommended by AEE, if approved, permission may be granted to this office to conduct the inspection and collection of sample f
the unit, please.

Note By: Rajinder Sharma (Regional O
Date Time: 15/12/2017 14:40:

Forwarded To: Senior Scientist

Activity: Forward

Description

submit copy of CTE and reason of inspection
Note By: Dinesh Kumar (Senior Scie
Date Time: 18/12/2017 10:04:

Forwarded To: Regional Officer

Activity: Forward
Description
For necessary action
Note By: Rajinder Sharma (Regional O
Date Time: 18/12/2017 12:12:

Forwarded To: AEE III

Activity: Forward

Description

The copy of CTE is already attached in documents submitted by the unit and inspection is required to decide this CTO applicat
...... In view of above, it is therefore requested that the permission may be granted to this office to conduct the inspection and collec
of sample from the unit, please.

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/4634749 1/4
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Note By: Naresh Kumar (At
Date Time: 18/12/2017 17:05:

Forwarded To: Regional Officer

Activity: Forward

Description

The copy of CTE is already attached in documents submitted by the unit and inspection is required to decide first CTO application
recommended by AEE, if approved, permission may be granted to this office to conduct the inspection and collection of sample from
unit, please.

Note By: Rajinder Sharma (Regional O
Date Time: 19/12/2017 10:26:

Forwarded To: Senior Scientist

Activity: Forward
Description
As requested by RO permission for inspection may be granted
Note By: Dinesh Kumar (Senior Scie
Date Time: 20/12/2017 09:47:.

Forwarded To: MS

Activity: Forward
Description
Permission granted for inspection, as proposed
Note By: S Narayanan IFS
Date Time: 21/12/2017 10:25:

Forwarded To: Senior Scientist

Activity: Forward
Description
forna
Note By: Dinesh Kumar (Senior Scie
Date Time: 22/12/2017 10:55:

Forwarded To: Regional Officer

Activity: Forward
Description
Permission for inspection granted by Competent Authority.Inspect the site and submit your recommendation accordingly.
Note By: Rajinder Sharma (Regional O
Date Time: 27/12/2017 16:11:

Forwarded To: AEE III

Activity: Forward

Description

The said unit is a mining project and falls under the Red categoury of the Consent Management of Board. The unit has submitted
first time for consent to operate application for mining lease over an area of site area 15.00 Ha Mandewala Block YNR-B-38 Bou
Gravel & Sand Minor ( Minor Mineral) at village Mandewala, Tehsil Jagadhri, District Yamuna Nagar. The unit has also obtained
Letter of Intent (LOI) from Director General, Mines & Geology Department, Haryana vide Memo No DMG/HY/Cont/Mandewala Bl
YNR B 38/2015/3937 dated 19.06.2015. and the permission in this regard enclosed in the documents submitted by the unit. The
has obtained EC from SEIAA Panchkula as per notification 14.09.2006 vide their letter No SEIAA/HR/2016/500 dated 27.06.2016.
unit has applied first time for the consent to operate for the year 24.10.2017 to 30.09.2018 along with necessary documents.
consent to establish was granted to the unit through online reflected vide in this ID. The unit has submitted the consent fees i.¢
5,25,000/- under Water Act & Air Act upto 30.09.2018. As per latest inspection policy of the board, the said unit has been inspet
after obtaining valid permission from the competent authority. During the inspection, the said unit was inspected by the undersigne
found that the unit has provided temporary structure like labour quarter, toilets, drinking water, agreement with doctor, office, le
agreement with farmers, Water sprinkling tankers etc. Now the unit is complying with the provisions of the Water Act & Air Act and
said unit is fit for grant of CTO. In view of above, it is recommended that consent to operate may be granted to the unit for the \
24.10.2017 to 30.09.18 with the usual terms & condition of the Board and other specific condition of the Board. 1. That the unit
submit the analysis report from the Board lab within one month from the date of issue of first consent to operate. 2. That the unit
run and maintain the APCM & green belt. 3. That the unit will apply for renewal of consent to operate before 90 days from the expir
this CTO. 4. That unit will abide with all the condition mentioned in the Environmental clearance obtained from SEIAA, Panchkula
submit compliance report. 5. After grant of the Ist CTO the inspection of the unit will be carried out by the authorized officer with
period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case sampling is required. In ¢
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the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed under EP Rules, 1¢
then Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the category of the unit o
was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the
procedure. 6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA
184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of
case. 7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority time to time 8. That the unit will al
the directions/ orders of Hon"ble Supreme court /High Court/NGT/any other court. 9. The Proponent will abide by the recommendat
of the HIGH POWER COMMITTEE CONSTITUTED by the Hon ble NGT in the OA NO 184 OF 2013 in the case of GURPREET SII
BAGGA vs MoEF & CC and subjected to final out come/deision of the case.

Activity: Verification Closed | View Verification Report |
Description
Note By: Naresh Kumar (Af
Date Time: 03/01/2018 16:52:

Forwarded To: Regional Officer

Activity: Forward
Description
Please re-check and submit accordingly
Note By: Rajinder Sharma (Regional O
Date Time: 11/01/2018 17:20:

Forwarded To: AEE III

Activity: Forward

Description

The said unit is a mining project and falls under the Red category of the Consent Management of Board. The unit has submitted
first time for consent to operate application for mining lease over an area of site area 15.00 Ha Mandewala Block YNR-B-38 Bou
Gravel & Sand Minor (Minor Mineral) at village Mandewala, Tehsil Jagadhri, District Yamuna Nagar. The unit has also obtained the Le
of Intent (LOI) from Director General, Mines & Geology Department, Haryana vide Memo No DMG/HY/ Cont / Mandewala Block/ YN
38/2015/3937 dated 19.06.2015. and the permission in this regard enclosed in the documents submitted by the unit. The unit
obtained EC from SEIAA Panchkula as per notification 14.09.2006 vide their letter No SEIAA/HR/2016/500 dated 27.06.2016. The
has applied first time for the consent to operate for the year 12.01.2018 to 30.09.2018 along with necessary documents. The con:
to establish was granted to the unit through offline by Head Office vide no. HSPCB / 2017/5467 dated 11.08. 2017. The unit
submitted the consent fees i.e Rs 5,25,000/- under Water Act & Air Act upto 30.09.2018. As per latest inspection policy of the bo
the said unit has been inspected after obtaining valid permission from the competent authority. During the inspection, the said unit
inspected by the undersigned & found that the unit has provided temporary structure like labour quarter, toilets, drinking we
agreement with doctor, office, lease agreement with farmers, Water sprinkling tankers etc. Now the unit is complying with
provisions of the Water Act & Air Act and The said unit is fit for grant of CTO. In view of the facts given above, the case is fit for g
of CTO and is recommended that consent to operate may be granted to the unit for the period from 12.01.2018 to 30.09.2018 with
usual terms & condition of the Board and other specific condition of the Board. 1. That the unit will submit the analysis report from
Board lab within one month from the date of issue of first consent to operate. 2. That the unit will run and maintain the APCM & gr
belt. 3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of this CTO. 4. That unit will abide
all the condition mentioned in the Environmental clearance obtained from SEIAA, Panchkula and submit compliance report. 5. A
grant of the Ist CTO the inspection of the unit will be carried out by the authorized officer within a period of 3 months of grant of
CTO for collection of samples of effluent/ air emissions/ noise in case sampling is required. In case the analysis report of sample
Air/ effluent/ noise so collected are found complying the standards prescribed under EP Rules, 1986, then Ist CTO so granted
remain valid for the period of CTO for which it has been granted based upon the category of the unit or as was demanded by the
but in case of failure of sample the Ist CTO so granted will be revoked/cancelled after following the due procedure. 6. That the unit
comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/201
the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case. 7. That the unit will abid¢
the directions of CPCB/HSPCB/any other competent authority time to time. 8. That the unit will abide the directions/ orders of Hor
Supreme court /High Court/NGT/any other court. 9. The Proponent will abide by the recommendations of the HIGH POWER COMMIT
CONSTITUTED by the Hon"ble NGT in the OA NO 184 OF 2013 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjecte
final outcome/decision of the case.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Naresh Kumar (AE
Date Time: 12/01/2018 15:13:

Forwarded To: Regional Officer

Activity: Forward

Description

Detail of the case submitted by AEE. As recommended by AEE, If approved, consent to operate may be granted to the unit for
period from 12.01.2018 to 30.09.2018 with the usual terms & condition of the Board and other specific condition of the Board. 1.7
the unit will submit the analysis report from the Board lab within one month from the date of issue of first consent to operate. 2. ~
the unit will run and maintain the APCM & green belt. 3. That the unit will apply for renewal of consent to operate before 90 days f
the expiry of this CTO. 4. That unit will abide with all the condition mentioned in the Environmental clearance obtained from SE:
Panchkula and submit compliance report. 5. After grant of the Ist CTO the inspection of the unit will be carried out by the author
officer within a period of 3 months of grant of Ist CTO for collection of samples of effluent/ air emissions/ noise in case samplin
required. In case the analysis report of samples of Air/ effluent/ noise so collected are found complying the standards prescribed ur
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EP Rules, 1986, then Ist CTO so granted will remain valid for the period of CTO for which it has been granted based upon the catec
of the unit or as was demanded by the unit but in case of failure of sample the Ist CTO so granted will be revoked/cancelled &
following the due procedure. 6. That the unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the ¢
of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to 1
outcome/decision of the case. 7. That the unit will abide by the directions of CPCB/HSPCB/any other competent authority time to ti
8. That the unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other court. 9. The Proponent
abide by the recommendations of the HIGH POWER COMMITTEE CONSTITUTED by the Hon"ble NGT in the OA NO 184 OF 2013 in
case of GURPREET SINGH BAGGA vs MoEF & CC and subjected to final outcome/decision of the case.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Rajinder Sharma (Regional O
Date Time: 12/01/2018 15:17:

Forwarded To: AEE HEPC

Activity: Forward

Description

As recommended by RO, CTO under Water Act 1974 & Air Act, 1981 for the period 12.01.2018 to 30.09.2018 may be granted, !
conditions as proposed.

Note By: Nipun Gupta (AEE
Date Time: 12/01/2018 15:59:

Forwarded To: EE HEPC

Activity: Forward
Description
Approved for grant as proposed by AEE HEPC.
Note By: Balraj Singh (EE
Date Time: 12/01/2018 17:11:

Forwarded To: AEE HEPC

Activity: Forward
Description
Note By: Nipun Gupta (AEE
Date Time: 12/01/2018 18:57:

Forwarded To: Regional Officer

Activity: Forward

Description
issued as approved
Activity: Close After Approval

Description
Certificate Issued
Note By: Rajinder Sharma (Regional O
Date Time: 12/01/2018 19:28:

Forwarded To: Regional Officer
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Annexure-R12

Application Form Updated on: 22-10-2021

HARAYANA STATE POLLUTION CONTROL BOARD

T T

o Yam sl

e
FSPEE  From: Industry ID-16Y AM 3198957

To

Sir,

C-11,SECTOR-6 PANCHKULA
= Ph.2577870-73 Fax:01722581201-02

M/s. Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR

Mandewala Block B 38, Y amuna Nagar

The Member Secretary,

Haryana State Pollution Control Board,

Panchkula.

I/We hereby apply to consent/authorization for the year 01/10/2021 to 30/09/2022 Application

No. 16596404 dated 01-10-2021

Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act,1981 as amended

Authorization/renewal of authorization under Rule 5of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL

Name

Designation

Office Address
Telephone/Fax and

Email Address of the applicant

() Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,aso
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipa Corporation /directories of
Urban Development of Town & Country
pal nning/Haryana Urban Devel opment
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

Sushil Kumar
Director

0124-4291036,-
saharanpurmines.mandewala@gmail.com

Saharanpur Mines Management Services
Pvt Ltd Mandewala Block B 38 YNR
Mandewala Block B 38, Y amuna Nagar
0124-4291036



10.

11.
12.

13.

Name
Address

Telephone No.,Fax and

E-mail address

90

of the officer responsible for the matter connected with Pollution Control and Hazardous Waste Disposal.

S.No. Name Designation |Residential |Email Id Mobile Owner Type
Address Number
1 Sushil Chairman | Vill saharanpu | 99960150
Kumar Gaganpur | rmines.ma | 05
Tehsil ndewala@
Barara gmail.com
Ambala

If registered as a small-scale industrial S500, 01/01/2016

unit,give Number and Date of registraion.

Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

700.0

Sr. No. |Surrounding of site |Distance(in meters) |Description

Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

If the siteis situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by NO
the authority;

NO

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area
available for the use of treated sewage/trade
effluent.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff. : 20

Total Plot Area : 15 hect
Built-up Area:

20/08/2016
(a) Do you have aresidential colony within

the Premises in respect of which the present
application is made?

YES

(b)If yes,please state population staying
(c)indicates its location and distance with
reference to plant site.

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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15.
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Sr. |Nameof the Product Quantity of Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 Boulder, Metric 800 800 800 800
Gravel and | Tonnes/Day
Sand (BGS)
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
----------------- NIL-----===eeooeeeee

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tonesfmonth or numbers/month.

Sand (BGS)

SNo. [Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 Boulder, Gravel and 800 Metric Tonnes/Day

Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (m3/day).

Sr. No. [Water Consumed For Quantity(KLD)
1 Process and wash 25.0
2 Sanitation/Domestic/Horticulture 1.0

Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr. | SourceType Source Name Quantity (KLD)
No.
1 Tubewell By Tanker 26.0

Woater Treatment Details
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Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status
1 Domestic Effluent | 1.0 Yes Septic Tank
19. Waste Water Discharge/Dosposal Details :
SNo |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KL D)
1 Domestic 0.0 0.0 0.0 Others
Effluent
20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio

chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated | Treated

1 | Domesti | Nickel 0 0 mg/l 01/10/2021 | O NA

C

Effluent

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT

APPLICABLE.
21. Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
HSD 10 Kilo Liters/Day
22. Detailsof Stack




23.

24,
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Stacks Numbers:

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Sizein
meters

Gas quantity Nm” 3/hr:

Gas Temperature'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
L ts./day) provided aboveroof |enclosure provided/ to
level(in mts)) be provided(please
define clearly)
1 |10 .001 3 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------omm---
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated Treated
----------------- NIL----------omm---

Details of Process Emission:
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Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of |emission
of process SO2/NOx/Aci |provided/to |processemissions(in mts).. [sampling
Emissions d Mist/any  |beprovided facilities

other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
----------------- NIL---====memmmeeee

PART E: ADDITIONAL INFORMATION

28. (@) Do you have any proposalsto upgrade : YES
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

31.  Whichof thepollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

32. Name, quantity and method of disposal hon-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of areal capacity
available in applicants land).

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

34. Brief details of tree plantation/ green belt
development within applicant's premises.

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,

separately.

36. Any other additional information that the
applicant desires to give.

37.  I/Wefurthur declaresthat the information furnished above is correct to the best of my/our knowledge.
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38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name Sushil Kumar

Designation Director

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Any other document 2
2. Any other document 1
3. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

4. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **
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Annexure-R13

e  HARYANA STATE POLLUTION CONTROL 3 IJE'-\
-.# BOARD Tkl “3
[F'.]g@@@ SCO-131 Sector-17, HUDA Jagadhari Ph.01732- s
200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313100421Y AM CT 016596404 Dated: 23/10/2021
To.

M/s :Saharanpur Mines Management Services Pvt Ltd MandewalaBlock B 38 YNR
Mandewala Block B 38, Y amuna Nagar

Subject: Grant of consent to operate to M/s Saharanpur Mines Management Services Pvt Ltd

MandewalaBlock B 38 YNR.

Please refer to your application no. 16596404 received on dated 2021-10-01 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Saharanpur Mines Management Services Pvt Ltd MandewalaBlock B 38 YNR is
here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 23/10/2021 - 30/09/2022
Industry Type Mining and ore beneficiation
Category RED

Investment(In Lakh) 700.0

Total Land Area(Sq.| 150000.0
meter)

Total Builtup Area(Sqg.| 0.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

M aode of discharge

1. Domestic Septic Tank
2. Trade

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. SPM | 100 mg/m3

Product Details
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1. Boulder, Gravel,|827 Metric Tonnes/day
Sand

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fuel

1. NA |

Raw Material Details

Boulder, Gravel, Sand | 827 Metric Tonnes/Day

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH
BAGGA vs MoEF & CC.

2 Unit if found involved in illegal mining CTO so granted will be revoked .

3 Unit will abide the directions/ orders of Hon’ ble Supreme court /High Court/NGT/any other
court.

4 Unit will run and maintain the APCM & green belt.

5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

6 Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.

7 Unit will submit the details of permission from CGWA if withdrawing ground water.

8 The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.

9 The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.

10 Unit will comply with the traffic management plan.

11 Unit will do the sufficient no. of plantation as per commitment in EC.

12 Unit will provide the sufficient no. of sprinklers system and will maintain the sameto for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.

13 Unit will comply the various conditions of Environment Clearance.

14 Unit will be liable for Environmental Compensation for any kind of Environment
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Violation/Damage and non compliance of various conditions of Environment Clearance or
CTE/CTO granted.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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From : M/S Saharanpur Mines Management Services Pvt Ltd Mandewala Block B 38 YNR (16YAM3198957)
No: 16596404 pate: 01/10/2021 13:41:33
sub: Application For - CTO / both / new

Activity: Forward

Description

the unit was earlier granted CTO up t030.09.2018. Thereafter unit couldnot operate due to stay from High Coirt in CWP no.1010/2
vide orders dated 16.02.2018 the Mining operation was stayed. Further vide decision dated 14.01.2020 in the said matter Hon'ble }
Court disposed of the matter withthe directions to the state of haryana to pass speaking orders and till then stay orders will remai
force. The State of haryana ( mining department) vide orders dated 17.09.2021 passed the speaking orders and allowed the min
Now unit has applied for the CTO and so permission for inspection of the site may be permitted to this office. The copy pf speal
oredrs emclosed

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Nirmal Kasyap (Regional O
Date Time: 04/10/2021 17:41:

Forwarded To: Sr Environment Engineer

Activity: Forward

Description

The Environmental Clearance to the above mention Unit M/S Saharanpur Mines Management Services Pvt. Ltd., Shop No.12,Muk
Market, Janakpur Chownk,Saharnpur-247121(UP) Vide Memo No. SEIAA/HR/2016/500 dated 27/06/2016 for Sand Mininc
"Mandewala Block/YNR B-38" over an area of 15.00 Ha. Falling in Village-Mandewala, Tehsil Chhachhrauli , District Yammuna Nac
Haryana is valid only for five years i.e upto 26/06/2021.Since EC granted to the unit is already expired ,so if approved RO may
directed to decide the application strictly as the policy of the Board.

Note By: Naveen Gulia (Sr Environment Eng
Date Time: 06/10/2021 12:03:

Forwarded To: MS

Activity: Forward
Description
Agreed.
Note By: S Narayanan IFS
Date Time: 06/10/2021 13:02:

Forwarded To: Sr Environment Engineer

Activity: Forward

Description

Note By: Naveen Gulia (Sr Environment Eng
Date Time: 06/10/2021 14:32:

Forwarded To: Regional Officer

Activity: Forward
Description

Please refer the notification dated 18.01.2021 of Ministry of Environment, Forest & Climate Change. As per which it has been cle
notified that the period from 1st April, 2020 to 31st March 2021 shall not be considered for the purpose of calculation of the perio
validity of terms of reference granted under the provisions of this notification in view of the outbreak of Corana Virus (COVID-19)
subsequent lockdown (total or partial) declared for its control. The copy of the notification is also enclosed for reference. Therefor
agreed permission for inspection of the said site may be permitted as per policy of the board so that the CTO application of the unit
be decided.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Nirmal Kasyap (Regional O
Date Time: 08/10/2021 16:57:

Forwarded To: Sr Environment Engineer

Activity: Forward

Description

May consider the note dated 06/10/2021 & notification dated 18/01/2001 along with recommendations of RO above, if agt
permission for inspection of the said site may be permitted as per policy of the board please.

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/16596404 1/4
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Note By: Naveen Gulia (Sr Environment Eng
Date Time: 12/10/2021 16:35:

Forwarded To: MS

Activity: Forward
Description
Permission granted for inspection, as proposed
Note By: S Narayanan IFS
Date Time: 13/10/2021 05:42:

Forwarded To: Sr Environment Engineer

Activity: Forward
Description
Note By: Naveen Gulia (Sr Environment Eng
Date Time: 13/10/2021 12:56:

Forwarded To: Regional Officer

Activity: Forward
Description
Note By: Nirmal Kasyap (Regional O
Date Time: 14/10/2021 10:50:

Forwarded To: AEE

Activity: Forward

Description

The Executive Engineer Water Services Division, Dadupur Vide no. 6963-67/117-M dated 12.10.2021 Submitted that There exists .
regulator and Head Regulator at RD 2758 of WIC main line lower for diversion of water supply to Hydel channel which is at a diste
of about 150 Mtr. Therefore any mining activity in this area may affect the stability of these structures. RLDSE bund downstrear
Tajewala was constructed a long time ago for the protection of Village Tajewala/Mandewala and other villages in close vicinity. The v
for strengthening of this bund was undertaken in the year 2011-12 for an estimated amount of 40.00 Crores. The Natural surface |
(NSL) in the mining lot is lower than the bed level of the river Yamuna. Therefore any mining activity in this area will further lower
NSL which may damage the RLDSE bund and banks of the river resulting into endangering the safety of the above named villages. !
MLU which runs from Hatnikund Barrage to Dadupur pond has sandy strata and therefore any mining activity in this area may adver
affect the stability of the channel and the bridges over it. Therefore no mining activities are advisable in this area. SCN may be iss
to unit to clarify the position.

Letter Attached By Officials
Attached Letter:

View Letter
Note By: Kuldeep Singh
Date Time: 14/10/2021 13:13:
Forwarded To: Regional Officer
Activity: Forward
Description
Activity: Show Cause (Send To Industry) | Reminder | | View SCN (both) For Refusal
Description
Note By: Nirmal Kasyap (Regional O
Date Time: 14/10/2021 15:46:
Forwarded To: AEE
Activity: Forward View Document

Description
Sir reply already submitted in hard copy in your good office. Copy enclosed.

Note By: 16YAM3198957 (Ind
Date Time: 22/10/2021 19:28:

Forwarded To: AEE

Activity: Forward

Description
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Please raise the inspection
Note By: Kuldeep Singh
Date Time: 22/10/2021 20:40:

Forwarded To: Regional Officer

Activity: Forward
Description

Activity: Verification
Description

Note By: Nirmal Kasyap (Regional O
Date Time: 22/10/2021 20:40:

Forwarded To: AEE

Activity: Forward
Description
The detailed recommendation is enclosed.

Letter Attached By Officials
Attached Letter:

View Letter
Activity: Verification Closed | View Verification Report
Description
Note By: Kuldeep Singh
Date Time: 22/10/2021 20:42:
Forwarded To: Regional Officer
Activity: Forward

Description

The detailed recommendation may be referred in the note history dated 22.10.2021 of the field officer. CTO was issued by HSPCI
the unit vide no. HSPCB/Consent/: 313100418YAMCT04634749 Dated: 12/01/2018 valid upto 30.09.2018. however the operatio
said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. The unit never came into operat
Further vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the stat
haryana to pass speaking orders and till then stay orders will remain in force. The State of haryana ( mining department) vide or
dated 17.09.2021 passed the speaking orders and allowed the mining. As the unit never came into operation so analysis report is
applicable. The case is fit for grant of CTO and submitted all documents as per policy of the board. Therefore considering the at
factual position as explained in the detailed report enclosed the Consent to Operate to the said unit may be granted for the pe
22.10.2021 to 30.09.2022 with terms and conditions mentioned in the detailed report.

Note By: Nirmal Kasyap (Regional O
Date Time: 22/10/2021 20:46:

Forwarded To: EE HEPC

Activity: Forward
Description
Approved for grant as recommended by RO with conditions as applicable.
Note By: Vinay Gautam (EE
Date Time: 23/10/2021 07:48:.

Forwarded To: Regional Officer

Activity: Forward
Approval/Refusal Status: Approved
Description
Note By: Nirmal Kasyap (Regional O
Date Time: 23/10/2021 08:07:

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Close After Approval

Description

Note By: Nirmal Kasyap (Regional O
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Date Time: 23/10/2021 10:41:

Forwarded To: Regional Officer
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Director General, Mines af¢§eology Department Haryana
i 30-Bays Building, Sector-17, Chandigarh.

Registered Annexure-R15

From

The Director General,
Mines & Geology Department, Haryana
30 Bays building, Sector-17,
Chandigarh.

To

Saharanpur Mines Management Services Private Limited,
Shop No. 12, Mukund Market, Janakpur Chowk,
Saharanpur-247121 (Uttar Pradesh).

Memo No, DMG/HY /Cont/Jaidhar Block/YNR B 34/2015/7086
Dated Chandigarh, the 20.07.2015

Subject: Acceptance of the highest bid/ in respect of the Boulder, Gravel and
Sand minor mineral mines of “Jaidhar Block/YNR B 34" having
Tentative Area of 25.60 hectares in the district Yamuna Nagar,
offered in e- auction held on 06.07.2015 and 07.07.2015 and issue
of Letter of Intent (Lol) - regarding.

You participated in the in the e- auction held on 06.07.2015 and 07.07.2015 on
the State Government web portal https://haryanaeprocurement.gov.in after accepting
the terms and conditions of the auction notice DMG/HY/e Auction/YNR/ZﬂlS/B?%
dated 15.06.2015 in order to obtain mining contracts of minor mineral mines/block
of the district Yamuna Nagar. You offered the highest bid of Rs. 06,72,00,000/- [Rs. Six
Crore seventy two lakhs only} per annum, against the Reserve Price of Rs. 06,71,00,000/-
per annum, for obtaining the Mining Contract of Minor Mineral block namely Jaidhar
Block/YNR B 34’ for extraction of Boulder, Gravel and sand having tentative area of 25.60

hectares. The details of the khasra numbers of the tentative area under above said Mining
Block is attached as Annexure ‘A’,

2. You are hereby informed that the State Government has accepted the highest bid of
Rs. 06,72,00,000/- [Rs. Six Crore seventy two lakhs only] offered by you in respect of the
above said minor mineral block of Jaidhar Block/YNR B 34’ under the provisions of the
Haryana Minor Mineral Concession, Stocking, Transportation of Minerals & Prevention of
Nliegal Mining Rules-2012 (State Rules). Accordingly, you have become the successful bidder
in respect of ‘Jaidhar Block/YNR B 34’ of the district Yamuna Nagar.

3. The State Government having accePted the aforementioned highest bid offered by
you, the Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of

the Mining Block/area namely ‘Jaidhar Block/YNR B 34’ subject to the following terms and
conditions: ——

(i) The period of contract shall be 08 years and the same shall commence with effect

lr % - .. !
from the date of grant of environmental clearance by ¢ompetent authority or on
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Director General, Mines apghGeology Department Haryana
__30-Bays Building, Sector-17, Chandigarh.

(if)

(iif)

(iv)

)

(vi)

expiry of a period of 12 months from the date of this communication of acceptance

of highest bid/ issuance of “Letter of Intent”, whichever is earlier;

You may note that the detail of the area of the mining blocks is tentative and was
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of
any inadvertent mistake, if any, the same would be rectified/ corrected before

execution of the agreement (refer condition no. 3 of the notice).;

No request regarding reduction in bid amount on account of reduction in land/area
of the Mining block, including due to change in description of khasra
numbers/location etc. at any stage will be entertained on any ground including
loss/reduction of area for mining on account of compliance of applicable
laws/restrictions. Needless to state that this also includes the changes, if any, as per
condition no. 3 of auction notice.

The amount of the highest successful bid ie. Rs. 06,72,00,000/- [Rs. Six Crore
seventy two lakhs only] per annum shall be the “Annual Contract Money” payable by
you as the contractor in the manner prescribed in the contract agreement to be
executed on form MC-1 appended to State Rules;

The above said annual contract money shall be increased at the rate of 25% on
completion of each block of three years. Accordingly, the year-wise amount of the

annual contract money shall be as per details given below:

Sr.No. | Year of the Contract Period Annual contract Money
1 First Year Rs, 06,72,00,000/-
2 Second Year Rs. 06,72,00,000/-
3 Third Year Rs. 06,72,00,000/-
4 Fourth Year Rs. 08,40,00,000/-
5 Fifth Year Rs. 08,40,00,000/-
6 Sixth Year Rs. 08,40,00,000/-
7 Seventh Year Rs. 10,50,00,000/-
8 Eighth Year Rs. 10,50,00,000/-

As per the terms and conditions of the grant, you are liable to deposit

Rs. 01,68,00,000/- i.e. equal to 25% of the annual bid amount as “security deposit”

out of which you have already deposited an amount of Rs. 67,20,000/- (Rs. Sixty
seven lakh twenty thousand only] i.e. equal to 10% of the annual bid amount as
‘initial bid security’ after the conclusion of e-auction. The balance amount of Rs.
01,00,80,000/- of the bid security i.e. 15% of the annual bid amount alongwith one
month's advance contract money shall be deposited before com[nétucé:ﬁ;ﬁt-.-é"f the

mining operations or before expiry of the period of 12 months, whichever is earlier;
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Director General, Mines apgdieology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

(vii)

(viii)

(ix)

(x)

(xi)

(xii}

You shall execute an Agreement Deed in Form MC-1 appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of lllegal
Mining Rules-2012 (the State Rules 2012) within a period of 90 days from the date

of issuance of this communication/ grant of Lol;

It may be pointed out that as per existing applicable rates the contract agreement
had to be executed on Non Judicial Stamp papers worth Rs. 24,88,500/- (Rs.
Twenty four lakh eighty eight thousand five hundred only). However, you are
aware that M/s Om Minerals, one of the Lol holders (who participated in the
auctions held in December 2013) has filed a CWP No0.7991 of 2014, before the
Hon’ble Punjab & Haryana High Court. Further a few other similarly situated Lol
holders have also filed separate CWP’s before the Hon'ble Punjab and Haryana High
Court challenging demand/ levy of Stamp Duty on execution of ‘Contract
Agreement’. The said matter is still pending for adjudication. Accordingly, the
present auction was conducted subject to outcome of said cases. Therefore, the

charging of stamp duty for the execution of contract agreement shall be as per
final outcome of the said CWP's.

The Contract Agreement would also be required to be got Registered on payment of
the applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 01,00,80,000/- being
the 15% of the annual bid amount, shall be recovered as arrears of land revenue and,
you, as the Lol holder/ defaulter, shall be debarred from participation in any future
auctions for a period of 5 years;

You shall also furnish a solvent surety for a sum equal to the amount of the annual
bid for execution of the Agreement. In case the surety offered by the contractor(s}
during the subsistence of the contract is not found solvent, the contractor(s) shall

offer another solvent surety and a s'upplementary deed shall be executed to this
effect;

After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date jof"'fséué;lbé of this Lol,
whichever is earlier, in case of failure to deposit the ba‘lan”i:/g _1S%a‘agmmmt towdrds
security [as required under clause (v) above] the accp/p_thance' of bid/issuance of

Lol/execution of agreement shall be deemed to have besin -révoked and 10% amournt

\
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Director General, Mines #igiGeology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

(xiii)

{(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land
revenue and you shall debarred from participation in any subsequent bids for a
period of 5 years;

You shall be liable to deposit the contract money in advance at monthly intervals as

per provisions of Contract Agreement i.e. from the date of commencement of the
contract Agreement;

You shall also deposit/ pay an additional amount equal to 10% of the due contract
money along with the monthly installments towards the ‘Mines and Minerals
Development, Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Section
206(c) of income tax act in addition to contract money, payable as per terms and
conditions of contract agreement.

On enhancement of the contract money with the expiry of every three years period,
you shall deposit the balance amount of security so as to upscale the security
amount equal to 25% of the revised annual contract money as applicable for one
year with respect to the next block of three years. No interest, whatsoever, shall be

payable on the security amount deposited under the prescribed security head of the
government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive &
Final) as per chapter 10 of the State Rules for the “Mining Block” and shall not
commence mining operations in any area except in accordance with such Mining

Plan duly approved by an officer authorised by the Director, mines & Geology, in this
behalf.

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for
the Mining Block from the Competent Authority as permitted by the competent
Authority required under EIA notification dated 14/9/2006, as amended from time
to time by the MoE&F, Gol and guidelines/ circulars issued in this behalf;

The Mining contractor to whom mining rights have been granted through this

contract would also be liable to pay the following to the landowners to undertake

mining operations:

—

(a) Annual rent in respect of the lapd ared Blodked under the concession but
/ /

not being operated, and i
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Director General, Mines af@8:eclogy Department Haryana
30-Bays Building, Sector-17, Chandigarh.

(xx)

{xxi)

(xxii)

(xxiii)

(xxiv)

(b} Rent plus compensation in respect of the area used for actual mining
operations.

The amount of annual rent and the compensation shall be settled mutually between
the landowner and the mining contractor. In case of non-settlement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012";

The total mineral excavated and stacked by the concession holder within the area
granted on mining contract shall not exceed two times of the average monthly

production as per approved Mining Plan at any point of time;

The Mining Contractor shall not stock any mineral outside the concession area
granted on mining contract, without obtaining a valid license as per provisions
contained in Chapter 14 of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authority or
officer authorized in this behalf. In case of refusal of permission by such authority or
officer authorized in this behalf, contractor(s) shall not be entitled to claim any relief

in payment of contract money on this account;

Following are the general/ special conditions applicable for excavation of minor

mineral(s) from river beds in order to ensure safety of river-beds, structures and the

adjoining areas:

(a) No mining would be permissible in a river-bed up to a distance of five times
of the span of a bridge structure on up-stream side and ten times the span of
such bridge structure on down-stream side, subject to a minimum of 250

meters on the up-stream side and 500 meters on the down-stream side;

(b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as

may be directed by the Director or any officer authorised by him;

(c) The maximum depth of mining in the river-bed shall not exceed three

meters from the un-mined bed level at any point in time with proper bench
formation; - Tl
‘/'_ .
(d) Mining shall be restricted within__,-”t,h'e central 3/4th width of the river/

rivulet; !/’ QW\‘
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Director General, Mines apggreology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

(e) No mining shall be permissible in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in
case of Tangri, Markanda and Ghaggar and 100 meters on either side of all
other rivers/ rivulets. (This clause is applicable for mining outside river bed

area);

(f) Any other condition(s), as may be required by the Irrigation Department of
the state from time to time for river-bed mining in consultation with the
Mines & Geology Department, may be made applicable to the mining

operations in river-beds.

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water
table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent
authority in this behalf, Further, the depth of excavation of mineral shall not exceed

nine meters (9m) at any point of time. (This clause is applicable for mining
outside river bed area);

(xxvi) The contractor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent

authority as required for undertaking mining operations under relevant laws;

(vii) The contractor shall be under obligation to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

4, Accordingly, for the time being you are advised to submit the Draft Contract
Agreement on Form MC-I (in Five copies) appended to the State Rules-2012, on plain
papers along with other requisite documents including a solvent surety(s) for a sum equal
to the amount of the annual bid for execution of the agreement, within a period of 90 days
from the date of issue of this bid acceptance letter and the Lol. You should also furnish an
affidavit to the effect that you will immediately deposit the requisite stamp duty as per out of
the related Court cases as stated under para 3(viii) above.

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013
before the Hon’ble Punjab & Haryana High Court challenging (i).commencement of contract
period after 12 months from the date of acceptance qf“ﬁig-heéi Bfﬂ/iss{ia{}ce of “Letter of

Intent” or from date of obtaining of environmentz;l’kci:ﬁ'e_arance from compé_pent authority
( 'l - {1, Pagebof7
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Director General, Mines 4rdd)Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

which ever is earlier and (ii) payment of rent and compensation to surface right holder/land
owners from where mining operations are to be carried out. Therefore, commencement of
period of contract & payment of compensation to land owners shall be as per final outcome
of court order in said CWP. Accordingly, the auction was conducted subject to outcome of
above case, hence this acceptance /Lol is being issued subject to the outcome in CWP No.

27700 of 2013 pending before Hon'ble Punjab & Haryana High Court.
S

State Mining Engineer,
for Director General Mines & Geology, Haryani.

Endst.No. DMG/HY /Cont/Jaidhar Block/YNR B 3472015/ Dated:
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Yamuna Nagar.

3. The Mining Officer, Mines & Geology Department, Yamuna Nagar,

State Mining Enrg_ineer,
for Director General Mines & Geology, Haryana.
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M/s Saharanpur Mines Management Services Pvt. Ltd,

Shop No.12, MukundM:Jrlcet, Janalpur Chowk,
Sahaﬁnmu‘-ﬂ'}'u] , U

CONSENT LETTER FROM APPLICANT  (Annexure-2)

The Mining Plan & Progressive Mine Closure Plan in respect of Sand Minor Mineral Mines
of “Jaidhar Block /YNR B 34” having area — 25.60 Ha. in District - Yamuna Nagar by M/s.
Saharanpur Mines Management Services Pvt. Ltd., has been prepared by S.N. Sharma
bearing “Recognized Qualified Person” registration no. RQP/DDN/0135/2001-A.

We request “The Director Mines and Geology, Haryana” to make further correspondence

regarding modification of the Mining Plan with the said RQP on the following address:-

Mr. S.N. Sharma
RQP/DDN/0135/2001-A.

First Floor, 282 sector 11 D, DLF,
Faridabad -121006 (Haryana)

Mobile: 09560848579

E-mail: snsharma@)jbbtechnocrat.com

We also authorize Mr. S.N. Sharma to make correspondence with your office.
I hereby undertake that the Mining Plan in respect of the above area prepared by RQP be
deemed to have been made with my knowledge and consent and shall be acceptable to me

and binding on me in all respects.

Place: Saharewper 5ies Lianagd Servives Pyt Ld.
ki
N
. Director
Date: (Authorized Signatory)
P e i W
/, . -..ll ,\ ¥ L :'.,.._:-,_ : '\\\

r/ ¥ ¢ b . Y g
4 e N N
/ e S =y 1 \
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STATE ENVIRCMNMENT IMPACT ASSESSMENT AI_I;FHOI_{I’{‘Y HARYANA
3y No. 55-58, Prasathi Bhawan! Sectse-2, BANCHKULA.,

N SELAAMR2018/ F o572 Dated:. 2270710 |

To :
M/s Saharanpur Mines Management Services Pot. Ltd,
Shop No. 12, Mukund Market, J anakpur Chowk,
Saharanpur-247121, Uttar Pradesh

Subjeci: Environmental Clearance for proposed Sand Minor Mineral Mines at
duidhar Block /YNR B-34 over an area of 2560 ha. inTehsil-
Chthachhrauli,District Yumana Nagar.

This has reference to your application no. nil dated 30.07.2015 addressed to
M. 5. SEIAA Haryana received on 23.11.2015 and subsequent letter dated 31.05.2016,
JLO7.2016, 06.09.2016, 25.07.2018 and 07.08.2018 seeking prior environmental
clearance tor the above project under the EIA Notification, 2006. The proposal has been
appraised as per prescribed procedure in the light of .provisions under the EIA
Notitication, 2006 on the basis of the mandatory documents enclosed with the application
viz. Jorm-1, Pre-feasibility report, copy of approved Mining Plan, EIA/MP on the basis
of apprined TOR and the additiona! clarifications furnished in response to the
vhservations of the State Expert Appraisal Committee (SEAC) constituted by MOEF,
GOT vide their Notitication 21.08.2015, in its meetings held on 12.01.2016, (9.07.2016
Al 308 2016
12) The SEAC has examined the application and noted that the proposal is
Sand Minor Mineral Mines at Jaidhar Block /YNR B-34 over an area of 25.60 ha.

inTehsil- - Chhachhrauli, District Yamuna Nagar. The Letter of Intent (LOI) dated

20072015, 'The lease has been granted for an area of 25.60 ha having Village- Jaidhar

Block YNR B-34. The project proponent on 23.11.2015 uploaded online application
along with copy of approved Mining Plak under category B-1, The validity of Mining
Scheme in the Mining plan is for 5 years. NOC from Forest Department has been
ehtamed. The Mines and Geology Department has granted lease for a period of 08 years,
Hic SEAC in its 125" meeting held on 12.01.2016 approved the TOR for FIA study.
Fhe public hearing was held on 09.04.2016.

Briet details of the project:

; L f“t'_.ffi[_cgmyf["t_ém no. (in schedule): | 1 (a) B-1

1
|
v
|

Annexure-R16

2. Location of Project Jaidhar Block /YNR B-34 in Tehsil- Chhachirrauli
o DistrictYamuna Nagar
3. i Project Details Khasra No. Mining of Sand Minor Minera] Mines at Jaidhat

| Block /YNR "B-34 inTehsil-
Chhachhrauli,DistrictY amuna Nagar over an area o

| Jaidhar Block /YNR B-34 25.60 ha.
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P
i
f Production capacity

24,25,26//25/1,25,2,33//5, 32//1/1,112,2,3 411,472, |
4/3,5,6,7,8,9,10,13,14,15,16,17,31//1,2,3,6,7/1,7/2,
8,9,10,11,12/1,12/2,13/1,13/2,14/1,14/2,15
16/1,16/2,17,18,19,20,21,22,23,24,25/1,25/2,43//2,
3,4,4/1,4/2,5,6,
30//11,19,20/1,20/2,21,22,23,44//1,2,3

4,60,000 TPA @ 61 Trips/day (25 Ton/T rip)

f 4o Project Cost
i 1

9 crores

: &1 Water Requirement & Source

36 KLD through Tankers

Dust suppression 2450 KLD |
Plantation _L10.00KLD
Drinking L3KLD

. . I FREEIEE e S ——
i & Environment Management Plan

. Budget

24.50 lakh

"7, | CSR Activates Budget
. —

16.25 Lakh

'8, | Production

The proposed production for the five years is (&
4,60,000 TPA, The ultimate depth of Mining wil
be 9 meter. The alivation range of mine site is 287
amsl to 283 amsl.

10| Green belt/ plantaiion”™

|

Block Latitude Longitude
Jaidhar  Block 30°13'42"N 77°24'30"E
/YNR B-34 30°13'50"N 77°24'42.5"F
30°1336"N "~ | 772406°E

[ 30°13'44"N T7°24'52.5"F

[ Year of Plantation Proposed Plantation

| IYe 1000 Trees
ITYr 1000 Trees o
I Yr. 1000 Trees
IV Yr 1000 Trees
V Yr. 1000 Trees

1L | Machinery required

|i :|

Excavator/ JCB Tipers/Trucks, Water Tanker Light
Vehicles/Geep and Maintaniance Van

The Authority in its 116" mgeting held on 16.08.2018 decided to agree with

the recommendations of SEAC to accord Environment Clearance to this project after

subniission of satisfactory reply by imposing the following conditions.

A. SPECIFIC CONDITIONS:

FH] This Environment Clearance is granted for the proposed production for the five

vears @ 4,60,000 TPA. The ultimate depth of Mining will be 9 meter. The

altvation range of mine site is 282 amsi to 283 ams]. The Corner Coordinates of

the leased area are:

-EIT(_)(,I\ Latitude Longitude

Jaidhar  BlocK 30°1342°N [ 772430"E

SYNR B-34 30°13'50"N T77°24'42.5"F
I_ggj@j;éw T7°24'06"E

TACT Tt AR T

Py g 2 o s e oar e
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The project proponent shall carry out mining activity strictly as per the approved
Mining Plan.

Environmental Clearance is subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicable (o the
project,

No mining activities will be allowed in forest area, if any, for which the I'orest
Clearance is not availabie.

[he Praject proponent shall obtain consent to Operate from the State Pollution
conmrol Board, Haryana and eftectively implement all the conditions stipulated
therein,

Project Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the project and records
maintained; atso, Occupational health check-ups for workers having some
afurtents like B3P, diabetes, habitual smokers, etc, shall be undertaken once in six
months and  necessary remedial/preventive measures  taken accordingly,
Recommendations of National Institute for labour for ensuring good occupational
environment for mine workers would also be adopted.

Project Proponent shall appoint a Monitoring Committee to monitor the
replenishment study, tratfic management, levels of production, River Bank erosion
and maintenance of Road etc.

The number of trips of the trucks shall not exceed the estimated quantity @ 61
Trips/day (25 Ton/Trip). Transport of minerals shall be done either by dedicated
road or it should be ensured that the trucks/dumpers carrying the mineral should
not be allowed to pass thought the 'viflages.

Project Proponent shall ensure that the road may not be damaged du
fransportation of the mineral; and transport of minerals will be as ps . .
Guidelines with respect to complyglng with traffic congestion and density. '
Exeavation will be carried out up t0 a maximum depth of 3 meters from sit, @ of
mineral deposit and not less than one meter from the water leve] of If- River
channel whichever is reached earlier.

the pollution due to transportation load on the environment will b ffeciively
controlled & water sprinkling wilt also be done regularly. Vehicles with PUCE
only will be atlowed to ply. The mineral transportation shall be carried out througly
covered trucks only and the vehicles carrying the mineral shall no; o¢ overloaded.
iject should obtain ‘PUC’ certificate for all the vehicles irom authorized
pullution testing centre.

Washing of all transport vehicles should be done inside the mining iease.
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14}

[15)

i16]

7

8]
(9]

{20}

[21]

122}

123}
[24]
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Permanent pillars has to be constructed to demarcate width of extraction of ROM
leaving 25% of River width from the bank with depth of 1.5m below the grourd
and 1.2 m above the ground o observe its stability.

Lhere shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional Director,
Central Groundwater Board and fimplementation of conservation measures to
auRment ground water resources in the area in consultation with Ceniral Ground
Water Board.

The Project Proponent shail also take all precautionary measures during mining
operation for conservation and protection of endangered flora/fauna, if any,
spotted in the study area.

Main haulage road in the mine should be provided” with permanent water
sprinklers and other roads should be regularly wetted with water tankers fitted
with sprinklers.

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
nnobﬂeETP,&Hb(khﬂdng\MMenJncdkalhedﬂlcme,q@cheem‘Thehouﬁngnnw
be tn the form of temporary structures to be removed after the completion of the
Projedt,

NoRh@rmmdnﬁMngﬂwﬂbcﬂbu@dhu&hysammL _
The project proponent shall submit annual replenishment report certified by an
authorized agency. In case the replenishment is Jower than the approved rate of
production, then the mining activity/ production levels shall be decreased/ stopped
aveordingly till the replenishment is c{nnp[eted‘

fn River flood plain mining a buffer of 3 meter to be left from the River bank for
Initing.

The profect proponent shall ensureqthat no natural water course/water body shall
be obstructed due to any mining operations.

The dumping site selected and proposed shal] be used for OB dump at the
designated site within the lease area as per the approved mine pian. In no case the
overburden should be dumped outside the lease area.

(arland drains shall be constructed to prevent the flow of the water in the dumps.
Green belt should be developed as per the proposed plantation as given in the
proposal.  Plantation should be carried out in phased manner. The green belt
should be developed in the safety zone around the mining [ease by planting the
nitive species around lease boundary and haul roads , backfiﬂed and reclaimed
around water body, road ete. in consultation with the local DFO/Agriculture

Prepartment.
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tegular water sprinkling shall be carried out in critical areas prone to air pollution
and having high levels of SPM and RPM such as haul road, loading and unloading
point and transfer points. It shall be ensured that the Ambient Air Quality
Pataineters conform to the norms prescribed by the CPCB.

iegular onitoring of ground water level and quality shall be carried out in and
around the mine lease. The monitoring shall be carried out four times in a year-pre
men: wn (April-May), monsoon (August), post monsoon (November); winter
(Yaruary) and the data thus collected may be sent regularly to MOEF Regional

Oftice, Chandigarh and Regional Director CGWDB.

Data on ambient air quality and stack emissions shall be submitted to Haryana

Pollation  Control  Board once in  six months carried  out by
MOEBF/NABL/CPCB/Government approved lab,

Vehicular emissions shall be kept under control and regularly meonitored.
Measures shall be taken for maintenance of vehicles used in mining operations and
in transportation of mineral. The vehicles shall be covered with a tarpaulin and
shall not be overloaded. The project proponent shall ensure that the vehicle must
have pollution under control certificate.

The project proponent shall take all precautionary measures during mining
vperations for conservation and protection of endangered fauua, if any, spotted in
the study area. A plan for conservation shall be drawn and approved by the State
Wildlife Department. Necessary allocation of funds for implementation of the
conservation plan shall be made and the funds so allocated shall be included in the
project cost. All the safeguard measures brought out in the wildlife conservation
plan so prepared specific to the project site shall be effectively implemented. A
copy of action plan may be submitted to the HSPCB and MOEF, Regional Office,
Chandigarh within 3 months.

As envisaged, the Project Proponent shall invest at least an amount of Rs. 24.25
lakh as cost for implementing various environmental protection measures
including recurring expenses per yeur.

A suin of Rs. 16.25 lakh shali be earmarked by the Project proponent for
investment as CSR on socio economic up-lifiment activities of the area
particularly in the area of habitat, health or education, training programme of rural
women & man provide the kit for employment generation. The proposal should
contain provision for monthly medical camps, distributions of medicines and
improvement in educational facilities in the nearby schools. Details of such
activity along with time bound action plan be submitted to HSPCB/SEIAA

Haryana before the start of operation,
Budgetary provision of Rs. 15.00 lakh per year earmarked for the labours working

e At B U mmmmnangm iafeactminiire facilitiee sl ae health facilitv
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[37]
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6

sanitation facility, fuel for cooking, along with safe drinking water, medical camps
and oilets for women, créche for infants should be made and submitted to HSPCR
at the tme of CTE/ACTO/SEIAA Haryana. The housing facilities should be
provided for mining labours.

A Fingl Mine Closure Plan along with details of corpus fund shall be submitied to
the SEIAA well within the stipulated period as preseribed in the minor mineral
concession rules 2012, |

lhe project proponent shall ensure that the EC letter as well as the status ol
compliance of EC conditions and the monitoring data are placed on company’s
website and displayed at the project site.

The project proponent shall ensure that loading in Trucks do not exceed the norns
tixed by the Transport Department as per relevant rules.

The project proponent shall ensure approach roads are widened and strengthiened
as per requirements fixed by PWD and district administration before the start of
the work,

Lhe project proponent shall ensure supply of drinking water thiough RO.

No mining would be permissible in river bed up to a distance of five liines of the
spuil of a bridge on up-stream side and ten times the span of such bridge on down-
stream side, subject to a minimum of 230 meters on the up-stream sicde and $00
meters on the down-siream side,

there shalt be maintained an un-mined block of 50 meters width afier every block
of’ 1300 meters over which mining is undertaken or at such distance as inay be
directed by the Director or any officer authorized by him.

Mining shail be restricted within the central 3/4% width of the river/rivulel.

No mining shall be permissible in an area up to a width of 300 meters from hy
active edges of embankments in case of river Yamuna, 250 meters in case of
Tangri, Markanda and Ghaggar and 100 meters on either side of all other
rivers/rivulets; |
Any other condition(s) as may be required by the Irrigation Departiu of the
state from time to time for river-bed mining in consultation with the Mines &
Geology Department may be made applicable to the mining operations in river

b,

GENERAL CONDITIONS:

ti)

[ii]

Concealing factual data or submission of false/fabricated data and failure to
corply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of the Environment
{(Protection) Act, 1986.

Any change in mining technology/scope of working shall not be made without
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s shange 0 the calendar plan inciuding excavation, quantum of mineral and
jiis} A s

4 ol Ot be made,
wigste W o .
A1C monitoring of ambient air quality shall be carried out for PMyg, PM, s,

. | JC
v P T _
... and NOX monitoring. Location of the stations (minimum 6) shall be decided

sed on the meteorological data, topographical features and environmentally and
ceologically sensitive targets and frequency of monitoring shall be decided in
vonsiulttion with the Haryana State Pollution Control Board (HSPCB). Six
mouthly reports of the data so collected shall be regularly submitted to the
HSPCWOPCR inciuding the MOEF, Regional office, Chandigarh.

U Persouned working in dusty areas shall wear protective respiratory devices they
stialt also be provided with adequate training and information on safety and health
aspects,

fvil Occupational health surveillance program of the workers shall be undertaken
peniodically o observe any contractions due to exposure to dust and take
corrective measures, if needed.

fvii}  The funds carmarked for environmental protection measures shall be kept in
eparate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the HSFCB and the Regional office of MO
wvcated at Chandigarh,

fviidf he project proponent shall also submit six monthly reports on the staius of
compliance of the stipulated EC conditions including results of monitored data
thoth in hacd copies as well as by e-mail) to the northern Regional Office of
MoEF. the respective Office of CPCR, HSPCB and SEIAA Haryana.

fixf  ‘The above couditions will be enforced, inter alia, under the provision of the Water
(Prevention & Control of Pollution) Act, 1974 the Ajr (Prevention & Control of
Polhution) Act, 1981, the Environment (Protection) Act, (986 and the Public
L1ability Insurance Act 199] (all amended till date) and rules made hereunder and
also any other orders passed by the %Ionb’le Supreme Court of India’High Court of
Harvana and other Court of [aw relating to the subject matter.

[xf  The Project proponent should inform the public that the project has been accorded
Environment Clearance by the SEIAA and copies of the clearance Jetter ars
available with the Haryana State Poilution Control Board & SEIAA. This shoutld
be advertised within 7 days from the date of issue of the clearance letier at leust in
two tocal newspapers that are widely circulated in the region and the copy of jhe
=ame should be forwarded to SETAA Haryana. A copy of Enviromment Clearance
conditions shall also be pur on project proponent’s web site for pulidic awareness.

{xi] Al the other statutory clearances such as the approvals for storage of diesel from
the Chief Controller of Explosives, Fire department, Civil Aviation Department,
l-orest Conservation Act, 1980 and Wildlife {protection) Act. 1977 eic chall ha



. 119

oObtaited, as may be applicable, by Project proponent from the competent authority
before the start of mining operation,

Ixii]  That the grant of this EC is issued from the environmental angle only, and does
not absolve the project proponent from the other statutory obligations prescribed
under any other law or any other instrument in force, The sole and complete
responsibility, (o comply with the conditions laid down in ail other laws for the
time being in force, rests with the industry/unit/prqiect proponent. Any appeal
against this environmenta] clearance shall lie with the National Green Tribunal, it
preferred, within a period of 30 days as prescribed under section 16 of National
cireen Tribunal Act, 2010,

Ixiiif  fhe methodology of mining shall be strictly as per orders passed by Hon'ble
NGTHon ble Supreme Court from time to time,

INVE The PP shall not disturb/damage the position of studs in river bed and also not to
damage the river banks and not to degrade the river bed in any manner.

[xv] Aoy area which have been banned by any authority/courts shall not be used for
rining activity,

[xvi| Distance of mining to be maintained from Pucca Hydraylic Stmcturé/Bridges shall

Ixvii} Quantum mining allowed in the river will be actua) replenishment or mining
allotted whichever is less.

Ixvili} Any area which has been banned by any authority will be out of bound of mining.

[xix] The project proponent should set the probable replenishment checked from the
reputed institntion,

XX] - The project proponent should intimate to the Authority well before shifting their
addresy ol communication,

Chairman,
State Level Environment Impact
Assessmqnt Authority, Haryana, Paunchkula,

[
Endst. No. SEIAA/HR/20] 8 10 72 Dated:, ... «Z.‘?".‘.&'.’. 2 ° ;8

A copy of the above is forwarded to the following;
i The  Additional Director (1A Di%ision), MoEF&CC, Gol, Indra Paryavaran
Bhavan, Zor bagh Road-New Delhi,

1. The Regional office, Ministry of Environment, Forests & Climate Change, Govt.
of India, Bay's no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.

L The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Pki.

- The Director General, Mines & Geology Departme Tyana, Chandigarh

0,

man,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula,
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USRI | THTI
PUBLISHED BY AUTHORITY
. 201] T2 RelY, TaTe, S9ad 18, 2021/41W 28, 1942
No. 201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

TITEAXOT, A S ATy IRad Gy
feg=T
7% faeett, 18 Swae, 2021

FLAT. 221(3).— FoTT TR, TERTAT TG0 3T a9 HATAT |, TG0 (F2E07) Aferfeam,
1986 #T &7 3 T IT-LTT (1) T IT-GTT (2) F @E (v) & AN AT AREAT 6 TIRT FLA g4, TATAL
THTETT T stfer=aT, 2006 (R T8F JT8 3 ATIG=AT Fgl AT §) H&AT 1. 3. 1533 (), aE
14 fidea=, 2006 T T 3 ST T &, S sAfegEeT £ aqaEr # aft "geafea geofeg T
TRATSHETAT AT BRATRaTar & forT 39+ Aea oY smegfaehianor sie/ar Icare e & aieady f&ar s
TqFHAT & TATRRAT, I T ATHATH FeeA o @, RIS Taee gy et fF st w71 77 9@ &
T A & qF "atera e arfesror & g3 qaiaeofiy samaf srated gef |

T FET AAXH (FITAE-19) F THT & I@d gU 3T JaETd eq6 g0 & fom =afug

ATFRSTIA (F AT SATAF) T, & H TRATSATA AT TrATaheA Tl o FIATTIAT HI TATET AT g1 aam&er
T AT AT TRAAT FATAT I ATALAAT | SATATT STTARAR AT | L TF TATALINT FATAIAT 0T
farferTeaar % faeare % forg srre &t "y wite § g, Fit Frfae 19 wgrmT 13t aF g9 981 22 2
HTH ¥ I HATAT H qefteqr 7 72 ¢ 37 =01 =0 a2 #°7 ea19 § Taq gu g & AtwsrsT (T 47 sAifor)
% LT, & H RATRATIT &l ST T@AT oA 2 ThdT gl

305 GI1/2021 (1)
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A AT, FalT qCRIY, T (F2eq0r) a9, 1986 & Faw 5 F (4) @< F &7 qioq qIra<
(Feeron) srferfea, 1986 (1986 T 29) Fr &a=T 3 FT IT-4T=T (1) FT IT-4TT (2) F @S (v) g Ted
AIf<FIT T TART FId g, A fgd | I AT & 797 5 F 3u-[97 (3) F @ (F) & qefiq Arfeq iy
FULAT ATHHRE F TATT AT F ST FHTTIT, ANT- |, G2 3, 3@ (Il), § TR, 9 q¥hTe 6T
TeRTATT TITALT 3T F HATAT ATLAAT H.A1533 (31), A" 14 Fdaw, 2006, #§ Fofered i
TLTeT FAT 5, FAT: -

I AT H,
(i) 37 o |l “=zor (2)_fasamor, ¥ arfiw &7 7 F S 4Ry 7(i) ®, ®@F (viii) ¥ TAW Rette g9
EERSNECRERIEE I RIS W

“(ix) ST ® sfafae Rt a1d % gra gu, 1 oS 2020 & 31 "= 2021 #F SAtE H HLET arawH

(FTTA=-19) & THIT FT T@d gU AT JTATT 28 I F oIy =fua AtFhers (T AT ATAF)

#1 g2 | =8 qfe=aT & Ul % i Aoy "aw it aat & Afeerear it srafe £ qoET %

RIS O U | R A 2B 1 e R 2 e s T o e 0 B re T I 1 = e 1 2 M DA A s

sqaTe o "y SR e T s

(ii) T¥T 9 & F T 4, Awtererd =7 T@r ST, $79i  -

"Q &, TH SATALAAT | siqra e T a1d & 21d g, 1 39 2020 & 31 779 2021 srafer # waem
ATAXH (FITAE-19) & THT &l 3@ U AT TETATT SHeh (HIAT 6 [olT FTUT ATRSTST (FA AT SATAF)
#T 3T T =0 ATIRL=AT & U & A 79X T TAEL0( TATIRT 67 AfemT==raret srater it quET &
TS % o = w8t OFaT ST qai 3<F 9aiaoity sSamaixy o 99 § 39 S1atd o arq J9I410
o gt R fafemTer a9y st

[T, &. 22-25/2020-350.111]
AT HA, S gt

feroqur : o1 srferg=eaT 9d F TS, FHT, 9 1, €2 3, 39-T (i) €T #1.9. 1533 (3), aE
14 Tdae, 2006 FRT YHIAT 6T T2 AT ¥ ATEAAT ATSAAT HEAT F.3M. 4254 (), T
27 9T, 2020 g ifaw s "erra= BT 4w om

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 18th January, 2021

S.0. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) vide number S.0.1533(E), dated the 14™ September, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in
the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E),
dated the 14" September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II),
namely:-

In the said notification, -

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. “Stage (2) — Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the 1°" April, 2020 to the 31" March,
2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted
under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid.”;

(i1) for paragraph 9A, the following paragraph shall be substituted namely:-

“94. Notwithstanding anything contained in this notification, the period from the I* April, 2020 to the
31" March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior
Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken
during this period in respect of the Environmental Clearance granted shall be treated as valid.”.

[F.No0.22-25/2020-1A.I1I]
GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) vide number S.0. 1533 (E), dated the 14™ September, 2006 and was last amended vide the notification
number S.0. 4254(E), dated the 27" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure-R18

-

HSEEE]
HARAYANA STATE POLLUTION CONTROL BOARD M"\
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C) Ly :"5-"'.'-

(For Statusyou may visit Website of the Boar d- hspcb.gov.in) o s s

Industry ID: 21Y AM431666

Application No: 16113178

Application Date: 16-09-2021

Application Form Updated on: 22-10-2021

PART-A

NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK

LETTERS)
Name of Industrial undertaking

SAHARANPUR MINES MANAGEMENT
SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District

Y amunanagar
' YAMUNANAGAR
Name of the promoter/ M D/M anaging Partner with surname fir st
S.No. Name Designation |Residential |Email 1d Mobile Owner Type
Address Number
1 SUSHIL Board of VILLAGE | anshul.ma | 90508000 |DIRECTO
KUMAR director GANGAN | nglal6é@g |87 R
PUR, mail.com
TEHSIL
BARARA,
DISTRICT
YAMUNA
NAGAR

Addressfor communication

Village Ganganpur, Tehsil Barara, District
A mbala , BARARA,
AMBALA/HARYANA, 133201

Telephone 00000-000000

Fax No. -

Pin Code 133201

Email Address anshul.manglal6@gmail.com
Constitution of the firm/ company Individual

L ocation JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District
Y amunanagar

Place/Town

District YAMUNANAGAR

State Haryana

Main items of manufactur e/activity



(@
(b)
(©
(d)
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Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 BOULDER | Metric 1525 1525 1525 1525
GRAVEL | Tonnes/Da
SAND y
Investment in fixed assets(Rs. In Lakhs)
Land 0.0
Building 0.0
Plant and Machinery 9.0E7
Other fixed assets 0.0
Total 9.0E7
Power requirements(KW)
Proposed Employment
Estimated date of commencement of 30/09/2021

production




1
11

12

4.3

4.4

4.5
4.6
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PART-B

DETAILS OF PRODUCTION AND PROCESS

(i) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 BOULDER | Metric 1525 1525 1525 1525
GRAVEL | Tonnes/Da
SAND y

List all raw materials with the daily consumption at full production capacity

Name of the Raw- Quantity of the Raw- Unit

material/Chemicals material/Chemicals
used/to be used used/being used

BOULDER GRAVEL | 1525

SAND

Metric Tonnes/Day

Manufacturing Procesesi

nvolved

No. of person likely to work in unit

L ocation

Whereisit proposed to locate the unit(Indl

Areaor otherwise)

If the site is situated in notified industrial

estate

a) Whether effluent collection,treatment &
disposal system has been provided by the

authority

b) Will the applicant utilize
provided

¢) if not provided,details of

the system,if

proposed

arrangement for the treatment of effluent

If not located in Industrial Areathen give
identification of nearest Residential
Area(such as village,town etc.

Total Plot Area,Built up areaand area
available for the use of treated sevage/trade

effluent

Area proposed to be devel oped .
If the site located near river bank/other water bodies.indicate the name and distance of the body

NO

NO

NO

Total Land Area- , Buildup Area-

Name of Surrounding

Distance(in meters)

Description

Villages

2000

Village Jaidhar had
adjoining cillages




4.7

4.8

10.

11.
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Does the location satisfy the requirements NO-It satisfies the requirements
under Relevant Central/State Govt.

notifications on ecologically fragile area

etc.,if so give details?

Month and year of proposed commissioning : 30/09/2021

of the unit

Average daily quantities of water to be consumed(inK1/d)

Sr. No. Source Type Sour ce Name Quantity (KLD)
1 Tubewell WATER TANKER 36.0

Sr. No. Water Consumed For Quantity(KLD)
1 Others 36.0

WASTE WATER DISCHARGES(in kl/d)
Woaste water discharge per day from

Sr. No. |Source Name |Quantity (KLD)

Proposed effluent Treatment scheme

Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD) | Arrangement
Status
----------------- NIL----------omo---
Stack/Sour ce of emission
Sr. No. Stack Attached Height of above Height abovetop |Internal diameter
ground level (in of building (in in (mts.)
mts.) mts.)
----------------- NIL-----------mm----

Proposed Air Pollution Control System
Giveinformation on type and add detailed specifications

Air pollution control system | Status Detail specification
name
D.G Set Details
Sr. No. Capacity of D.G.  |Quantity of Fuel Ht. of Stack Whether
set in(KVA) used/to be used (in |provided/to be canopy/acoustic
Lts./day) provided above  |enclosure
roof level(in mts.) |provided/to be
provided(please
define clearly)
1 62 20 1 Yes

Proposed method of handling and disposal of waste trapped by pollution arresting
equipment/hazardous waste

Incinerators
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12. Declaration about awar eness of the prescribed standards:-

a. That | am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste M anagement Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit.

c. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.
PLACE: Haryana SIGNATURE:
DATE: 22/10/2021 NAME: SUSHIL KUMAR
DESIGNATION: DIRECTOR
ADDRESS: JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District Yamunanagar

DOCUMENTSENCLOSED:

1. manufacturing process involved

2. Manufacturing Process and Process flow chart

3. Copy of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding
year. (capital investment coast should include the original cost of land building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/mortgage)

4. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

5. Copy of resolution of Board / power of attorney.

6. Lease deed/ Rent Agreement / Collaboration deed.

7. Copy of Environmental Clearancesin case the project is covered under EIA Notification dated 14.09.2006.
(Such unit 18covered under EIA notification shall obtain environmental clearance first and then will apply for
Consent to Establish to the Board)

8. Fard Jamabandi or Intkal whichever is applicable / Allotment |etter.

9. CompleteMachAttach
10. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **



Executive Engineer

Water Services Division
Dadupur, Haryana - 135003
e-mail: www.hid.gov.in

WIW = TR Annexure-R19

No. £953-68 /117-M Dated 1A /10/2021.
To,

The Deputy Commissioner,
Yamuna Nagar

Subject: TR ST e @ R # gae denh AR @ gatawor sead € a6t & e &
"y A,

Ref: - Your office endst. No. 361/DC/Complaints dated 05/10/2021 received by

email on dated 06/10/2021.

In this context, it is submitted that the issues raised by the applicants in their
representations against permitting any mining activities in the area are valid for the reasons
explained as under :-

1. Dadupur Head Works exists in the vicinity of Village Jaidhar and therefore the area
around it has been notified as controlled Area vide Gazette Notification No. 12038-10-
DP-81/21145 dated 21.12.1981 (copy enclosed). Section-7(I) of The Punjab Scheduled
Roads & Controlled Area Restrictions of Unregulated Regulated Development Act
1963 (copy enclosed) states as under; -

“No land within the controlled area shall, except with the permission of the
Director, (and on payment of such conversion charges as may be prescribed by the
Govt. from time to time) be used for purposes other than those for which it was
used on the date of publication of the notification under Subsection-1 of Section-4,

and no land within such controlled area shall be use for the purposes of a charcoal
kiln, pottery kiln, lime-kiln, brick-kiln or brick-field or for quarrying stone, bajri,

surkhi, kankar or for other similar extractive or ancillary operation accept under
and in accordance with the conditions of a license from the Director on payment of
such fees and under such conditions as may be prescribed”

2. With the construction of Bhoruka Power Plant, at Dadupur there exists the problem of
seepage and water logging leading to heavy losses to the farmers of village Harewa &
Jaidhar who had filed CWP No. 3614 of 2016 (Sahab Singh & Others V.s State of
Haryana) in the Hon’ble High Court of Punjab & Haryana at Chandigarh to alleviate
the problem of higher water level at Dadupur Pond leading to underground seepage
which causes various problems i.e. water logging, damages to crops fields etc.

3. The water table in this area is very high. As per report of the Hydrologist submitted to
Mining officer Yamuna Nagar vide his letter No. 326 dated 27.07.2016 the depth of

water Table below ground level was 1.80 mtr. (copy enclosed) and the mining is



Executive Engineer

Water Services Division
Dadupur, Haryana - 135003
e-mail: www.hid.gov.in

allowed up to 02 Mtr. above the ground water level as per Gazette Notification of
Mining and Geology Department dated 27/04/2015 (Copy enclosed)

4. WIC MLU which runs from Hathnikund Barrage to Dadupur Pond has sandy strata
and therefore any mining activity in this area may adversely affect the stability of the
Channel and the bridges over it. Therefore no mining activities are advisable in this
area

Therefore, in view of the above, it is requested that no mining activities be
allowed in this area so as to safeguard the interests of I&WR Deptt and to protect the
agricultural lands of the farmers from high water table.

DA/As above Executive Engineer,
Water Service Division,
Dadupur

CC: To the following for information and necessary action please.

Superintending Engineer, HKB Circle Jagadhri

Mining Officer, Mines & Geology Department, Yamuna Nagar

Regional Officer, HSPCB, Yamuna Nagar

Sub Divisional Officer, Water Services Sub Division, Tajewala w.r.t. his office
letter No. 1125/19-R dated 11/10/2021

B S
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Haryana Government
Depa r!meul of Mines and Geology
Sector-17, Chandigarh 3
27" April, 2015

DMG/HY/e Auction/YNR/2015/2150

Itis hereby notified for the information of
_ g ‘ e in 'ation of the General Public that mir i
‘111‘1}::1r521:1:::‘ral frqm mines of the district of! Yamunanagar will he granted |hrt::ur;h the process of e-Aucti
Mg 1;:“2:1"5' t;c;l:;;d on 10/06/ 2015 at 9.00 hours and bids can be submitted from 16;06.2(}15“:'19?(;;
o 11.06. : Noon extendable maximum up to 3.00 PM. The important i s |
participation in the online e-Auction are as under: o RN v

£ contracts for extraction of

A, The bids shall be made online on the e-procurement website hl_{ps'.!{hilr)jnnacp_mcgrcmgnt.guv in

B. The intending bidders before Participation in the e- auction/ bidding process will be required (o

;:'calf:{mlheir user _account :_:gg: line and obtain user-id / password on the website
Lps: aryanacprocurement.gov.in (If already created user account, this step needs to be skipped).

For necessary inslru;tions regard_ing participation in e-Auction of mines/blocks please visit the
aforementioned website and click on the available link “How to..." at the Home Page.

k2 After geting the user account created, the prospective/ intending bidders shall upload following
documents (in PDF format not exceeding limit of 10 MB for individual document) along with
carnest money(EMD) and e-service fee in order to participate in the e-Auction latest by
09/06/2015 05:00 PM anytime after the publication of this document:

(i) “No Dues Certificate” from the authorised officer or an affidavit swom before any
Magistrate to the effeet that no amount of contract money, royalty, dead rent or surface rent
is due in respect of any mining lease/mining contract or mineral concession held by him
earliet or in respect of any mineral concession currently held by him or his family
members;

(ii) Copy of the Partnership deed or Article of Association (in case of company), or an

affidavit (in case of sole proprietor);
|

(iii) A copy of authority letteri by the Partnership Firms or Copy of resolution of the Board of
Directors (BoD) of the Cqmpany in favour of the person who shall be offering the bids
online for such intending agency;

(iv) Earnest Money equal to 10% of the reserve price of the mining area/site for which bid has
to be made, rounded by an gmount of Rs.10,000/-, through online payment in due course of
time i.e up to 09.06.2015 till 05:00 PM. In case the intended bidder fails to pay online
EMD fee under the stipulated time frame will not be allowed to enter in e-Auction of
mine(s)/ block(s). The payment for EMD fee can be made by eligible bidders online

through RTGS / NEFT or OTC. (Please refer to important Payment Guidelines under
Annexure — ‘A’ provided by online payment gateway service provider i.e. ICICI Bank).

The intended bidder must remit the funds at Icast_'l‘+l working day (Transaction
day + One day) in advance before the expiry date & time i.e. 09.06.2015 upto 05:09 PM.
The payment shall be made against the bencficiary account number as mentioned in 1h¢:
challan to be generated online at  the  e-Procurement porta

https://haryanaeprocurement.gov.in.

!ncy in case of requirement of refund of EMD (a) Refund

No. (¢) IFSC code of the Bank. Note: Please cross

(v) Details of the bidding aget
aving the same as the information in

Account Name (b) Refund Account _
check the information to bcfsubmiued online before s

non editable.
: i . online by using the service of
The Bidders shall have to pay e-Service Fee of Rs.1000/- online by g e

i ' wa
secure electronic payment gateway. The secure electronic payments gateway

(vi)
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The Punjab Scheduled Roads and Controlled, Areas Restriction of Unregulated
Development Act, 1963
(Punjab Act No. 41 of 1963)
Last Updated 6th July, 2020 [hl628]

Received the assent of the President of India on the 22nd November, 1963 and first

Published in the Punjab Government Gazette (Extraordinary, Legislative Supplement,
30th November, 1963)

7. Prohibition on use of land in controlled areas. - (1) No land within the controlled
area shall, except with the permission of the Director, [and on payment of such
conversion charges as may be prescribed by the Government from time to time] be used
for purposes other than those for which it was used on the date of publication of the
notification under sub-section (1) of Section 4, and no land within such controlled area
shall be used for the purposes of a charcoal-kiln, pottery kiln, lime-kiln, brick-kiln or
bricks field or for quarrying stone, bajri, surkhi, kankar or for other similar extractive or
ancillary operation except under and in accordance with the conditions of a licence from
the Director on payment of such fees and under such conditions as may be prescribed :
[Provided that fee of charge leviable, if not paid within the specified period, shall be
recoverable as the arrears of land revenue |

[(1A) Local authorities, firms and undertakings of Government, colonisers and persons
exempted from obtaining a licence under the Haryana Development and Regulation of
Urban Areas Act, 1975, and authorities involved in land development will also be liable
to pay conversion charges but they shall be exempt from making an application under
Section 8 of this Act.] _

(2) The renewal of such licences may be made [after three years] on payment of such fees
as may be prescribed.

[7A. Power of relaxation.- The Government may, in public interest, relax any
restrictions or conditions in so far as they relate to land use prescribed in controlled area
in exceptional circumstances. ]

[Provided that fee of charge leviable, if not paid within the specified period, shall be
recoverable as the arrears of land revenue. |

[(1A) Local authorities, firms and undertakings of Government, colonisers and persons
exempted from obtaining a licence under the Haryana Development and Regulation of
Urban Areas Act, 1975, and authorities involved in land development will also be liable
to pay conversion charges but they shall be exempt from making an application under
Section 8 of this Act.]

(2) The renewal of such licences may be made [after three years] on payment of such fees
as may be prescribed.
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& / From
. “Ydmlogm
Ground Water Cell
Ambala
To
Mining Officer,
Deptt. of Mines and Geology,
) Ya munanagar.
I
\«h L ;
\\E\\ Memoﬂﬂ.g.?f Dt. j?,..r?.-—/( !
| v Subject; Appeal No. 33 of 2016- Tufel Ahmad and Ors Vs WoEF and Ors
Reference:- Your letter No. Mining/ YNR/NGT/Appea! No. 33 of 2016/ 1855, dated Chandige™
07-2016
cited above, it is to inform you thet .hereqxﬂa'érx'.r md-‘

Memo:-  With mfemnce to the subj
water table of the viﬂages mentioned

S I e

the letter is observed in the month of uly 2916 « a5 o ser

[st TName of Village J Block| | [Depth 1o water | Remsrhs
' i

| No. )’ i ]  {Table  {meters) |

I , [ below ground leve! |

e T ! : : —

|1 | Jjaidhar Chhad*nd 1.80 i Reported (inmining 3723

[ 2 | Devdhar ' Chhachr\m.vﬂ 7.8 [ Observed fin vikags boungeny

'3 | Begumpur Chhachhrauli | 7.24 | Interpoiztion oy mvErse SETs

|I square method csing Oaoer

; ~datacf2015 st

’ =1 interpolation 3 inverse Satence

s.'., re memoﬂ vimg Ooober

6.55 Ohw‘..eﬁ bn .f:}ége boatsery)

, Chhachhrauli | 6.20

4 / Pipli Majara

r

] Malikpur Khadar Chhachhrauli

v

These above water table data having 0.5 to 1.0 meter water tzble rise 2her monsoon pérics 2 ¥t

September month and this water table m

area. This is for your Information and n/a ;rlaase.
. ! w.d”_ = VJ“,_

P s ==

G.'I'U‘,c T e

be 2 t0 2.5 meter less in the minirg erea whikt: « ow ‘v
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Enforcement & Monitoring

Guideline# for Sand Mining

Ministry of Environn'wient. Forest and Climate change

hanuaw, 2020
|
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EXTRACT FROM HARYANA GOVT. GAZ., DATED THE 19 JANUARY, 1982
HARYANA GOVERNMENT -

TOWN AND COUNTRY PLANNING DEPARTMENT

Notification
The 21t Deccember, 1981

No. 12038-10 DP-81/21145-In exercise of the powers conferred by sub-section (i)(b) of section 4
of the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated Development Act,
1963 and all other powers enabling him, the Governor of Haryana is pleased to declare the area
around Dadu Pur Head works at village Dadu Pur Cantt., Tehsil Jagadhri, Distt. Ambala as specified
in the Scheduled given below and shown in the plan appended hereto, to be a controlled area for the
purposes of the said Act, namely:-

SCHEDULE
Schedule of boundaries for the Controlled Area around Dadu Pur Head works at village
Dadu Pur Cantt., Tehsil Jagadhri, Distt. Ambala to be read with drawing No. DTP (A) 2336/81 dated
21 August, 1981.

North: Starting from Point ‘A", i.e. the North-Western corner of Rec. no. 22 of village Sherpur, thence
moving towards East along the Northern boundaries of Rect. No. 22 of village Sherpur, 22,
23,24 and 25 of village Jaidhar up to point ‘B’, the North-Eastern corner of Rect. No. 25.

East: Thence moving towards South-East along the Eastern boundary of Rect. No. 25, Northern
boundary of Rect. No. 33, Eastern boundary of Rect. No. 33 and 41 of village Jaidhar,
Northern boundary of Rect. No. 16 of village Tapu Jaidhar upto Point ‘C’, i.e., North-Eastern
corner of Rect. No.16, thence moving towards South along the Eastern boundaries of Rect.
No. 16 and 19 of village Tapu Jaidhar, Rect. No. 1, 7, 9, 18 and 21 of village Nandgarh upto
point ‘D’ the South- Eastern corner of Rect.no 21, thence moving from point ‘D’ towards
Sourth-West along the Sourthern boundary of Rect. No. 21 of village Nandgarh and Eastern
boundary of Rect. No. 28 and 24 of village Nandgarh and Khadri respectively. Then along the
Sourtern boundary of Rect. No. 24 and Eastern boundary of Rect. No. 35 of village Khadri
upto point ‘E’, i.e., the South Eastern corner of Rect. No,35.

South: Thence moving from point ‘E’ towards West along the Southern boundary of Rect .no. 35, 34,
33,32 and 31 of village Khadri upto point'F’.

West: Thence moving fron point ‘F' towards North-West along the Western boundary of Rect. No.
17, Southern boundary of Rect. No. 12, Western boundary of Rect. No. 12 of village of Dadpur
Cantt. and Southern boundary of Rect. No. 9, Western boundary Rect. No. 9, Southern
boundary of Rect. No. 5, of village Bhagwanpur upto point ‘G'i.e,, the South-West corner of
Rect.no. 5 of village Bhagwanpur, thence towards North along the Western boundary of Rect.
No. 5 of village Bhagwanpur, Western boundary of Rect. No.22 and 19 of village Kharwan,
Western boundary of Rect. No. 99, 91, 78 and 70, Northern boundary of Rect. No.70 upto point
‘H’, i.e. the North-West corner Rect. No. 70 of village Balachaur, thence moving towards
North-East along the Northern boundary of Rect. No.70,Western boundary of Rect. No.49, 43,
Northern boundary of Rect. No. 43 of village Balachaur, Northern Western boundary of Rect.
No. 20 of village Balachaur. Thence towards North along the Western boundary of Rect. No.
22 of village Sherpur upto point ‘A’ i.e. the point of start.

A K. SINHA,
Special Secretary to Government, Haryana,

Town and Country Planning Department.
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Hydrologia
Ground Warer Cell
Ambala

Mining Officer,
Deptt. of Mines and Geology,
Yamunanagar.

MemoNo. B¢ 0L Fy -7~/

W Subject: Appeal No. 33 of 2016- Tufel Ahmad and Ors Vs MoEF ans O
|
Reference:- Your letter No. Mining/ YNR/NGT/Appea! No. 33 of 2016/ 1535, dated Chanaige™ i U
07—2015 9

Memo:- - With reference to the subject cited above, it s to inform you thet the requires imtumaton of
water table of the villages mentioned in the letter is observed in the maunth of july 2316 = as woer- §

'St [ Nameof Village {B_bct [ Depth 1o water | Remarks

| No ‘ - " Table  {meters) ! |
’_ ,r | | betow ground level

Bt J: Jaidhar ’ Chhachhrauli | 1.50 | Reported [inmming 37es.

I 2 | Devdhar | Chhachbraull | 785 [ Cbserved fin viiage Dondony |

3 | Begumpur Chhachhrauli | 7.22 lntarpcs.a.m oy erse Ssatie

| r square method wsng Ooder I
| _. . '+dau of 2015 et 2 -
4| Piph Majara , £.20 = interpolaton Sy iaverie Suptcr

! ; square melndd etns Ooolet ‘
L | . , . datagid0is ¥
5 1 Malikpur Khadar Chhachhrauli | 8.55 . rved [ dase beutary)

These above water table data having 0.5 1o 1.0 meter water tzble rise 2%er monsoon perics 2 oo

September month and this water table may be 2 10 25 meter lss in the mining 2rea whics « ou

aved. This is for your Information and n/a please. :
3 {
LIPI B . Y.

Hydrologist 2

U-i\. ﬂ-'ﬂb-hﬂ

Vil

v
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CWP-1010-2018 (O&M)

IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

CWP-1010-2018 (O&M)
Date of decision : 14.01.2020

Sajjan Singh ....Petitioner

V/s
State of Haryana & ors. ....Respondents

CORAM: HON'BLE MR. JUSTICE RAJAN GUPTA
HON'BLE MR. JUSTICE KARAMJIT SINGH

Present: Mr. Shailendra Jain, Sr. Advocate with
Mr. Sidharath Goyal, Advocate for the petitioner.
Mr. Ankur Mittal, Addl. A.G. Haryana.
Mr. Abhay Gupta, Advocate for
Mr. Amar Vivek, Advocate for respondent no. 3.
Mr. Balkar Singh, Advocate and
Mr. Anshul Mangla, Advocate for the respondents no. 4 to 6.

RAJAN GUPTA J. (ORAL)

With the consent of learned counsel, main case is taken up for
hearing today itself.

During the course of hearing, Mr. Jain, learned senior counsel for the
petitioner submits that petitioner shall be satisfied if a direction be given to
respondent no. 1 to look into the entire matter in view of certain reports that
companies i.e. respondents no. 4 & 5 have dubious background. According to
him, while awarding the mining contract all these aspects need to be considered by
the concerned authority.

Learned State counsel, on the other hand, submits that contract was
awarded after conducting an open auction in which respondents no. 4 & 5 were
successful. He, however, submits that State has no objection to consider the

matter in light of contentions made by the petitioner and the materials on record.

1of2
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In view of above, present petition is disposed off with the direction
that State of Haryana may look into the matter and pass a speaking order at the
earliest but not later than three months from today.

Till then interim order dated 16.02.2018 passed by this court would
continue to operate.

As the main petition has been disposed off, no order needs to be

passed in the accompanying application(s).

(RAJAN GUPTA)
JUDGE
January 14, 2020 (KARAMIIT SINGH)
Ajay JUDGE
Whether speaking/reasoned: Yes/No
Whether reportable: Yes/No
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Director General, Mines and geology,
Haryana, Panchkula

ORDER

The mining contract of minor mineral mine namely Jaidhar Block/YNR B-
34, district Yamunanagar was granted over an area of 25.60 hectares to M/s
Saharanpur Mines Management Services Pvt. Ltd. for a period of 08 years
through e-auction held on 07.07.2015 after accepting their highest bid of Rs
6,72,00,000 per annum against the reserve price of Rs. 6,71,00,000. The bid was
accepted and letter of Intent (Lol) was issued in their favor on 20.07.2015. The
contract was granted subject to condition that mining shall be commenced only
after obtaining prior Environmental Clearance (EC) from the competent
authority. Furthe-r. the contract was granted subject to condition that period
shall commence w.e.f. the date of grant of EC or on expiry of the period of 12
months from the date of issuance of Lol, whichever is earlier. The contractor
company also executed an agreement on 09.06.2015 on Form MC-1 appended to
the Haryana Minor Mineral Concession, Stocking and Transportation of Minerals,
and Prevention of Illegal Mining Rules, 2012 (the State Rules,2012). The
contractor company could not obtain Environmental Clearance within 12
months and as per terms of grant the pod of 12 months from the date of issuance
of Lol expired on 10.07.2016 so the period of contract commenced from
20.07.2016. M/s Saharanpur Mines Management Services Pvt. Ltd were also
granted another contract of Mandewala mine in district Yamunanagar itself in
another auction held on 11.06.2015 and Letter of Intent was issued in said case
on 19.06.2015. The company for Mandewala mine obtained Environmental
Clearance from State Environment Impact assessment authority (SEIAA) on
27.06.2016. The company after obtaining EC were also required to have Consent
to Establish (CTE)/ Consent to Operate (CTO) from the Haryana State Pollution
Control Board (HSPCB). On submission of application for grant of CTE, the
HSPCB vide its order dated 12.09.2016, refused/ rejected the consent to
establish.

2 HSPCB refused CTE in 03 similar cases [02 in respect of M/s Apar Mines

Management Services Private Limited and 01 of M/s Saharanpur Mines

Management Services Pvt. Ltd.] mainly on the issues related to: (YK"/

1
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* pending cases against the bidder/ contractor on alleged financial
irregularities or

* violations of Environmental laws / rules and regulation in undertaking
mining in the State of UP and

= adverse orders against the Directors or their related persons passed by
the Hon'ble NGT.

In the light of refusal of CTE by the HSPCB, the mining operations could
not be commenced by M/s Saharanpur Mines Management Services Pvt. Ltd.
which was also granted a mining contract of Mandewala mine through e-
auction held on 07.07.2015. In said case, matter relating to grant of EC was
pending for decision, so in said case at that stage refusal of CTE by the HSPCB at
that stage not relevant. However, the fate of same would have also been same

being case of same company.

3. Keeping in view that the HSPCB rejected the CTE applications and further
action are common in nature so historical background being interlinked and the

related facts of the case/s are under:

A. The HSPCB in all of the 03 cases | 02 in respect of M/s Apar Mines
Management Services Private Limited and 01 of M/s Saharanpur Mines
Management Services Pvt. Ltd.] refused CTE on alleged financial
irregularities or violations of Environmental laws / rules and regulation
in undertaking mining in the State of UP and the adverse orders against

the Directors or their related persons passed by the Hon’ble NGT orders.

B. The contractor company/s against the refusal of CTE by the HSPCB -
firstly filed CWP no. 6094 of 2017 before the Hon’ble Punjab and Haryana
High Court. The Hon'ble High Court vide orders dated 27.04.2017 directed
the company to file appeal before the Appellant Authority. The Appellant
Authority on filing of appeal under Air Act, vide orders dated 03.07.2017
directed to the HSPCB to grant CTE to the said companies. Though
initially the HSPCB filed appeal before the Hon'ble NGT and later decided
to grant CTE/ CTO in favor of them.

S
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C. M/s Apar Mines Management Services Private Limited for Lapra Mine was
granted CTE on 11.08.2017 and CTO on 08.12.2017. The said company

commenced mining in Lapra mine on 21.12.2017.

D. On the other hand, M/s Saharanpur Mines Management Services Pvt. Ltd
for were granted CTE /CTO on 12.01.2018. However, before M/s
Saharanpur Mines Management Services Pvt. Ltd could have commenced
mining in Mandewala mine the CTE/CTO granted to them and M/s Apar
Mines Management Services Pvt. Ltd were challenged by on Sh. Sajjan
Singh by way of filing a CWP no. 1010 of 2018 before the Hon'ble High
Court. It was alleged that they are/were shell companies and that their
Directors were indulged in various fraudulent activities. The grant of
‘Consent to Operate’ by the Haryana State Pollution Control Board and
mining contracts granted by Mines & Geology Department were sought to
be cancelled on the basis same. It was also that the contractor company
changed its Directors even before execution of contract agreement which

was not permissible as per terms of auction notice

E. The Hon’ble High Court vide interim orders dated 16.02.2018 stayed the
mining operation. In the light of same the mining operations commenced
by M/s Apar Mines Management Services Private Limited in Lapra Block
‘B-10 got stopped. M/s Saharanpur Mines Management Services Private
Limited to whom CTE/ CTO for Mandewala mine was granted could not

have commenced operation.

F. The Hon’'ble High Court finally vide orders dated 14.01.2020 disposed of
the above CWP No. 1010 of 2018-Sajjan Singh Vs State of Haryana with
direction to the State to look into the matter and pass a speaking order at

the earliest. The orders of stay on mining were continued till such time.

4, In compliance of the order dated 14.01.2020, passed by the Hon'ble
Punjab and Haryana High Court, the then DGMG after hearing all concerned

noted that there were two main issues raised by the petitioner Sh. Sajjan Singh

A

through his advocate:

lad
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a. Seeking cancellation of the contract based on the claim that investigation
against the Directors of the said company by the Serious Fraud

Investigation Office (SFI0)/ pending of related cases;

b. The company its Directors in violation even prior to execution of contract
agreement which was not permissible a per stipulation imposed vide
condition no. C (ii) of the auction notice, as per which that no transfer or
addition or deletion of the Directors will be permissible before the

execution of the contract agreement.

S. It was held that the pendency of the cases filed by SFIO against the
Directors (exiting or past) of the company was not valid ground to cancel the
contracts of M/s Apar Mines Management Services Private Limited. However, in
the said case it was found that in M/s Apar Mines Management Services Private
Limited changed its Directors before execution of the Contract agreement.
Because the contract agreements in respect of Nandgarh and Lapra Blocks were
executed by M/s Apar Mines on 09.06.2015 whereas even before that one
Director namely Mohammed Inam left the company on 31.03.2016 and one
Laique Ahmad Khan was inducted as a Director on 01.04.2016. In the light of
same in said case it was held that M/s Apar Mines changed the Directors of the
Company before the execution of the mining contract in violation of the

conditions mentioned in the auction notice.

6. In view of volition relating to change of Directors even before execution of
contract agreements, the then DGMG after approval of the them PSMG cancelled
both the contracts held by M/s Apar Mines Management Services Private Limited
vide orders dated 22.06.2020 and 02.07.2020 respectively. The cancelation of
contracts in said cases had been challenged by M/s Apar Mines and Management
Pvt Ltd by way of CWP No. 19995 of 2020 and same is pending for adjudication

but there is no interim orders/ stay.

T The matter relating to that of two cases / contracts (Mandewala mine and
other of Jaidher mine) held by M/s Saharanpur Mines Management Services
Private Limited, also required to be decided. The then DGMG afforded
opportunity of hearing to M/s Saharanpur Mines Management Services Private

4
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Limited on 28.07.2020 as per records Sh. Sushil Kumar Director of the company
submitted their written submissions and further sought hearing to explain their

case.

8. In the light of same the undersigned afforded opportunity of hearing to
the M/s Saharanpur Mines Management Services Private Limited holding mining
contract of Jaidhar mine on 15.06.2021. Sh. Sajjan Kumar (petitioner in CWP No.
1010 of 2018) vide letter dated 14.06.2021 submitted that the Director/s of the
contractor company and company which had given surety are is facing cases
filed by the SFIO. He further stated that the said companies are shell company.
He sought that the contract held by said M/s Saharanpur Mines Management

Services Private Limited be cancelled.

9 Sh. Sushil Kumar, Director of the M/s Saharanpur Mines Management
Services Private Limited appeared along with his counsel appeared on
15.06.2021. Sh. Sushil Kumar at the outset submitted that few vested interests
through Sh. Sajjan Singh were creating all kind of hurdles in let them undertake
mining. He submitted that after grant of mining contract through transparent
mode of e-auction conducted by the Department, they took steps to seek EC.
Despite hurdles created they could obtain EC on 27.06.2016 and when they
applied for grant of CTE to the HSPCB, some persons mislead the authorities in
the HSPCB. They could manage in getting their CTE refused based on frivolous

grounds. Due to which they could not commence mining operations.

10.  He further submitted that they had to run from pillar to post to getting the
litigation settled to get orders for grant of CTE/ CTO resulting in huge financial
losses and lost opportunity of business. They could get CTE/ CTO after a period
of more after more than about 18 months from date of grant of EC. Even after
getting the same could not have commenced mining operations as Sh. Sajjan
Singh filed CWP no 1010 of 2018 and obtained stay on mining on 16.02.2018.
The matter remained pending before the Hon’ble High Court till 14.01.2020
when the state was directed to decide the related issues and pass speaking
orders. In view of said litigation also they lost further time of about 2 years.
Moreover, after passing of orders dated 14.01.2020 their case still not got(ﬂ

\¥%
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decided. He submitted that as and when their case is taken up for consideration

vested interests one way or other not let the authorities decide the same.

11.  He submitted that Sh. Sajjan Kumar is in fact is an interested party in
mining and related works who was trying to derail their mining contract in order
to perpetuate the virtual monopoly of existing mining contractors operating near
the mining block in question. He claimed that even now he thought has no locus

standi is trying to interfere in the process.

12.  Sh. Sushil Kumar stated that the even during earlier hearings held before
the then DGMG, it was clarified that the cases, if any pending before the SFIO or
any other court against the Directors of the Company or company have any
bearing on the Dﬁeration of the mining contract awarded to them through the e-
Auction. He pointed out that in two other cases / contracts of M/s Apar Mines
and Management Services Pvt. Ltd., where few of the Directors of the present
company were common, the matter has already been adjudicated by the
Department. It has been held that same had no impact on grant or operation of
mines by the company in the State of Haryana. Hence, on said part no further
submissions may be required to justify his claim in this case also being of similar

nature and is matter of record.

13.  On the other issue relating to change of Directors of the company before
execution of contract agreement in contravention of the condition of the auction
notice, Sh. Sushil Kumar stated that they executed the agreement on 09.06.2016
and they had not changed the Directors before execution of the agreement.
Hence, they not changed the Directors as their Directors as were prevailing at the
time of auction and execution of agreement were same. At this stage he also
pressed that in case of any private limited company the change of Directors are
regulated as per provisions of the Company Act 1956 and change of Directors
before or after execution of contract agreement has no impact on any company
registered under Company Act. The Department in cases where the contractor
company changed Directors before execution of contract agreements cancelled
the contract agreement in the case of M/s Apar Mines. But the same is under

challenge in CWP No. 19995 of 2020 before the Hon’ble High Court.

L~
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14.  He stated that irrespective of said litigation or cases, the facts of the
present case are entirely different as none of the Directors of the company were
changed before execution of contract agreement. He submitted that at the time
of auction held and contract was executed on 09.06.2016 at that time also the
Directors were same. It was informed and also confirmed as per records that at
the time of auction held on 07.07.2015 the Directors of the Company were (1)
Mohammed Javed and (2) Laique Ahmed Khan. At the time of execution also only
these 02 persons were Director. So even if the said condition had been prevailing

in the case also the company had not violated the same.

15. It was however, clarified that after execution of agreement on 17.11.2017
he (Sh. Sushil Kﬁmar] joined as Director and thereafter Sh. Anand Kumar Ray on
15.01.2018 joined as another Director. He stated that change of Directors in any
company registered under Companies Act, 1956 is dealt by the MCA. The
changes as above were made for day-to-day workings of the Company with the
consent / procedure prescribed by MCA. The same is not violation of the State
Rules,2012. Sh. Sushil Kumar clarified that change in Directors or induction of
any new Director to look after operations/ workings of the company, the same is

not transfer of company so no permission of Department was required.

16.  The facts of the case as explained above make it clear that the company
has not violated only of the condition auction notice as was claimed by Sh. Sajjan
Singh the petitioner in the CWP No 1010 of 2018. It is not disputed that they had
added 02 new Directors in the Company which is not a case of transfer of
contract and only case of the appointment of Directors is regulated by the
Companies Act, 1956. Further it is also not case where the changes were not in

public domain as these details are available on MCA website.

17.  In view of above stated facts that the mining contract was sought to be
cancelled firstly that an investigation against the Directors of the said company
by the Serious Fraud Investigation Office (SFIO)/ pending of related cases. The
said matter already stands adjudicated in the other cases of M/s Apar Mines -
that there is no such condition in the auction notice or rules that on such grounds

contract can not be granted or the bidders were not eligible to participate in the&

7
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auction. The other ground was that the company changed its Directors in
violation even prior to execution of contract agreement which was not
permissible a per stipulation imposed vide condition no. C (ii) of the auction
notice, as per which that no transfer or addition or deletion of the Directors will be
permissible before the execution of the contract agreement. Whereas in the
present case it is clear that Directors of the company were not changed prior to
execution of the contract agreement. Hence it is clear that in the present case the
contract is not liable to be cancelled on this ground. Hence none of the grounds
raised by Sh. Sajjan Singh in CWP no. 1010 of 2018 were found valid to cancel the

contract granted to M/s Saharanpur Mines Management Services Pvt. Ltd.

18.  In the light of above facts, it can be held that the mining contract of minor
mineral mine namely Jaidhar Block/YNR B- 34, district Yamunanagar granted
over an area of 25.60 hectares to M/s Saharanpur Mines Management Services
Pvt. Ltd. for a period of 08 years w.e.f. 20.07.2016 is valid and the contractor
company is legally eligible to undertake mining after having all approvals such as
EC and CTO. In case the CTO had expire they shall get the same extended from
the HSPCB. In view of above the contract granted in favour of the M/s
Saharanpur Mines Management Services Pvt. Ltd is held as valid. However, the
findings as above shall not have any finding with regards to contractual liabilities

on the contractor company which commenced from 19.06.2016.

19.  Notwithstanding the above, the contract is had valid subject to condition
that the contractor company shall provide fresh surety because veracity and
solvency of the company namely M/s India Pacific Infrastructure Pvt. Ltd. who
stood as surety for the contractor company cannot be considered further due to
the fact that the said company is in dispute/ litigation. In this regard it is noted
that asper Rule 26(3) of the State Rules,2012 in case the surety offered by the
contractor(s) during the subsistence of the contract is not found solvent, the
contractor(s) shall offer another solvent surety and a supplementary deed to this
effect shall be executed. Accordingly, it is also directed that M/s Saharanpur
Mines Management Services Pvt. Ltd shall furnish fresh surety and execute

supplementary deed within 10 days.
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20. However, before concluding the case 1 would like to highlight that the
conduct of Sh. Sajjan Singh. Instead of having fair submissions he had been
making all out efforts to ensure derailing the normal process and browbeating of
the authorities. He has his submissions on record which he sent letters dated
28.06.2021 and 29.06.2021, the same were examined at length. It was found that
the submissions relating to cases pending / filed against the Directories by the
SFIO were being repeated despite that same were not found admissible in earlier
similar cases. Sh. Sajjan Singh clearly had some hidden agenda to harm the

interests of state and others for his or some other persons unlawful gains.

21.  Inthe light of above the mining contractor is allowed to undertake mining
after having all approvals including getting their CTO extended from the HSPCB
in case the validity of same stands expired. However, before commencement of
mining shall provide the fresh surety and execute supplementary contract
agreement. It is also clarified that all terms and conditions of the contract and

liabilities arising out of said contract shall remain same.

22. It is also noted that orders of the Hon'ble High Court vide orders dated
14.01.2020 while disposing of the CWP No. 1010 of 2018-Sajjan Singh Vs State of
Haryana with direction to the respondent to look into the matter and pass a
speaking order and also ordered that the orders of stay on mining shall continue
till such time. Hence it is clear that with passing of speaking orders the same also

stands vacated, so mining strictly as per rules and regulations can be undertaken.

Dated Panchkula, the Director General, Mi Geology,
13.09. 2021. Haryana.
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Endst. No.: DMG/HY/Cont./ 2§99 Dated: | Y- 04—2cd "

A copy is forwarded to M/s Saharanpur Mines Management Services Pvt.

Ltd. for information and necessary action.

Mining Enéi\fl‘é'e? q' *

for Director General, Mines & Geology,
Haryana,_

Endst. No.: DMG/HY/Cont.,/ B¢ Dated: |- 042 ¢4}

A copy is forwarded to Assistant Mining Engineer, Mines & Geology
Department, Yamunanagar for information.

Mining Engineer
for Director General, Mines & Geology,
Haryana.k

10
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“30. A safety margin of two meters (2m) shall be maintained above the ground
water table while undertaking mining and no mining operations shall be permissible

below this level unless a specific permission is obtained from the competent
authority in this behalf;

32. The conwactor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent
authority as required for undertaking mining operations under relevant laws:”

Aremm ey RA1F 27.04.2015 T J&8 A7 Fow £ |

2. T8 6 TOR g & TR ¥ TR 83 I WG 2 RR1E a9 @ The Punjab
Scheduled Roads and Controlled Areas Restriction of Unregulated Dmr"dopmr.nt Act, 1963 @
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The Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated Development Act,
1963 T URT 7 $ FAUR B @A 7 [ SR & T8 TG A OFES 3| aw 7
fam g 2 .
“7, Prohibition on use of land in controlled arens.— (1) No land within the
conwolled area shall, except with the permission of the Director, [and on payment of
such conversion charges as may be prescribed by the Government from time to
time] be used for purposes other than those for which it was used on the date of
‘ pub]%eg%n of the notification under sub-section (1) of Section 4, and no land within
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1.Name: Sh. Saahab Singh, Village- Jaidhar

Ques: First of all, he welcomed the Hon'ble Deputy Commissioner, Yamuna Nagar, RO,
HSPCB, Yamuna Nagar, all other officers and all stakeholders

1.He said that there is no mineable land in this village area and whole village is surrounding by
water bodies and _almost all land is agricultural land and the water table is available upto 1-
1.5m depth only. He is not in favour of this mining project as this project will damage the
fertility of the land.

2.He submitted that when mining was not restricted in this area that time also mining was nol
carried out due to the: whole village is cultivable and full with greenery and no land available
for mining because the water table in this area is upto 5 feet only. He also said that there is no
description about Hidal river and Hareva Forest which is located less than | km from the
mining site. The roads are not able to transport the mineral loaded trucks, here only mini
vehicle and bull cart run on this road.

3. The mining activity on this land against the environment and most of the farmers already in
trouble due to flow of canal and seepage of Dadupur Thermal Plant near to their land and the
farmers had already filled a case in Hon'ble High Court and Central for Urbunal Tribunal for
Electricity. The farmers also challenged the new Mining Act in Hon'ble High Court. He
submitted that a survey had done by Irrigation depariment on expenses of Rs.30 Lakhs and
their 80 pages report proved that, the ground water table in this area is upto 4 feet. He said that
the whole villagers and Gram panchayat are against this mining activity and any private land
and Gram panchayat land are not available for mining,

Reply:-

L

The Environment Consultant, Sh. RS Yadav replied that the water table in Chhachhrauli
tehsil is more than 10 m and he displayed * the authenticated report of CGWB, Yamuna
Nagar (2012) in which the water level of Chhachhrauli tehsil is shown as marc_th_an 10 meters
and he also said that the Mining Dept. of Haryana Govl. permitted 9m of mining depth for
this project and lease holder is bound to stop the mining operation 2 m above the ground
water table at any stage during mining.

g i 19.042016 B GfY Her & |
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A. SPECIFIC CONDITIONS:
[1] This Environment Clearance is granted for the proposed production for the
five year@ 4,60.000 TPA. The ultimate depth of Mining will be 9 meter. The
alivation range of mine site is 282 amsl to 283 amsl. The Corner Coordinates of the

leased area are:-

,I Block Latitude Longitude
| Jaidhar Block/YNR B-34 30 137 42”°N 7724’ 30”E
| 30 13’ 50° N 7024 425"
[ 3013’ 36" N 7724’ 06" E
L 30 13°44"N - 7724'525"F

[2] The project proponent shall carry out mining activity strictly as per the approved
Mining Plan.
wafaver weHfy fT® 20.08.2018 @ Ufd Her €|

. Uz & vatew weAf R 20082018 ¥ Aflege 9 ddege A W & Reat
30 G qATE T FEE SR & &7 WF 11 20 ® wais 00 # 256 &0 @

7€ 2 11 20 ¥ 460000 TPA Frorer ¥ 71 4 9§ @ 70 Wl & 3R TR D FTAR
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“A safety margin of two meters (2m) shall be maintained above the ground water

table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent

authority in this behalf.
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The contractor shall not undertake any mining operations in the area granted on
mining contracl without obtaining requisite  permission from the competent
authority as required for undertaking mining operations under relevant laws."
AT @ feF® 12.01.2016 B a9y we T
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Memoi- with reference (o the subject cited above, 1t is to inform you that the
required information of water table of the villages mentioned in the letter is
ohserved in the month of July 2016 is as under:-

S Name of ; Rlock | Depth to water Tahle ', Remarks
No Village {meters) below
| ‘ ground level
1. | Jardhar Chhachhranh I RO l Reported (in mining area) |
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ding of the Public Consultatio
poce N (Hearing) under
notiﬂ“:;:l:;m;,f;“,:;;d?ﬂ t:,:f:‘:ﬁ hrnpmpoaud mining o:héoﬁ{:?:'flé?au'“. s
n Na Nagar allotte : el and’ :
;;niﬂﬂ"‘ﬂ“‘ Services Pvt. Ltd, on 19.04.2016 at 2 GDdF- M/s Saharanpur Mines
Jaldhar: Tehsll-Chhachhrauli, District
he Having the capacity 4,60,000 TPA and the Project ¢

ynder Chalrmanship of Dr. $.S. Phulla 1.A.S., Dapu 0st of Rs. 8.00 Crores held
Hag&l‘.
fne Public Consultation {hearing) was held as a mandatory

Lotfication dated 14.09.2006 and subsequent amendment on da
pate & Time 19.04.2016 at 02:00 PM.

requirement under ElA
te 15.01.2018,

yenue : At Site Village Jaidhar, Tehsil -Chhachhrauli, District-Yamuna Nagar, Haryana

chairman : Dr. S.S. Phulia | A.S., Depuly Commissioner, Yamuna Nagar.
crcer | Officials Present

1. Sh. Sanjeev Kumar, Regional Officer, Yamuna Nagar Regi
Pollution Control Board. " gar Region, Haryana State

2. Sh. Vipin Kumar, AEE, Yamuna Nagar Region, Haryana State Pollution Control
Beard.

3. Sh. Rajeev, Mining Officer, Yamuna Nagar.

4. Sh. Ranbir Sen, APRO, Yamuna Nagar.

5. Sh. VPS Walia, GMDIC, Yamuna Nagar,

8. Sh. RS Yadav, Environment Consultant, M/s Vardan Environet, Gurgaon,

Rasides government officers/officials of the District Administration number of person from
vilage i.e 89 and district Yamuna Nagar and other nearby villages where present during
#he public Hearing at the site Village Jaidhar for proposed project. The Hearing was also
stended by Partners of Project Propanent.

’ + (Copy of the attendance, CD and Photographs prepared during hearing are
enclosed herewith for reference)

+ Copy of the executive summary of the EIA of “Yamuna Nagar mining of Sand
(Minor Mineral)" at Village Jaidhar, Tehsil -Chhachhraull, District-Yamuna Nagar,
Haryana for proposed mining were distributed 1o the audience present in the
hearing.

K the oulset, Sh, R.S. Yadav, Environment Consultant (M/s Viardan Environet, Gurgaon)
Wekomed the Committee members, officers from the Haryana State Pollution Board and
2udienca present in the public hearing.

Sanjeey Kumar, Regional Officer, Yamuna Nagar Region, Haryana State Pollution

N U0l Board, welcomed the Deputy Commissioner, Yamuna Nagar Officers o e

Ml Administraticn, panches & Sarpanches of surrounding area and pybhc presen;:n

aling, He explained about ‘the necessity of the public hearing being held UI:EE: !
N of EIA notification of 2006, amended to date. He detailed its _1993[ req:jgaularlh’ i
rn'uta'lni"!; clearance under the notification from MoEF, Gowt. of India. He p:d i thelr |
LTE- Ssed  that  those present in  the hearing shnu!dﬁ rrt:: i i
by YEUggestion/obiaction regarding any problem which may crop 78 o in

fayg 0, B l e Pollution Control Board bound o 1P

Viran & added that Haryana State J

Mal Laws i e, Water Act/ Air Act/ EP Act, o
B b

Piowjg



¢ formal permission to inaugurate the process of public hea

1ing was guaranteed by
Yamuna Nagar.

v
dhe :
m“’e chairman Dr. S.S. Phulia, LA.S., Deputy Commissioner,

ceafter Sanjeev kur_nar. Re_glonal Officer, requested project consullant to make the
{esentatlon for the project for information of all the people present.
P

e project Ccm_sullant while making the presentation made a mentioned that the

4 osed project is a proposal of rivarbed minor mineral mining and area of 25.60 ha. in
nove mentioned village of district Yamuna Nagar, total cost of the project shall be
Re9.00 crores. Consultant also explain the following:

project Location

salient Features of Project

pescription of Project

genefit of the Project

Mining Capacity, Raw material and By products
Topographical map

gaseline Environmental, Data including Air, Water, Soil quality and Noise Level
Air emission and control measures

g Solid Waste Management

10. Noise Management '

11. Green Development Plan -

12. Environment Management Plan

13.Cost on Environment Management Plan

14. Corporate Social Responsibility

el ol o B R

o

The details submitted by the consultant were recorded.

After the presentation, Sanjeev Kumar, Regional Officer, Yamuna Nagar, Haryana State
Pollution Control Board requested the public to raise their
guestions/suggestion/objection.

' Dr. S.8. Phulia, 1.A.S., Deputy Commissioner, Yamuna Nagar, the brief introduction
regarding this project has been given and also discussed the prospeclive and benefits of
the Mining on this site.

The following questions were raised:-

1. Name: Sh. Saahab Singh, Village- Jaidhar

Ques: First of all, he welcomed the Hon'ble Deputy Commissioner, Yamuna

Nagar, RO, HSPCB, Yamuna Nagar, all other officers and all stakeholders

1. He said that there is no mineable land in this village area and whdle village is
surrounding by water bodies and almost all land is agricultural fand and the
water table is available upto 1-1.5m depth only. He is not in favour of this mining
project as this project will damage the fertility of the land,

2. He submitted that when mining was not restricted in this area that time also
mining was not carried out due to the whole village is cultivable and full with
greenery and no land available for mining because the water table in this area is
upto 5 feet only. He also said that there is no description about Hidal river and
Hareva Forest which is located less than 1 km from the mining site. The roads
are not able to transport the mineral loaded trucks, here only mini vehicle and
bull cart run on this road.

3. The mining activity on this land against the environment and most of the farmers
already in trouble due to flow of canal and seepage of Dadupur Thermal Plant
Near to their land and the farmers had already filled a case in Hon'ble High
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court and Central for Urbunal Tribunal for Electricity. The farmers also
challenged the new Mining Act in Hon'ble High Court. He submitted that a
survey had done by Irigation depariment on expenses of Rs. 30 Lakhs and their
80 pages report proved thal, the ground water fable in this area is upto 4 feel.
He said thal the whole villagers and Gram panchayat are against thig mining
activity and any private land and Gram panchayat land are not available for
mining.

4 He also submitted a written application to Deputy Commissioner and RO,
HSPCB and requested that the targeled production of 4,80 Lakhs TPA of
minerals is not feasible on this land and he said this village area is covered with

poly-houses, farming land, gardens and agricultural land. There Is no minable
jand in this village.

Reply:

1. '?he Envircnment Consultant, Sh, RS Yadav replied that the water table in
Chhachhrauli tehsil is more than 10 m and he displayed the authenticated
report of CGWB, Yamuna Nagar (2012) in which the water lavel of
Chhachhrauli tehsil is shown as more than 10 meters and he also said thal the

Y Mining Dept. of Haryana Gout. permitted 8m of mining depth for this project and
lease holder is bound to stop the mining operation 2 m above the ground water
table al any stage during mining.

2. The Envircnment Consultant also said that the mineral rights of the any land
may only vest with the mining department of the Haryana Government in the
Haryana State either it is private land or Panchayat land or Government land
hence, the Haryana Govt. legally and lawfully auctioned this area. The minerals
are egually important as the agricullure. Because for the development of
Country, the mineral is Iimpertant for construction work! infrasiructure
development work. The land of the this mining project is net falling in any forest
and the nolified Kalesar wildlife century is more than 10Km from the lease area.
In this regard, NOC from DFO, Yamuna Nagar is obtained on dated
22.08.2015.

> 3. The Environment consultant and Lease holder replied that it has already been
.F clarffied that lease holder is bound to stop the mining operation 2m above the
waler table at any stage of mining.

First of all, before start of mining operation the lease holder will settle the
compensation of the land with the land owners of project in mutually agreed
financial terms and the govt. will also accept the same. In case of non-
setlement of compensation amount with the land owner, the lease holder will
deposit 10% of the contract money as tentalive compensation to the Mining
Officer/Deputy Commissioner, Yamuna Nagar for settlement of compensation.
The affected land owner may file an appeal to DC Yamuna Nagar for sesking
higher compensation of his project land. In addition to that, to redress such kind
of grievances of land owners regarding damage of their cultivable land, first
time Haryana Mining Department in their Minor Mineral Concession Rule, June
2012 made a provision of "Mines and Minerals Restoralion and Rehabilitation
Fund” in which the lease holder/contractor will deposit 10% of the annual
tontract money in advance to the mining depariment. This amount wil *
Ulilized ta compensate the affected land owners and it will be moniter-
Concerned district level officers i.e, RO, HSPCB, Mining Offir~

By DC, Yamuna Nagar. In this case, Rs 67. 20 Lakhs pe-

the lease holders in this said fund.

% The observations raised by him recorded *

lorwarded 1o competent authr-*

Urther necessary action.
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Name: Sh. Sunil Kumar. Village- Jaldhar.
Ques: He said that earlier many project proponent promised for many social and
illagers before starting the project but no one fulfilled their

romises. He also said thal according to Revenue Depariment about 350 acres
land of village Jaidhar has already damaged by installation of Thermal Power

1ant and they filed many complaints to DC office.
He said that ground waler table in this area is upto 1t01.5 feet hence, he opposed

this mining activity.

welfare work for the v

Reply: The Environment Consultant, Sh. RS Yadav replied that his question was
repetition of Sh. Sahaab Singh in Para 1and the detailed reply has already been

given.

Name: Sh. Baldev Singh, Namberdaar, Village- Jaidhar

Ques: He submitted that this area surrounded by the water bodies and he also
stated that borewell in this area is upto 30 feet depth and waler pressure is

“ about 4 inches to flow which show that water table is available at 10-12 feet.

Due to accumulation of water in some region the water table also rises in that
area. He also said that the land of allotted mining lease area is only cultivable
land in this village and the remaining area is filled with water and  he further
submitted that the agricultural activities such as farming of wheat, popular,
mangoes etc. is being carried out in this mining lease area allotted land only.

He said that there is no mineable land and whole land is agriculture land.

He also opposed the mining project.

Reply: The Environment Consultant, Sh. RS Yadav replied that his question
is same as previous and the detailed reply has already been given in above
paras. He also said that lease holder is bound to stop the mining operation
2 m above the ground water table at any stage during mining. :

Mining activity will be stopped in the rainy season i.e. 65 days and mining will be

done only 300 days in a year.

4. Name: Sh. Virander Garg, Village- Jaidhar.

Ques: He submitted that the villagers have very small land holding either 2-2.5
acres each and due to Dam nearby the land, it has already filled with water and it
was inspected by previous DC, Yamuna Nagar Sh. Ashok Sangwaan. If the
mining will be carried out in this land then the villager become unemplqyed.

He again said that due to this mining activity many negative impact will be
generated and there is no mineable land in the village and whole village is
surrounding by water bodies and he himself and other villagers will not allow

this mining activity.

t Consultant, Sh. RS Yadav replied that the mining

Reply: The Environmen
wever, the lease holder will settle the

operation will not be carried out forcefully ho
compensation with the land owner in mutually agreed financially terms and take
his consent before start of mining operation. The lease holder will stop the mining
Operation 2 m above the ground water table at any stage during mining.

The Environment Consultant also submitted that the lease holder will deposit
10% of the contract money i.e. Rs 67. 20 Lakhs per year in “N nes and Minerals

Restoration and Rehabilitation Fund” to Mining Depa
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ThariRqnES (RS AIE. WH in; CERE0R mpensate the affected land cwner
whose land may damage badly due to mining activity. The officers of the
district administration of Yamuna Nagar headed by DC will monitor about
utilization of fund.

5. Name: Sh. Saahab Singh, Village- Jald

ques: He stated that he himsell and villagers are not willing to grant their
consent to the lease holder to do the mining operation whatever may be the
provisions of compensalion and welfare schemes in favour of land owners.

Reply: The Environment Consultant, Sh, RS Yadav replied that this mining
project have land of 25.60 ha in this village and at this stage today itself it is not
possible 1o identify that the objeclions ralsed by above persons are actual land
owner of this project or not. Before start of mining operation the mining lease area
will be demarcated and individual land owner will be identified and compensation
will be settled in mutually agreed financial terms with the land owners hence,
mining operation will not be carried out force fully by the lease holder.

6. Name: Sh. Ramkumar, Village- Jaidhar.

Ques: He submitted that his 4-5 kila land situated near premises of public hearing
and he requested to check the water level of that land and it is only 4-5 feet and
he also said this water table is before pre-monsoon season and it will be raised
in the post-monsoon.

He also stated that the report submitted by the lease holder claiming the water
table is 9m in this area is not correct,

Reply: The Environment Consultant, Sh. RS Yadav replied that the lease holder

is bound to stop the mining operation 2 m above the ground water table at any
stage during mining.

7. Name: Sh. Satpal Singh, Subedaar, Village- Jaidhar.
Ques: He opposed this mining activity and he stated that at any cost he himself

and land owners of the village will not allow the lease holder to carry out the
mining operation.

Reply: The Environment Consultant, Sh. RS Yadav replied their observations
have been recorded and same will be forwarded to the higher competent
Environment Authority for taking further decision in this matter.

8. Name: Sanjeev_Kumar, RO, Haryana State Pollution Control Board,
Yamuna Nagar.

Ques; He questioned that what will be mitigation measures to prevent the air
Pollution?

Reply: The Environment Consultant, Sh. RS Yadav and lease holder replied that
"®gular water sprinkling will be carried out on the mining site and the Kachcha
‘88ta used for transportation of minerals to suppress the dust particles and about
12.50 KLD water will be use for regular water sprinkling,
budget of Rs.19.50 Lakhs for Environment Protection measures including air
Esllutlon mitigation measures is provided. Minerals loaded vehicles will be
Yered by tarpaulin. Thick green belt will be developed along the boundry of

A
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lease area and haul raodsfkaccha roads and approx. 1000 No's of plants evary
year will be planted. Due care will be taken like manuring and watering of trees.
These trees will be helpful to control the air and noise pollution, The mining
operation will be temporary suspended during heavy wind flow to curb the air

pﬂlfUﬁDﬂ-

g, Name: Vipin Kumar, AEE, Haryana Stato Pollution Control Board, Yamuna
Nagar.

Ques: g

{. He questioned that what ara the provision In CSR activilles for the local
paup’lE?

5 What will be the time interval for {he monitaring of ambient air quality and other
Environmental parameters?

Reply:
1. The Environment Consuliant, Sh. RS Yaday replied that a budget of Rs.11.25

Lakhs is provided for GSR activities. These activities are .e. Provision of
health checkup camps, schelarship to village students, vocational training,
sanitation and drinking water facililies to the local peaple efc. In this mining
project about 200-250 persons will get employment as drivers, helpers,
cleaners, gardeners, guards and they will be employed form the nearby
villages only.

2 The Environment Consultant, Sh. RS Yadav replied regular monitoring for the
ambient air quality, Waler, Noise and Soil and other environmental
parameters will be dene by NABL accredited Lab and its compliance reports
will be submitled on every six monthly basis to Chairman, HSPCB and
SEIAA, Haryana and concern RO, HSPCB. and a budget of Rs 4 Lakhs is
also available for this purpose

10.Name: Dr. S.S. Phulia, IAS, Deputy Commissioner, Yamuna Nagar
Directed the lease holder will comply all the direction/ordérs of National
Green Tribunal and other Courts also comply all Rules and Regulations.

The lease holder assured he will comply all the directions/Crders of
Hon'ble NGT and other Rules and Regulations.

11.Name: Sh. Saahab Singh, Village- Jaidhar.

Ques: He question that from where the mineral loaded trucks will be tfansported
for this project and who will give you land for passing of trucks because all of us
against this mining project. Whole land of this village is fertile and cultivable
hence, mining will not be allowed by villagers

?“PI‘J! The Environment Consultant, Sh. RS Yadav replied that the land of raasta
or transportation of minerals will alse be taken on lease from the concern land
:‘""“-‘-'f by paying adequate compensation to land owner by the lease holder. The
ther observations of Sh. Saahab Singh have been recorded in the proceeding

:"d same will be forwarded to State Expert Appraisal Committee for taking further
“Cessary action,

A

e
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N a: Sh. VPS Wali C, Yamuna Nagar.

yes: .
& He questioned that how much dumpers will ply everyday and what Is daily
: pmducﬁnn ?
2 How much average water will be required fo control air pollution?

oply:
:‘ ¥« Environment Consullant, Sh. RS Yadav replied that 21 No's of dumpers

7 il e ply everyday and the per day production will be 1533 Tons.
Tne Environment Consultant, Sh. RS Yadav replied that about 12.50 KLD
1wn'ter required for dust suppression and water will be supplied by hired tankers
Uf .nea[‘tiy \riﬂl‘lgﬂ.

At last Sanjeev Kumar, Regional Officer, Yamuna Nagar Region thanked the
oublic for attending the public hearing.

Tha public hearing was concluded with the vote of thanks to the chair.

Sanje%ur

Reglonal Officer
Haryana State Pollution Control Board

Yamuna Nagar Ragium@( ,
, ALE

Dr. S.5. |=hué’,lf,i}:ﬁ:‘s‘,‘"’L“‘EJ

Deputy Commissioner-cum-chairman

Yamuna Nagar
T .




Annexure-R25

he Minimum distance of |
mining block from Bhoruka
Power Plant at Dadupur.
mum distance
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which runs from |lm

Kund Barrage to Dadi
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DEPARTMENT OF TOWN & Rg;gg-zl JAGADHRL

15t FLOOR, HUDA COMPL};;(; 5253 2
Te“ +91 -1 g g i /
Mggg_tgu_bm—‘ﬂ-@—m fJL 72 >

E-mail: dipl.ya e Nd.

Subject: -

Reference: - Your application me

Dated cg‘/{b/Ql

i Annexure-|
_M/s Saharanpur Mines Mangemant Scr:a.;c.‘a“{;\rinli,::it.l e
Shop no. 12, Mukund Markc‘t, L"..Mkpu.r, (11‘11 h, C
Through, Sh. Sushil Kumar 5/ 0 Sh. Rajbir Singh,
R/o Vill. Ganganpur, Tehsil. Barara,
I"Iis-{l Ambala

i 5 olled Area.
Information regarding Urban Area & Contr

mo no TCP-OFA /18189/2021 dated 04.10.2021

-
It is intimated that the land falling in Khasra No. 27/712,13,14, 16,2, 17, 18/1,18/2, 19,

- 47 WY "7 ﬂ4 5 ah r ,435;1’ 25/2; 32//’1/1’ 32//1/2, 2, 3, 4, 5, 6, 7, 8, 9, 10, 13, 14, 15, IFJ, ]7, 3]//1, 2,
. 11, 12, 13, 14, 15, 16, 31/ /17, 18, 19, 20, 21, 22, 23, 24, 25,43/ /2,3, 4, 5, 6,30/ /11,19, 20/1,

367,89 10

-

> 21,22 23 44//1,44//2, 3 situated in the revenue estate of Vill. Jaidhar, (H.B. No:- 82), Tehsil.

Nhiarbad, Distt. Yamuna Nagar does not fall in any of the Urban Area or Controlled Area declared by

Separtment of Town and Country Planning, Haryana. Thus, this information is given subject to the

following conditions:-

.
i

That you will obtain the necessary permission from mining department before initiating any

actvity at site.

That it does not provide any immunity to the site from other Acts and Rules as may be

applicable on it.

That you will abide by the provisions of Controlled Areas Act No. 41 of 1963/Urban Area Act
No. 8 of 1975, when it comes into force at site.

That you will abide by the provisions of NBC/BIS code for any type of construction at site.

That in case of non fulfillment of the above, this letter shall stand cancelled automatically.

Beside above, in Model form for execution of mining contract dated 09.06.2016 Khasra .no. 33//5
falls inside the Controlled Area Around Dadu Pur Head Works At Vill. Dadu Pur Cantt.

Hence you are directed "to take license for this khasra on before starting any excavation

work/construction any type of building etc

District Town Planner,
Yamuna Nagar.
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Annexure-R27

—— HARYANA STATE POLLUTION CONTROL BOARD F¥
' TGO

HePEE SCO-131 Sector-17, HUDA Jagadhari Ph.01732-200137 e s

Email:- hspcbroyr @gmail.com
Website: www.hrocmms.nic.in E-Mail - hspcbho@gmail.com
Telephone No.: 0172-2577870-73

No. HSPCB/Consent/ : 313100421YAMCTE16113178

To.

Dated: 25/10/2021

M/s: SAHARANPUR MINESMANAGEMENT SERVICESPRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District

Y amunanagar

YAMUNANAGAR

135003

Sub. : Grant of consent to Establish to M/s SAHARANPUR MINES

MANAGEMENT SERVICESPRIVATE LIMITED

Please refer to your application no. 16113178 received on dated 2021-09-16 in
regional office Yamuna Nagar.
With reference to your above application for consent to establish,M/s SAHARANPUR MINES
MANAGEMENT SERVICES PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.

Consent Under AIR/WATER

Period of consent 25/10/2021 - 24/10/2026
Industry Type Mining and ore beneficiation
Category RED

Investment(In Lakh) 9.0E7

Total Land Area (Sq.| 156000.0

meter)

Total Builtup Area(Sg. | 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 1.0

M aode of discharge

1. Domestic Septic Tank

2. Trade

Per missible Domestic Effluent Parameters

1. NA

Permissible Trade Effluent Parameters

1. NA

Number of stacks
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Height of stack

1. NA |

Permissible Emission parameters

1. SPM | 100 mg/m3

Capacity of boiler

1. NA |

Type of Furnace

1. NA |

Type of Fuel

1. NA |

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1 The industry has declared that the quantity of effluent shall be 1 KL/Day i.e
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 1 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
startsits trial production whichever is earlier. The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant. The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

0. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after

commissioning.




11.

12.

13.

14.

15.

16.

17.

18.

19.

20.
21.

22.

23.

24.
25.

26.
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That in the case of an industry or any other process the activity islocated in an area
approved and that in case the activity is sited in an residential or institutional or
commercia or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted in original with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent
to Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take all other clearances from concerned agencies, whenever
required.

That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit fallsin Aravali
Area or non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipul ated period,
Consent to Establish will be revoked.

That unit will obtain consent to operate from the board before the start of product
activity.

Specific Conditions

Other Conditions:
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1. Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA
vsMOoEF & CC.

2. Unit will obtain the prior CTO befor e operation of the mines.

3. Unit if found involved in illegal mining CTE so granted will berevoked.

4. Unit will abide the directions/ orders of Hon' ble Supreme court /High Court/NGT/any other
court.

5. The CTE isgranted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closur e action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sectionswill be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders/responsible
person and unit will also be liableto pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

6. Unit will implement the Environment M anagement plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 per sons engaged for
implementation of Environment Management Plan.

7. Unit will submit the details of permission from CGWA if withdrawing ground water .

8. The mining oper ation shall berestricted to above ground water table and it should not
intersect with ground water table.

9. The mineral transportation shall be carried out through covered trucksonly and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should beinstalled and
used.

10. Unit will comply with thetraffic management plan.

11. Unit will do the sufficient no. of plantation as per commitment in EC.

12. Unit will provide the sufficient no. of sprinklerssystem and will maintain the sameto for
dust suppression and unit will also provide dedicated vehicles/tankersfor water sprinkling.

13. Unit will comply the various conditions of Environment Clearance.

14. Unit will beliable for Environmental Compensation for any kind of Environment
Violation/Damage and non compliance of various conditions of Environment Clearanceor CTE
granted.

Regional Officer, Yamuna Nagar
Haryana Sate Pollution Control Board.
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. Application Details . Print

From : M/S SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED (21YAM431666)

No: 16113178 pate: 16/09/2021 17:00:12
sub: Application For - CTE / Air/Water / new

Activity: Forward
Description
Activity: Verification

Description

Note By: Nirmal Kasyap (Regional O
Date Time: 21/09/2021 12:01:

Forwarded To: AEE

Activity: Forward
Description

SCN may be issued to unit for following observations- 1 Correct the address details in the Application form. 2 Not submitted proc
submission of application to Forest department. 3 Not submitted compliance report of EC Conditions. 4 Not submitted copie:
speaking order passed as per oder of Hon'ble High Court in CWP No. 1010 of 2018. 5 Not submitted Site Plan & Layout plan. 6
submitted Undertaking as per Annexure - A7 7 Not submitted latest order dated 13.09.2021 passed by Director , Mines.

Note By: Kuldeep Singh
Date Time: 24/09/2021 13:07:

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Show Cause (Send To Industry) | Reminder | | view SCN (NOC)_For Refusal

Description

Note By: Nirmal Kasyap (Regional O

Date Time: 24/09/2021 15:34:

Forwarded To: AEE

Activity: Forward
Description
SCN for reminder may be issued please
Note By: Kuldeep Singh
Date Time: 03/10/2021 14:02:

Forwarded To: Regional Officer

Activity: Forward

Description

Activity: Show Cause (Send To Industry) | Reminder | View SCN (NOC)_For Refusal

Description

Note By: Nirmal Kasyap (Regional O
Date Time: 11/10/2021 11:51:

Forwarded To: AEE

Activity: Forward

Description

The Executive Engineer Water Services Division, Dadupur Vide no. 6958-62/117-M dated 12.10.2021 Submitted that "With
construction of Bhoruka Power Plant at Dadupur there exists the problem of seepage and water logging leading to heavy losses to
farmers of village Harewa & Jaidhar who had filed CWP No. 3614 of 2016 (Sahab Singh & Others Vs State of Haryana ) in the Hor
High Court of Punjab & Haryana at Chandigarh to alleviate the problem of higher water level at Dadupur pond leading to undergro
seepage which causes various problems i.e. water logging, damages to crops fields etc. The water table in this area is very high, As
report of the Hydrologist submitted to mining officer Yamuna nagar vide this letter no. 326 dated 27.07.2016 the depth of water t.
below ground level was 1.80 mtr. (copy enclosed) and the mining is allowed up to 02 mtr. Above the ground water level as per Gaz
Notification of mining and geology department dated 27.04.2015. WJIC MLU which runs from Hatnikund Barrage to Dadupur pond
sandy strata and therefore any mining activity in this area may adversely affect. SCN may be issued to Unit to clarify the position

Attached Letter: Letter Attached By Officials

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/16113178 1/3
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View Letter
Note By: Kuldeep Singh
Date Time: 13/10/2021 16:32:

Forwarded To: Regional Officer

Activity: Forward

Description

Letter Attached By Officials
Attached Letter: " v o

View Letter
Note By: Kuldeep Singh
Date Time: 13/10/2021 16:34:
Forwarded To: Regional Officer
Activity: Forward
Description
Activity: Show Cause (Send To Industry) | Reminder | View SCN (NOC)_For Refusal
Description
Note By: Nirmal Kasyap (Regional O
Date Time: 14/10/2021 10:51:
Forwarded To: AEE
Activity: Forward View Document

Description

The reply of show cause notice issued on 24.09.2021 1. Address in Application corrected. 2. Proof of submission in forest alre
submitted in hard copy in your office. 3. Unit is yet to be in operation and we undertake that we will comply with all condition of EC
Copy of speaking order submitted in hard copy in your office. 5. It's a mining activity and so no layout plan of machinery is availabl
no fixed machinery is involved. 6. Copy of undertaking is enclosed. 7. Director orders submitted in hard copy in your office. The repl
show cause notice issued on 14.10.2021 We have already submitted reply in hard copy in your office So you are hereby requeste
grant the CTE at the earliest

Note By: 21YAM431666 (Ind
Date Time: 22/10/2021 19:14:

Forwarded To: AEE

Activity: Forward

Description

The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is further submitted that
operation of said mines was stayed from High Court in CWP n0.1010/2018 vide orders dated 16.02.2018. Further vide decision d:¢
14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of haryana to pass speal
orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders dated 13.09.2021 passed
speaking orders and allowed the mining. The detailed recommendation is enclosed. The unit has submitted the desired document:
per policy of the board so CTE may be granted with the terms and conditions referred in the detailed report.

Letter Attached By Officials
Attached Letter: ’ v o

View Letter
Activity: Verification Closed | View Verification Report
Description
Note By: Kuldeep Singh
Date Time: 22/10/2021 21:16:
Forwarded To: Regional Officer
Activity: Forward

Description

The detailed report may be referred in the note history of the field officer dated 22.10.2021. The unit is a mining outside River
unit. The unit has obtained Environment Clearance from SEIAA. It is further submitted that the operation of said mines was ste
from High Court in CWP no0.1010/2018 vide orders dated 16.02.2018. Further vide decision dated 14.01.2020 in the said me
Hon'ble High Court disposed of the matter with the directions to the state of haryana to pass speaking orders and till then stay or
will remain in force. The State of haryana(mining department) vide orders dated 13.09.2021 passed the speaking orders and allo
the mining. Case is fit for grant of CTE and unit submitted the desired documents as per policy of the board. The unit has submitted
desired documents as per policy of the board so CTE may be granted with the terms and conditions referred in the detailed re
(report enclosed as per the note history of field officer dt. 22.10.2021).

Note By: Nirmal Kasyap (Regional O

Date Time: 22/10/2021 21:19:

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/16113178 2/3
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Forwarded To: EE HEPC

Activity: Forward
Approval/Refusal Status: Approved

Description
Note By: Vinay Gautam (EE

Date Time: 23/10/2021 07:57:.

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Close After Approval
Description
Note By: Nirmal Kasyap (Regional O

Date Time: 25/10/2021 16:04:

Forwarded To: Regional Officer

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/16113178 3/3
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Application Form Updated on: 29-10-2021
HARAYANA STATE POLLUTION CONTROL BOARD

a— C-11,SECTOR-6 PANCHKULA -
L Ph.2577870-73 Fax:01722581201-02 W )

g
FSPEE  From: Industry ID-21Y AM431666

M/s. SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District Y amunanagar

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,
[/We hereby apply to consent/authorization for the year 25/10/2021 to 30/09/2022 Application
No. 17349612 dated 26-10-2021

1. Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended
3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling

Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1. Name SUSHIL KUMAR
Designation DIRECTOR
Office Address
Telephone/Fax and -\
Email Address of the applicant
2. (a) Nameand location of the Industrial SAHARANPUR MINES MANAGEMENT

Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,aso
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipa Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is L ocated and name of
the license issuing Authority.

SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village
Jaidhar, Tehsil Chhachrauli, District
Y amunanagar

0000-00000



10.

11.
12.
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Name

Address

Telephone No.,Fax and

E-mail address

of the officer responsible for the matter connected with Pollution Control and Hazardous Waste Disposal.

S.No. Name Designation |Residential |Email Id Mobile Owner Type
Address Number
1 SUSHIL Board of VILLAGE |anshul.ma | 90508000 |DIRECTO
KUMAR director GANGAN | nglal6é@g |87 R
PUR, mail.com
TEHSIL
BARARA,
DISTRICT
YAMUNA
NAGAR
If registered as a small-scale industrial : U14220UP2008PTC034927, 01/01/2021
unit,give Number and Date of registraion.
Gross Capital Investment of the unit without : 900.0

depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(ln
Lakhs)).

If the siteislocated near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

1 Villages 2000 Village Jaidhar had
adjoining cillages

Does the location satisfy the requirements : It satisfies the requirements
under relevant Central/State Government

notifications on ecologically fragile area

etc., if so give details.

If the siteis situated in notified industrial

estate:
(a) Whether effluent collection,treatment
and disposal system has been provided by NO
the authority;
NO

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Areaand Area : Total Plot Area :
available for the use of treated sewage/trade Built-up Area:
effluent.

Month and year of proposed commissioning : 30/09/2021

of the unit.

Number of workers and office staff.

(a) Do you have aresidential colony within :
the Premises in respect of which the present YES
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.



173

13.  List of products and by-products manufactured in tones’Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

Sr. |Name of the Product Quantity of Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 Boulder, Metric 1533.33 1533.33 1533.33 1533.33
Gravel and | Tonnes/Day
Sand (BGS)
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
consent is
sought
1 |NA Metric 0 0 0 0
Tonnes/Day

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

SNo. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicalsused/to | material/Chemicals
be used used/being used

1 Boulder, Gravel and 1533.3 Metric Tonnes/Day
Sand (BGS)

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. |Water Consumed For Quantity(KLD)
1 Sanitation/Domestic/Horticulture 11.5
2 Process and wash 245

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.
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Sr. | Source Type Source Name Quantity (KLD)
No.
1 Tubewell WATER TANKER 36.0

18. Water Treatment Details
Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status
1 Any Other 10.0 No
Plantation
2 Domestic Effluent | 11.5 Yes Sewer
11.5
19. Waste Water Discharge/Dosposal Details :
S.No |Typeof Effluent [Maximum Effluent to be Effluent M ode of disposal
Generation Recycle(KL D) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KLD)
1 Any Other 0.0 0.0 0.0 Others
Plantation

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).

Enclose acopy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr | Typeof |Paramete |Conc. of Pollutant Unit Dateof report |Report Name of
. |Effluent |rs analysis |Laborato
N no. ry
0.
Untreated | Treated

1 |Any Nickel 0 0 mg/I 26/10/2021 0 NA

Other

Plantati

on

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption :

Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)

22. Details of Stack




23.

24,
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Stacks Numbers:

Stack Attached to:

Fuel type:

Fuel Quantity:

Material for
construction of Stack:

Shape
(Round/Rectangle):

Height above ground
level(in metres):

Diameters/Sizein
meters

Gas quantity Nm” 3/hr:

Gas Temperature'C:

Exit velocity of
Tones/sec:

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided aboveroof |enclosureprovided/ to
level(in mts)) be provided(please
define clearly)
1 |62 20 1 Yes
Do you have an adequate facility of YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions

Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State

Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units
No.

----------------- NIL----------mmm---
Process Emission quality parameter details:
Sr .|Process Parameters Conc. of pollutants Units
No

Untreated Treated
----------------- NIL----------omm---

Details of Process Emission:
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Sr. No. Sour ce of Name of the |Details of Height of Stack provided/to |Whether
Generation |emissions(i.e |APCD be provided for dischar ge of |emission
of process SO2/NOx/Aci |provided/to |processemissions(in mts).. [sampling
Emissions d Mist/any  |beprovided facilities

other). to control provided or
process not
emissions.
Above Above Roof
Ground Level
Level
----------------- NIL---====memmmeeee

PART E: ADDITIONAL INFORMATION

28.

29.

30.

31

32.

33.

35.

36.

37.

(a) Do you have any proposalsto upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to beincurred on it.

Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

Which of the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of areal capacity
available in applicants land).

Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Brief details of tree plantation/ green belt
development within applicant's premises.

Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

Any other additional information that the
applicant desires to give.

[/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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38. I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. |/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. |/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. 1/Wedeposit Rs.......... (.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a) That | am aware of the provisions of the Water Act, 1974, Air Yoursfaithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name SUSHIL KUMAR

Designation DIRECTOR

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTSENCLOSED:

1. Declaration for auto renewal of CTO on prescribed performa

2. Any other document 2

3. Any other document 1

4. C.A. Cetificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

5. CompleteMachAttach
6. EnvirlmpactAttach

** Thisis System Generated Form Signature not Required **
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——— HARYANA STATE POLLUTION CONTROL Gookt
-.# BOARD A “3
Yoo SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e

FSPCE ) .
200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313100421Y AM CT 017349612 Dated: 30/10/2021
To.

M/s :SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED
JAIDHAR BLOCK/ YNR B34 Village Jaidhar, Tehsil Chhachrauli, District
Y amunanagar

Subject: Grant of consent to operate to M/s SAHARANPUR MINES MANAGEMENT
SERVICES PRIVATE LIMITED.

Please refer to your application no. 17349612 received on dated 2021-10-26 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate, M/s SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED is
here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH
Period of consent 30/10/2021 - 30/09/2022
Industry Type Mining and ore beneficiation
Category RED
Investment(In Lakh) 900.0
Total Land Area(Sq.| 156000.0
meter)

Total Builtup Area(Sqg.| 0.0

meter)

Quantity of effluent

1. Trade 0.0KL/Day
2. Domestic 1.0KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic Septic Tank
2. Trade

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. SPM | 100 mg/m3
Product Details
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1. B O U L D E R|1525 Metric Tonnes/day
GRAVEL SAND

Capacity of boiler

1. NA |
Type of Furnace

1. NA |
Type of Fuel

1. NA |
Raw Material Details

BOULDER GRAVEL | 1525 Metric Tonnes/Day
SAND

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any



180

account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH
BAGGA vs MoEF & CC.

2 Unit if found involved in illegal mining CTO so granted will be revoked .

3 Unit will abide the directions/ orders of Hon’ ble Supreme court /High Court/NGT/any other
court.

4 Unit will run and maintain the APCM & green belt.

5 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

6 Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.

7 Unit will submit the details of permission from CGWA if withdrawing ground water.

8 The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.

9 The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.

10 Unit will comply with the traffic management plan.

11 Unit will do the sufficient no. of plantation as per commitment in EC.

12 Unit will provide the sufficient no. of sprinklers system and will maintain the sameto for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.

13 Unit will comply the various conditions of Environment Clearance.

14 Unit will be liable for Environmental Compensation for any kind of Environment
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Violation/Damage and non compliance of various conditions of Environment Clearance or
CTE/CTO granted.
15 Unit will submit AR within 03 months.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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. Application Details . Print

From : M/S SAHARANPUR MINES MANAGEMENT SERVICES PRIVATE LIMITED (21YAM431666)

No: 17349612 pate: 26/10/2021 10:26:25
sub: Application For - CTO / both / new

Activity: Forward
Description
Activity: Verification

Description

Note By: Nirmal Kasyap (Regional O
Date Time: 26/10/2021 10:51::

Forwarded To: AEE

Activity: Forward
Description
Unit had applied 1st time for CTO necessary Permission for Inspection may be granted
Note By: Kuldeep Singh
Date Time: 27/10/2021 15:45:

Forwarded To: Regional Officer

Activity: Forward

Description

Activity: Clarification (Send To Industry) | Reminder | |
Number of Days 07

Description
Deposit CTO fees.

Note By: Nirmal Kasyap (Regional O
Date Time: 28/10/2021 17:44:

Forwarded To: Regional Officer

Activity: Forward

Description

Permission granted.
Note By: Nirmal Kasyap (Regional O
Date Time: 28/10/2021 17:45:

Forwarded To: AEE

Activity: Forward

Description
SCN may be issued to unit to submit CTO Fees.

Note By: Kuldeep Singh
Date Time: 28/10/2021 18:44:

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Show Cause (Send To Industry) | Reminder | | View SCN (both) For Refusal

Description

Note By: Nirmal Kasyap (Regional O
Date Time: 29/10/2021 12:29:

Forwarded To: AEE

Activity: Forward View Document
Description

Respected Sir, We have made two transection of 197000/- each by online mode and balance amount Demand Draft (Copy enclot
Submitted at you good office.

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/17349612 1/5


javascript:window.print()
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/downLoadingCertificateForScnBoth/17349612?versionValue1=0&appFileInst=17453132
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewFileClarification?appliLoc=17349612&docName=Clarification&docType=pdf&verValue=0
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Note By: 21YAM431666 (Ind
Date Time: 29/10/2021 13:39:

Forwarded To: AEE

Activity: Forward
Description
correct the cost detail in the application form
Note By: Kuldeep Singh

Date Time: 29/10/2021 14:14:

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Show Cause (Send To Industry) | Reminder | | View SCN (both) For Refusal

Description
Note By: Nirmal Kasyap (Regional O
Date Time: 29/10/2021 14:16:

Forwarded To: AEE

Activity: Forward

Description
Respected Sir, Cost Corrected.

Note By: 21YAM431666 (Ind
Date Time: 29/10/2021 14:19:

Forwarded To: AEE

Activity: Forward

Description

Unit had obtained CTE from the board vide no HSPCB/Consent/ : 313100421YAMCTE16113178 Dated:25/10/2021. Now the unit
applied for first CTO and submitted the CTO fees of Rs. 5 Lac (3.94 Lacs online and 1.06 Lac through DD vide no. 000246
29.10.2021. The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is fur
submitted that the operation of said mines was stayed from High Court in CWP no.1010/2018 vide orders dated 16.02.2018. Fur
vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of hary
to pass speaking orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders d:
13.09.2021 passed the speaking orders and allowed the mining. In view of above if agreed it is proposed that CTO may be grante
the unit for the period 29.10.2021 to 30.09.2022 with the following terms and condition :- 1 Unit will comply the Order of NGT, |
Delhi vide Dated 01.06.2016 & 06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SII
BAGGA vs MoEF & CC. 2 Unit if found involved in illegal mining CTO so granted will be revoked . 3 Unit will abide the directions/ or
of Hon’ble Supreme court /High Court/NGT/any other court. 4 Unit will run and maintain the APCM & green belt. 5 The CTO is grar
under Water Act 1974/ Air Act 1981 and if any violation reported against the unit at any stage, the closure action as per provision
section 33 A of Water Act 1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit apart f
prosecution against the unit and its partners/ proprietor/ stake holders /responsible person and unit will also be liable to pay
Environmental Compensation for the damage caused to the Environment because the act of omission and commission by the uni
Unit will implement the Environment Management plan and will submit the recurring cost involved as per EC Condition and will

submit the detail of 5 persons engaged for implementation of Environment Management Plan. 8 Unit will submit the detail:
permission from CGWA if withdrawing ground water. 9 The mining operation shall be restricted to above ground water table ar
should not intersect with ground water table. 10 The mineral transportation shall be carried out through covered trucks only and
vehicles carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used. 11 Unit will comply with
traffic management plan. 12 Unit will do the sufficient no. of plantation as per commitment in EC. 13 Unit will provide the sufficient
of sprinklers system and will maintain the same to for dust suppression and unit will also provide dedicated vehicles/tankers for w
sprinkling. 14 Unit will comply the various conditions of Environment Clearance. 15 Unit will be liable for Environmental Compensa
for any kind of Environment Violation/Damage and non compliance of various conditions of Environment Clearance or CTE/CTO gran
16 Unit will submit AR within 03 months.

Activity: Verification Closed | View Verification Report |
Description
Note By: Kuldeep Singh
Date Time: 29/10/2021 14:41:

Forwarded To: Regional Officer

Activity: Forward

Description
Attach the inspection report

Note By: Nirmal Kasyap (Regional O

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/17349612 2/5


https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/downLoadingCertificateForScnBoth/17349612?versionValue1=0&appFileInst=17453878
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/popInspectionReportShow/17349612
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Date Time: 29/10/2021 14:43:

Forwarded To: AEE

Activity: Forward
Description
Inspection report is attached.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Kuldeep Singh
Date Time: 29/10/2021 14:49:

Forwarded To: AEE

Activity: Forward

Description
Inspection report is attached.

Letter Attached By Officials

Attached Letter: )
View Letter

Note By: Kuldeep Singh
Date Time: 29/10/2021 14:50:

Forwarded To: Regional Officer

Activity: Forward

Description

Unit had obtained CTE from the board vide no HSPCB/Consent/ : 313100421YAMCTE16113178 Dated:25/10/2021. Now the unit
applied for first CTO and submitted the CTO fees of Rs. 5 Lac (3.94 Lacs online and 1.06 Lac through DD vide no. 000246
29.10.2021. The unit is a mining outside River Bed unit. The unit has obtained Environment Clearance from SEIAA. It is fur
submitted that the operation of said mines was stayed from High Court in CWP no0.1010/2018 vide orders dated 16.02.2018. Fur
vide decision dated 14.01.2020 in the said matter Hon'ble High Court disposed of the matter with the directions to the state of hary
to pass speaking orders and till then stay orders will remain in force. The State of haryana(mining department) vide orders d:
13.09.2021 passed the speaking orders and allowed the mining. The unit has submitted the desired documents as per policy of
board. The case is fit for grant. In view of above it is proposed that CTO may be granted to the unit for the period 29.10.202
30.09.2022 with the following terms and condition :- 1 Unit will comply the Order of NGT, New Delhi vide Dated 01.06.201
06.06.2016 in the case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH BAGGA vs MoEF & CC. 2 Ur
found involved in illegal mining CTO so granted will be revoked . 3 Unit will abide the directions/ orders of Hon’ble Supreme court /t
Court/NGT/any other court. 4 Unit will run and maintain the APCM & green belt. 5 The CTO is granted under Water Act 1974/ Air
1981 and if any violation reported against the unit at any stage, the closure action as per provisions of section 33 A of Water Act 1
or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit apart from prosecution against the unit anc
partners/ proprietor/ stake holders /responsible person and unit will also be liable to pay the Environmental Compensation for
damage caused to the Environment because the act of omission and commission by the unit. 6 Unit will implement the Environn
Management plan and will submit the recurring cost involved as per EC Condition and will also submit the detail of 5 persons enge
for implementation of Environment Management Plan. 8 Unit will submit the details of permission from CGWA if withdrawing gro
water. 9 The mining operation shall be restricted to above ground water table and it should not intersect with ground water table
The mineral transportation shall be carried out through covered trucks only and the vehicles carrying the mineral shall not
overloaded. Wheel washing facility should be installed and used. 11 Unit will comply with the traffic management plan. 12 Unit wil
the sufficient no. of plantation as per commitment in EC. 13 Unit will provide the sufficient no. of sprinklers system and will main
the same to for dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling. 14 Unit will comply
various conditions of Environment Clearance. 15 Unit will be liable for Environmental Compensation for any kind of Environn
Violation/Damage and non compliance of various conditions of Environment Clearance or CTE/CTO granted. 16 Unit will submit
within 03 months.

Note By: Nirmal Kasyap (Regional O
Date Time: 29/10/2021 14:57:

Forwarded To: EE HEPC

Activity: Forward

Description
Pl. submit report about compliance of all the conditions of CTE and EC verified at site.

Note By: Vinay Gautam (EE
Date Time: 29/10/2021 16:47:

Forwarded To: Regional Officer

Activity: Forward

Description

Note By: Nirmal Kasyap (Regional O

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/17349612 3/5


https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=17349612&docName=attachLetter&docType=doc&verValue=0
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=17349612&docName=attachLetter&docType=doc&verValue=1

11/22/22, 1:45 PM 185 Note History
Date Time: 29/10/2021 17:06:

Forwarded To: AEE

Activity: Forward
Description
Unit has submitted the desired documents regarding compliance of conditions of CTE and EC.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Kuldeep Singh
Date Time: 30/10/2021 14:09:

Forwarded To: Regional Officer

Activity: Forward
Description

Unit has submitted the desired documents attached in the note history of AEE dated 30.10.2021 regarding compliance of condition
CTE and EC.

Note By: Nirmal Kasyap (Regional O
Date Time: 30/10/2021 14:15:

Forwarded To: EE HEPC

Activity: Forward
Description
FO is requested to submit report about compliance of all the conditions of CTE and EC verified at site.
Note By: Vinay Gautam (EE
Date Time: 30/10/2021 15:52:

Forwarded To: Regional Officer

Activity: Forward

Description

Note By: Nirmal Kasyap (Regional O
Date Time: 30/10/2021 17:02:

Forwarded To: AEE

Activity: Forward

Description

The unit has made agreement with the Dr. Vipin Sharma for occupational health services. Unit had submitted the Traffic Managen
Plan and also provided toilet facility at site. Unit had also hired water tanker for the sprinkling purpose. Unit had also done the
plantation at the site. Unit has complied with CTE and EC conditions. The photographs of site at the time of inspection are attac
.The case is resubmitted for approval please.

Letter Attached By Officials
View Letter

Attached Letter:

Note By: Kuldeep Singh
Date Time: 30/10/2021 17:05:

Forwarded To: Regional Officer

Activity: Forward
Description
The case is resubmitted for approval please.
Note By: Nirmal Kasyap (Regional O
Date Time: 30/10/2021 17:09:

Forwarded To: EE HEPC

Activity: Forward
Description
Approved for grant as recommended by RO
Note By: Vinay Gautam (EE
Date Time: 30/10/2021 17:54:

Forwarded To: Regional Officer

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/17349612 4/5


https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=17349612&docName=attachLetter&docType=doc&verValue=2
https://hrocmms.nic.in/OCMMS/applicationProcessingDetails/viewOtherAttachedFile?appliLoc=17349612&docName=attachLetter&docType=doc&verValue=3
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Activity: Forward
Approval/Refusal Status: Approved

Description

Note By: Nirmal Kasyap (Regional O

Date Time: 30/10/2021 18:30:

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Close After Approval

Description

Note By: Nirmal Kasyap (Regional O

Date Time: 30/10/2021 18:30:

Forwarded To: Regional Officer

https://hrocmmes.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/17349612 5/5
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110 IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

CWP No.19286 of 2021 (O&M)
Date of decision : 28.09.2021

Sajjan Singh . Petitioner
versus
Union of India & ors. ... Respondents

CORAM : HON'BLE MR.JUSTICE AJAY TEWARI
HON'BLE MRS.JUSTICE ALKA SARIN

*kk

Present : Mr. Shailendra Jain, Senior Advocate with
Mr. Peeyushi Diwan Jain, Advocate for the petitioner.

Mr. Anand Chhibbar, Sr. Advocate with
Mr. Anshul Mangla, Advocate
for respondent No.5-caveator.

*kk

AJAY TEWARI, J. (Oral)
After arguing for sometime, learned counsel for the petitioner

prays for permission to withdraw the present petition with liberty to file
a Public Interest Litigation on the same cause of action.

Allowed as prayed for.

Dismissed as withdrawn with the aforesaid liberty.

Since the main case has been decided, the pending

Miscellaneous Application, if any, also stands disposed of.

(AJAY TEWARI)
JUDGE

( ALKA SARIN )

JUDGE
28.09.2021
pooja sharma-1
Whether speaking/reasoned Yes/No

Whether Reportable : Yes/No
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oy Reglonal Office, Yamuna Nagar Reglon
& \ Haryana State Pollution Control Board
f—# S.C.0. No- 131,Sector 17, HUDA,Jagadharl, Yamuna Nagar
-E-i-‘-;-‘-} Website - www.hspch,aov,In E-Mall - hspebroyr@gmall,com
L Contact No. 01732-268137,237840
No. HSPCB/YR/2022/ tyq 7 |- 3§ 3 Dated:21 107/2022
To

1. The Deputy Commissioner,
Yamuna Nagar.

2. The Superintendent of Police,
Yamuna Nagar,

Sub:- Original Application No. 306/2022 titled as Harbans Singh Vs State of
Haryana & Ors pending before Hon'ble NGT, New Delhi.

In this connection, please refer to the NGT order OA No. 306/2022 titled as

Harbans Singh Vs State of Haryana & Qrs, (Copy Enclosed). The Hon'ble NGT in OA No.
3(&2C22 has passed following directions:-

"4. The averments made in the petition raise substantial questions relating to
environment arising out of the implementation of the enactments specified in
Schedule-! to the National Green Tribunal Act, 2010 and validity of mining

leases allegedly granted in viclation of the environmental norms, notifications,
rules and regulations.

5. Let notice be issued to Respondents requiring them to file replies specificafly
responding to all material averments made in the application within two months.
The applicant is directed to take requisite steps for service of notices on the
respondents and file his affidavit regarding the same by email at Judicial-
ngt@gov.in.

6. In the meanwhile no mining activities be allowed in the mining sites in
question in villages Jhaidhar & Mandewala respectively and Deputy
Com:nissioner and Superintendent of Police. Yamuna Nagar shall take
requisite steps for ensuring prevention of any iftegal mining.

)

7. List the matter for further consideration on 28.07.2022.

8. A copy of this order, along with a copy of the application and its annexures
be forwarded fo the Deputy Commissioner and Superintendent of Police,
Yamuna Nagar by e-mail for compliance.”

The next date in the matter is 30.08.2022.
Submitted for information & nacessary action please.

DA: as above,

ole

MSs
7 N RedionanOfficer
AN L
ety IR Yamuna Nggar
L ™
W o
K




File NO.HSPC
B 1Bﬂﬂu11142f20221{gg!0n YamunaNagar-HSPCB

Mo, i
o Regional Office,

F
e . Ha
i m‘i 5.C.0. No. g?“a State Pollution Control Board

— / Sector -17, HU ‘
mh‘-'& Website - vewihepeh.aoe)] [".‘)J'\,J_ag_adhan, ‘r’arn_una I‘Ilagar
%‘I’{Q gov.in E-Mail - hspchroyré@gmail.com
et Contact No. 01732-268137, 237840

Yamuna Nagar Reglon

- -—
o
—
-
-----------------------------
______

M_fs Saharanpur Mines Management Services Pvi. Ltd.,
Village Mandewala, Tehsil Chhachhrauli,

Mandewala Block/ YNR B-38,

District Yamuna Nagar.

Subject: Direclions to immediate stop the mining in view of orders

dated 06.05.2022 issued by Hon'ble NGT in OA No. 306/2022 titled as

Harbans Singh Vs State of Haryana & Ors pending before Hon'ble

NGT, New Delhi.

In this connection, it is informed that a complaint has been filed by Sh.
Harbans Singh before the National Green Tribunal, Principal Bench at New Delhi
vide OA No. 306 of 2022 titled as Harbans Singh Vs State of Haryana & Ors against
your unit. The Hon'ble NGT has passed an order dated 06.05.2022. Whereas
directions has been passed. The relevant portion of the order is re-produced as

under:-

4. The averments made in the petition raise substantial _ques’dons
relating to anvironment arising out of the implementation of the

enactments specified in schedule-l to the National Green Tribunal

Act, 2010 and validity of mining leases z_nlegs;dly granted in
¢ violation of the environmental norms, notifications, rules and

regulations.

5 Let notice be jssued lo Respondents requiring them fo file r'eph:es
specifically responding (o all material averments made in t{re'- application
within two months. The applicant is directed ta _!ake reqyrs;te steps for
service of notices on the respondents and file his affidavit regarding the

same by emaif al judfcfa!—ngr@gomfn.

6. In the meanwhile no mining activities be alfowed in the mining sites in
q}_;esffan in villages Jhaidhar & Mandewala respectively and Deputy
Commissioner and Superintendent of Police, Yamuna Nagar shall take

requisite Steps for ensuring prevention of any itlegal mining.

7. List the matter for further consideration on 28.07.2022.

Annexure-R34



File No.HSPCB-1 o
-180001/142/2022-Region YamunaNagar-HSPCB

8. A ; .

annexﬁgis’ gg ;hfs o;den along with a copy of the application and its

oE B orwarded to the Deputy Comimissioner and Superintendent
olice, Yamuna Nagar by e-mail for compliance.”

| Whereas your unit in the above OA No. is referred as respondent no. 9.

| Therefore, you are hereby again directed to immediately to stop mining
activity failing which further action as per Environmental Laws will be taken against
your mining unit. |

~ Treat it as most urgent being NGT Matter.

Signed by Virender Punia

Date; 26-09-2022 17:49:26

Reason: Approved
Regional Officer
Yamuna Nagar
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& mm— ReQitllnal Office, Yamuna Nagar Region
5"‘_:_*?_&“_';%1 5.C.0 N':a{)srana State Pollution Cong::rol Bc?ard
--—-——\'_,_.—-\_ Websi;:e --w 1,Sector -17, HUDA,jagadhari, Yamuna Nagar
_%-f—-‘\..‘—-i_ Ww.hspcb.gov.in E-Mail - hspcbroyr@gmail.com
N7 > Contact No. 01732-268137, 237840
R e O
MOST URGENT,
To

M/s Saharanpur Mines Mana
Village Jaidhar, Tehsil Chha
Jaidhar Block/ YNR B-34,
District Yamunanagar.

gement Services Pvt, Ltd.
chrauli,

Subject; Directions to immediate stop the mining in view of orders
dated 06.05.2022 issued

by Hon'ble NGT in OA No. 306/2022 titled as
Harbans Singh Vs State of Ha

ryana & Ors pending before Hon'ble
NGT, New Delhi.

In this connection, it is informed that a complaint has been filed by Sh.
Harbans Singh before the National Green Tribunal, Principal Bench at New Delhi

vide OA No. 306 of 2022 titled as Harbans Singh Vs State of Haryana & Ors against
our unit. The Hon'ble NGT has passed an order dated 06.05.2022. Whereas
zireclions has been passed. The relevant portion of the order is re-produced as
under:-

7. The averments made in the petition raise substantial questions
relating to envirqr..me_nt arising out of the Implementation of the

» enactments specified in Schedule-] to the National Green Tribunal
Act, 2010 and valld!ty of mining leases allegedly granted in
violation of the environmental norms, notifications, ruleg and
regulations.

5. Lef notice be issued to Respondents requiring them (o file replies
specifically responding to all material averments ma

de in the appf; &
nt is directed to tak Fpicaton

e requisite sleps for
Spondents and file pis affidavi ;i
same by email at Judicial-ngt@gov.in. ‘ Fegarding the

il lowed j ot .

question in villages Jhaighar & Mandewalz r::pg;!ﬁe’mmmg sites in

Commissioner and Superintendent of Police Yarmy, ely and Deputy

requisite steps for ensuring prevention of dny ff:'ega! m’}";?n Nagar shall take
/
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7. List the matter for further consideration on 28, 07.2022,

8. A copy of this order, along with a copy of the application and ifs
annexures be forwarded to the Deputy Commissioner and Superintendent
of Pofice, Yamuna Nagar by e-mail for compliance.”

Whereas your unit in the above OA No. is referred as respondent no. 9.

Therefore, you are hereby again directed to immediately to stop mining

activity failing which further action as per Environmental Laws will be taken against
your mining unit.

1

Treat it as most trgent being NGT Matter.

R
Signed by Virender Punia
Date: 26-09-2022 17:52:03
Reason: Approved

Regional Officer
Yamuna Nagar




